
.-r 

Second Serles Vol, XIX - No. 11

LOK SABHA 

DEBATES 

(Fifth Session)

(Vol. XIX contains Nos. 11-20)

LOK SABHA SECRETARIAT 

NEW DELHI 

Monday, August 25, 1958



CONTENTS

{Second Series— Volume XIX— 25th August to 5th September 938}

Jfrr X .— Monday, 25th August, 1958 

On! Answers to Quest ions—

Starred Question* Nos. 439 to 445,448 and 452 to 459 . . 2549—84
Short Notice Question No. 4 . . . . . . .  2384—86

Written Answers to Questions—

Starred Questions Nos. 4J7» 438, 446,447,449 to 451 and 460 to 496 . 2587— 2612
Unstarred Questions Nos. 790 to 8 6 7 .......................................................2612— 60

Motions for adjournment—

Out break of gastroenteritis in D e l h i ....................................   • 2660— 70 •
Conviction of two M e m b e rs ......................................................  2670-71
Point of in fo rm a tio n ..................................................... ........  2671
Papers laid on the Table • • • • . . .  2672
Message from Rajya S a b h a .............................................   2672-73
Calling attention to matter of urgent public importance—

Derailment of train at R evelgan j......................................................  2673-74
Statement re : investment policy of Life Insurance Corporation . 2674—78
Election to Committee—

Estimates Committee...................................................... • 2678

Bills introduced—

1. Sea Customs (Amendment) Bill ; and . . . . . .  2679
2. Indian Medical Council (Amendment) B i l l ......................................2679

Worki g Journalists (Fixation of Rates of Wages) Bill—
Motion to c o n s id e r .................................................................................. 3679— 2804
Clauses 2 to 14 and 1 ......................................................................... >749 94
Motion to pass as amended . . . « . » • • •  2794—3804

Business of the House . ................................................................ * 2804
Daily Digest . . . . . • • • • • • •  2805— 12

Jf4.12.— Twtday, 26th August, 1958

Oral Answers to Questions—

Starred Question Nos. 498,500 to $09,514,515, 517 and 5x8 . . 3813—48
Short No icc Qidfctwn No. 5. . . . . . . . .  2848—52

Written Answers to Questions—
t

Starred Questions Nos. 497* 499> 5»o to 513, 516 and 519 »  560 , 2852—82
Unstarred Questions Nos. 868-903,905 to 930 and 931 to 953. . . . 2882— 2928

P«p**H U il  on the T a b l e ................................................................  2929*30
M m agi tom Rajya §abha ................................................................ 2930
Public Pitmfc s (Eviction of unauthorised occupants) BUI laid on th*

TabL: at Pussll by Rajya Sabha 2931

Columns

(hi  L & D .— U



Statutory Resolution rt: Sugar Export Promotion Ordinance— negatived 393*—3£
Sugar Export Promotion Bill—

Motion to c o n s id e r .............................................• . . , , 2931— 3057
Clauses 3 to 14 and 1 .................................................................................3033—50
Motion to Pass 3050— 57

Daiiy Digest.................................................................................................. 3059—66

No. 13.— Wednesday, 27th August, 1958

Oral Answers to Questions—

Starred Questions Nos. 563,564, 566 to 570,573 to 576,57810581,583,586,
588, 589,594 and 596 to 598 ......................................................3067— 3105

Written Answers to Questions—

Starred Questions Nos. 561,562, 571,572.577.582.584,585.587, 550 to
593, 595 ®nd 599 to 628 ......................................................3105—27

Unstarred Questions Nos. 954 to 1 0 1 2 ..................................................... 3127—5^
Papers laid on the T a b l e .................................................................3139—f>o-
Messages from Rajya Sabha" ............................................................ ; 161
Banaras Hindu University (Amendment) Bill—

Report of Select Committee...............................................................3161
Trade and Merchandise Marks Bill—

Motion to consider, as reported by Joint Committee . . . .  3161— 3205
Clauses 2 to 136 and r ..................................................... ......... 3184—$9
Motion to pass as amended .  .............................................3199— 32c 5

Sales Tax (Second Amendment) Bill—
Motion to consider as reported by Select Committee . . . .  3205—36
Clauses 1 to 12 ..........................................................................3234—35
Motion to pass . . . . . . . . . .  3236

Discussion re. Chaudhuri Committee’s Report on Port and Dock Workers’
Demand .................................................................................323*— 330O

Daily D i g e s t ......................................................................................... 3307— 12

A'o. J4— Thursday, 281 h August, 1958

Oral Answers to Questions —

Starred Question Nos..630,632,634 to 436,638,639,694,641 to 645 and 647 33*3—4^
Short No'ice Question No. 6 ............................................................... 3347—4&

Written Answers to Question*— ■
Starred Questions No*. 629,633, 637,640, 646,648 to 671, 673 and 675 to

693...................................................................................................3348—So
Unstarred Questions Nos. 1013 to 1124 . . . . . . .  2380— 3459

Motion for Adjournment—  c

Lay-off of 1135 skilled workers in Messrs. Bum. &. Co. . 3459—
Statement re. Starred Question on withdrawal p.' prosecution against

G a ito n d e ............................................. ..... ....................................... 3463— 68
Statement on Flood Control programme an<Mood situation in the country . 3468—70
Papers laid on the liable * . . . .............................................34̂ 8— 71
Committee on Private Menlbers, Bills and Resolutions—

Twenty-fifth R e p r t .................................................................................  3471
Central Sales Tax (Second Amendment) Bill—

Motion to pass (as a m e n d e d ) ............................................... ............... 3471— 88

ii

Columns



COLUM'JS

Industrial Disputes (Banking Companies) Decision Amendment Bill—
m

Motion to c o n s id e r ..............................................................................3488— 5̂40
Clauses 2 and i 3532—37
Motion to pass ................................................................................  3537—4°

Estate Duty (Amendment) Bill—

Motion to consider as reported by Select Committee . . . .  354°—9°

Business Advisory Committee—.
Twenty-eighth Report 5S90

Daily D i g e s t ......................................................................................... 3591— 3600

15.— Saturday, y>th August, 1958 

Oral Answers to Questions ~
Starred Questions Nos 69s, 697, 698, 701 to 706, 708, 710 to 714’ 7»<> to 718 

and 7 2 3 ............................................................................................... 3601— 38

Written Answers to Questions-

Starred Questions Nos 6?6, 699, 700, 707, 709, 7*5, 7»9 to 772 and 724 to
7 4 8 ............................................................... . . .  3638—

Unstarred Questions Nos 1125 to 1188, H90to 1193 and J195 to 1206 . 365
Papers laid on the Tcblc . . . . . . . .  3̂ 9̂ — S7
Business of the House . . . . . . . .  6̂97'— £
Statement re clash between troops and students at Sagar . . 3^8—

Election to Commit tecs—

1 Central Advisory Board of Biology, and . . . .  3**99
2 Council of Indian Institute of Sciences, Bangalore 3*99— y oo  

Business Advisory Committee—
Twenty-eighth report . . . . . . .  3703—'4

Estate Duty (Amendment) Bill—
Motio 1 to consider, as reported by Slelect Committee . . 3704— 61

C’austs 2 and 3 . . . . . .  . 3759— 61
Co-nmittee 01 Private Members’ Bills and Resolutions—

Twentv-flfth Report . . . . . . . . . .  v*6i
Rssolutioir Worki of1 Mo topobsitic Concerns—Negatived 3761—8*>
Resolution re: formation ol a National Council of Indian Voath . . . 3780—38 v>
Daily D i g e s t ................................................................................. 3831—

16.—Monday, 1st Stptember, 1958 

Oral Answers to QuMtlcns—

Starred Questions Nos. 750 to 752, 754. 756, 73?, 759, 76o, 762, 764, 7*5.
767,768, 770, 772, 776 to 779,781 and 782 . . . * . , . 3837— 7“

Written Aiw -cts to Questions— *
Starred Questions Nos 749, 753, 755, 758, 761, 766, 769. 771, 773 to 775,

780, 784 to 786 and 788 to 792 ....................................................... 3877—87

Unstarred Questions Nos 12071© 1269 . . }888— 3928



Columns

Motioni for Adjournment—
1. Lay-off of workers in Messr* Burn & Co.; and . t; . . . .  3927—3*
2. Alleged break-down of constitutional machinery in Pondicherry . . 3931— 36

Papers laid on the T a b l e .......................................................................
Amendments to Regulations for Election to Co-mnittees—  Laid on the Table. 3937

President’s Assent to Bill?—

1. Appropriation (Railways) No. 3 Bill; and . . .  . 3937_38
2. Ancient Monuments and Archaeological Sites and Remain* Bill . 3937__38

Delhi Rent Control Bill—I n t r o d u c e d .....................................................3938
Estate Duty (Amendment) Bill—

Clauses 3 to t i , 14 to 20, 22 to 30, 12, 21 and 1 . . . .  . 3938— 4003
Motion to pass (as amended)  .................................... 4003

Banaras Hindu University (Amendment) Bill—
Motion to consider as reported by Select Committee . . . .  4004— 63

Half-an-hour Discussion re. Import Licences for Newsprint and Prices of
Papers......................................................................  4of4-» 8o

Daily D i g e s t ........................................................................................4081— 86

No. 17.— Tuetday, 2nd September, 1958

Oral Answers to Questions—

Starred Questions Nos. 794 to 801 and 803 to 8 0 7 ...................................4087—4112

Written Answers to Questions—

Starred Questions Nos., 793, 802 and 808 to 839 . . . .  4123—42
Unstarred Questions Nos. 1270 to 1380 and 1382 to 1386 . . 4142—4220

Points of In fo rm a tio n ......................................................................... 4220—21
Suggestion for discussion on Railways' working . . . . . .  4221 —22

Motions for adjournment—
1. Burning of Kaddam Dam ; a n d ............................................ 4222—26
2 . Alleged suicide by a family due to unemployment 4226—48

Paper* laid on the Table 4*39
He. Motion for Adjournment ......................................................4239—30

Committee aa Abaence of Members from the sittings of the House—
Eighth Report 4*3®

Comaiaa of Answer to Starred Question No. 148 . . . .  4230
Ststcamttre- Cholera and Gasrro Enteritis in D e l h i ............................4231—13

Hindu University (Amendment) Bill—
Motion to consider, as reported by Select Committee . 4233— 4340
(^b«m 2 to 9 and ......................................................................................  * 4282—433S
Motion to pass, as amended ...................................  4335—40

Sea Custom* (Amendment) Bill—
Motion to consider ^ ............................................................................... 4340—4*
Clauses 1 and 2 ...............................................................................................
Motion to p a s s ...................................................................... 4358—5*

Manipur and Tripurs (Repeal of Laws) Bill—
Motion to consider ......................................................43*2—6*

Daily Digest ...................................................... 43‘>7—74



No. t8*~Wednc*iay, 3rd September, 1958. LOiUyfc*

Oral Answers to Questions :—
Starred Questions Nos. 841 to 848, 8jo, 853,856,858 to 861 864 and 865 - 4375—4413 

Written Answer* to Questions—
Starred Questions Nos. 840,849,851, 852,854,655,857,863,863 866 to 893 4413—34
Uostamd Questions Nos. 1387 to 1455 and 1457 to 1460 . . . .  4435—75

Motions for adjournment—
Re: Pood situation in Uttar P r a d e s h ....................................... 4475—89

Message from Rajya S a b h a .............................................................4489
Leave of a b s e n c e ...........................................................................4489— 90
Manipur and Tripura (Repeal of Laws) Bill—

Motion to c o n s id e r ................................................................4490—4513
Clauses 2 to 4 and 1 ............................................................. .........  4511
Motion to p a s s ...................................................................... .........  4511— r3

Rajghat Samadhi (Amendment) Bill—
Motion to c o n s id e r ......................................................... ..... 4513—53

Motion rt ; Railway Freight Structure Enquiry Committee . . . .  4552—4*00
Daily D i g e s t .......................................................................' 4601— 08

!o. 19.— Thursday, 4th September, 1958.

Oral Answers to Questions—

Starred Questions Nos. 895, 898 to 901, 903,905, 907, 908. 911, 914 ro 918
930 to 922, and 9 0 6 ......................................................... 4fio9~4f-

Written Answers to Questions—
Starred Quest ions Nos 894, 896, 897- 902,904,906,909,912, 913, 919.923

to 925, 927 to 939 and 941 to 946 ..................................4647— 63
Unstarred Questions Nos. 1461 to 1512,1514 to 1526 and 1528 . . 4663— 99

Motion for adjournment—
Situation in K e r a l a ................................................................................4699— 4713

Papers laid on the T a b l e .......................................................................47x4— 15
Rajghat SamJdhi (Amendment) Bill—

Motion to consider ....................................................................... 4715— 28
Clauses 2, 3 and 1 ..............................................  47a-*— 28
Motion to pass . . . . . . . .  4728

Public Premises (Eviction of Unauthorised Occupants) Bill—
Motion to consider, as passed by Rajya S a b h a ....................................4728— 8s

Indo-Pakistan Canal Water Dispute....................................• . . . 4785—4842
Daily D igest..................................................................................................4843—48

\o. 20.— Friday., $ih September, 11,58.

Oral Answers to Questions—

Starred Question  ̂nos. 947 to 957, 959 and 961 to 965 . . . .  4849— 86
Short Notice Question No. 7 .............................................................. 488̂ —90

Written Answers to Questions— ,
Starred Questions Nos. 958,960 and 966 to 1008 .• 4891 >-4918
Untotrrod Questions No*. 1529 to 1608 and 1610 to 16? t 4919—89

Ka Arrest of two Members . . .  . . .  4989— 92
Rt: Motion of Privilege . . .  499)—93
P«l*era laid on the Table . . . .  4993— 94

MS L.SJ5,— 12



Supplementary Demands for Grant* for 1958 -59 ......................................... 4994
Calling Attention to a Matter of Urgent Pubic Importance—

Washing away Of two bridges of Central Railway. . a . . . . j j
Business of the H o u s e .............................................................   ^  j|
Correction of Aiuwer to Short Notice Question . . . . 4998
Public Premises (Eviction of Unauthorised Occupants) Bill—*

Motion to consider, as passed by Rajya S a b h a .................................... 4999—5057

The Mahendra Pratap Singh Estates (Repealing) Bill, by Shri Purushottamdas
R. P a t e l ......................................................................................... 5057

The Representation of the Peoplt (Amendment) Bill (Amendment of sections
56 ad 123) by Shri Radha Raman....................................' . . 50J7

The Constitution (Amendment) Bill (Amendment of Art ides 134,136 and
145) by Shri Subiman G hose...............................................................5058

The Colouring of Vanaspati Bill by Shri Abdul Salam . . . .  305*
The Muslim Wakfs (Amendment) Bill (Amendment of section 3) by Shri

Abdul S a la m ......................................................................................... 5059
The Indian Evidence (Amendment) Bill (Amendment of section 103) by

Sr.n Naushir B h a r U c h a ....................................................................... 5059
The Parliamentary Privilege Bill by Shri Naushir Bharucha . . 5059—
The Temtorial Councils (Amendment) Bill (Amendment of sections 3,22, 30

and 36) by Shri L. Achaw S m g h ......................................................5360
Code of Criminal Procedure (Amend • ent) Bill—

Motion to con sid er .............................................................................. j  060— 81
Representation of the People (Amendment) Bill withdrawn (Amendment of 

Sections 55A. 82 and 116A)—
Motion to consider ........................................................................5081—51x4

Cantonments (Amendment) Bill—
Motion to c o n s i d e r ........................................................................51x5— 22

Daily Digest .................................................................................5*23— 32
Consolidated Contents (25th August to 5th September, 1958) ( i—vi)

AT.fi.—The sign + marked above a name of a Member on Questions, which were orally 
answered iniicates that the Question was orally asked on the floor of the House by that Member.
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LOK SABHA. 

Monday, 25th August, 1958.

The Lok Sabha met at 
Eleven of the Clock.

[Mr. S p e a k e r  in the Chatr]

ORAL ANSWERS TO QUESTIONS

Hostels (or Children of Railway 
Employees

139. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to 
state:

(a) whether the scrutiny of the com­
mitments involved in the provision of 
the subsidised hostels for children of 
Railway employees has since been 
completed;

(b) if so, the nature of the decision 
arrived at; and

(c) the number of such hostels like­
ly to be constructed?

The Deputy Minister of Railways 
<Shri Shahnawaz Khan): (a) Yes.

(b) and (c). It has been decided to 
establish 12 subsidised hostels at 
different stations on the Indian Rail­
ways for the benefit of employees who 
are obliged to send their children 
away from their headquarters for The 
purpose of education.

Shri T. B. Vittal Rao: May I know 
what would be the financial implica­
tions of this proposal?

Shri Shahnawaz Khan: You mean 
the financial implications from the 
point o f view of the expenses involv­
ed for the railways?
13* L.S.D.— 1

255°

Shri T. B. Vittal Rao: Yes.
Shri Shahnawaz Khan: For that I 

shall require notice, because we will 
have to get the information from the 
railways.

Shri T. B. Vittal Kao: May I know 
what will be the cost of constructing 
these hostels and how many students 
will be accommodated?

Shri Shahnawaz Khan: We are going 
to accommodate approximately 1,500 
students; to be exact 1,450

Pandit D. N. Tiwary: May I know
whether any such hostel is going to 
be started in N.E.R. also?

Shri Shahnawaz Khan: The idea is 
to have at least one hostel on each 
railway. For the N E R., it is not yet 
decided

Mr. Speaker: That is a small detail.

Pandit D. N. Tiwary: My fear is
that N.E.R. may be ignored That is
why I asked this question.

Shri Shahnawaz Khan: I can assure 
the hon. Member that it will not be 
ignored.

Shri Barman: May I know the 
nature and the amount of subsidy for 
the hostels?

Shri Shahnawaz Khan: The idea is 
to provide these hostels for the chil­
dren of railway employees who are 
living at way-side stations and whose 

> children do not have opportunities of 
going to good* schools. We are putting 
up these hostels in places where 
good school facilities exist and we are 
going to subsidise the boarding part 
of it. That is, we will provide them 
accommodation and food. The actual



quantum of subsidy is as follows. 
Empolyees drawing up to Rs. 100 will 
pay Rs. 7/8/- per month.

Mr. Speaker: Both for boarding and 
lodging?

Shri Shahnawaz Khan: Yes;, for
both. This amount is recoverable 
from the parents of the students per 
month. For employees drawing from 
Rs. 101 to Rs. 200 per month, it is 
Rs. 12|8|- per month. For empolyees 
drawing from Rs,. 201 to Rs. 300, it is 
Rs. 20 per month.

Shri Jaipal Singh: May we know 
where these hostels are going to be 
located? He said they will be located 
at places where there are good 
school facilities. May we have an 
idea of the p'iaees'’

Shri Shahnawaz Khan: I can give 
the information. At present, arrange­
ments have been made at Secundera­
bad, Dhond, Patna, Lucknow, Gauhati. 
Trichinopoly, Mysore, Olavakkot, 
Kharagpur, Cuttack. Anand and 
Ajmer

Pandit D. N. Tiwary: None of these 
places is in N.ER.

Shri Shahnawaz Khan: About N E R  
we will consider

Shri B. K. Gaik wad: May I know
which railway employees’ children 
will be admitted into these hostels?

Shri Shahnawaz Khan: Children of 
all Class III and Class IV railw iv 
employees.

Shri B. K. Gaik wad: If children of 
all employees are to be admitted into 
these hostels, then the children of 
advanced classes railway employees 
will be favoured and the backward 
classes employees’ children will not 
be admitted. That is my fear.

Mr. Speaker: Very well that is hi» 
suggestion that ohildreh of backward 
classes employees may «foe ignored.

Shri T. B. Vittal Rao: There was a 
provision in the budget for the estab­
lishment of a hostel at Sectmderabad. 
May I know if the construction of
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that hostel at Secunderabad has been 
proceeded with?

Shri Shahnawaz Khan: Of course, I 
said we are going to construct a hostel 
at Secunderabad which will accom­
modate about 100 students. We will 
certainly proceed with that.

Rajasthan Canal

440 J~Shri Harish Chandra Mathur:
’ Sardar Iqbal Singh:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No 1376 on 
the 1st April. 1958 and state:

(a) whether the Administrative and 
Supervisory; machinery for the <-con- 
struction of Rajasthan Canal lias 
been finalised:

(b) what programme, if any, has 
been drawn for the colonisation and 
development of soeia'! services id the 
area; and

(cl what agency has been sot up for 
the purpose?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.*

(b) None so far

(c) Does not arise.

Shri Harish Chandra Mathur: May
I know what difficulties have stood 
in the way of the administration in 
finalising these proposals9

Shri Hathi: The proposals have been 
sent to the respective Governments of 
Rajasthan and Punjab We are await­
ing their reply.

Shri Harish CXi^ndra Mathur: May
I invite the hon. Minister’s attention 
to what he stated in April? He said 
that the Rajasthan Government have 
agreed to set up a committee of direc­
tion and an administrative set up for 
the proper exemption of the Rajasthan 
Canal Project. Then, why is it that 
the proposals have not been finalised 
all these five months?
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Shri Hathi: They agreed in principle 
that these two committees should be 
set up. The details with regard to 
the functions, etc. have been tfnder 
consideration of the Government.

Shri Harish Chandra Mathur: May
I know what is the nature of the pro­
posals which have been made by the 
Central Government and what is the 
part which the Punjab Government is 
supposed to play?

Shrl Hathi: The Punjab Govern­
ment also has to do about 110 miles 
of canal excavation in their limits. 
The remaining part has to be done m 
the limits of the Rajasthan Govern­
ment.

Shrl Kasliwai: May I know by what 
time, the Chief Administrative Officer 
of the project will be appointed?

Shri Hathi: As soon as this set-up 
is approved, we shall appoint him.

Shri Harish Chandra Mathur: It was
reported that Mr. Kunwar Sain, Chair­
man of the Central Water and Power 
Commission was to take over the 
execution of this project from the 1st 
of June. If that is so, what are the 
reasons which have stood in the 
way ot his taking it over?

Shri Hathi: The Rajasthan Govern­
ment had requested for the services 
of Mr. Kunwar Sain and the Govern­
ment of India have decided to lend 
his services. His term will expire in 
October, after two months and by 
that time he will go there.

Shri Karish Chandra Mathur rose—

Mr, Speaker: I have allowed the hon. 
Member five questions. I cannot 
allow any more.

Shri Harish Chandra mauiur: If you
will kindly permit me, I will ask one 
more question. There is no answer to 
part (b) of my question.
*

Mr. Speaker: There jvould not be 
$ny answer. These are questions 

‘tth respect to which there cannot be 
bhswers to the entire satisfaction of 
the hon. Member.
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Shri Harish Chandra Mathur: Not
to my satisfaction, but to your satisfac­
tion, Sir.

Mr. Speaker: I am satisfied. The 
hon. Member and the hon. Minister 
come from nearly the same place 
and both are interested in this mat­
ter. Saurashtra has got merged in 
Bombay, which is near Rajasthan.

Shri Hathi: He knows all the facts.

Shri Harish Chandra Mathur: From 
the past experience gained by the 
hon. Minister and the report of the 
study teams regarding this colonisa­
tion, may I know what steps have 
been taken for the colonisation?

Shri Hathi: Steps will be taken as 
^oon as the administrative set-up is • 
finalised and the committee is appoint­
ed.

Change in Air Routes

f  Shri Tangamani:
. J Shrimati Ila Palchoudhuri:

] Shri Damar:
^Sardar Iqbal Singh:

Will the Minister of Transport and 
Communications be pleased to state.

(a) whether it is a fact that the 
Indian Airlines Corporation propore 
to revise the existing routes of sche­
duled air services;

(b) if so, when the change is likely 
to come into force; and

(c) whether any monetary g3in 
would accrue to Government due to 
the changes?

The Minister of Transport and Com­
munications (Shri S. K. Patil): <a)
Yes. Sir.

(b) The details are still being work* 
ecf out

<c) One of the objects of the pro­
posed revision of the route pattern is 
to avoid wasteful flying and thereby 
effect economy in expenditure

Shri Tanj’&mani: On the 15th June 
1958, the Deputy Minister of Civil
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Aviation stated in Madras that a sepa­
rate route will be started for Madras- 
Madurai May I know when that is 
likely to start’

Shri S. K. Patil: 1 do not know
about Madras-Madurai: But we are 
thinking of changing the pattern, ar.d 
it may possibly result in having two 
more routes So far as this particular 
route is concerned, I have no informa­
tion

Shri Tangamani: May 1 know'
whether, as a result of the recent in­
crease in air fares, there has been 
an increase or a decrease in the num­
ber of passengers’

Shri S. K. Patll: It is too early  to 
say m a few weeks’ time, but the 
figures that I know of indicate that 
the revenue will slightly increase

Shri Basumatari: What is the rea-on 
for the cancellation of the air serv.ee 
from Gauhati to Silchar’

Shri S. K. Patil: It ^ not part of 
this question, it is a different ques­
tion

Shri M. S. Murty: May I kmrn.
whether there is any proposal to h ive 
a route from Vizag to Hyderabad’

Mr. Speaker: Can they exhaust ill 
the routes in a general question’  The 
hon Minister may give one day the 
scheme as a whole and where the 
routes are likelv to be changed

Shri Jaipal Singh: In what way will 
this revision or expansion oi extension 
of the routes affect the non-sc hod u'ed 
operators’  Will it impiove their 
position or wilt it in any way invade 
them’

Shri S. K. Patil: It has nothing to* 
So with the non-scheduled operator 
Their position will Remain just A e 
same

Shri Joachim Alva: May I know 
whether the Lall Committee which 
made recommendations on the struc­
ture of rates had much tc\3o with the 
raising of the rates’

Sbri S. K. Patil: No, it has’nt, but 
generally it is always the intention of 
the Aviation Department to see that 
these services are run economically, 
and therefore constant revisions

Shri Biren Roy: Jodhpur previously 
was on the route between Delhi and 
Karachi as well as on the route 
Delhi-Jaipur-Jodhpur-Bombay. Will 
the hon Minister now include Jodh­
pur to be oft the new revised schedule’

Shri S. K. Patil: That is still under 
consideration, but I can tell the 
House— because there seems to be an 
anxiety— there are two things that 
will be done One is, the services to 
be run economically That would be 
one pattern of it And the other is 
when the services have got to be run. 
although they may not be economical­
ly run It is another pattern And 
when it is to be devised, I would take 
the House into consideration

Shri Dasappa: May I know whether 
any suggestions have been called 
from the public the State Govern­
ments, Chambers of Commerce, etc ’

Shri S. K. Patil: That is a very very 
difficult position If you go on asking 
for suggestions from everybody, it 
will take months and years before 
anv pattern is changed

Shri Tangamani: When this route 
pattern is revised, may I know whe­
ther the farrs also are likely to be 
revised’

Shri S. K. Patil: It is oui intention 
not to increase the fares— unless we 
are pushed to do so And surely 
there is no idea of increasing the fare 
because of the change in the route 

pattern
Food Pinduction Targets

f  Shri Kodiyan:
J Shri D. C. Sharma:

M 'j Sardar Iqbal Sinjfh:
 ̂ Shri Ram Krishan:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) what was the target fixed for 
additional food production over fhe



3557 Oral Answers 25 AUGUST 1958 Oral Answers

first two years of the Second Plan 
period *s a result o f the improved 
facilities and practices in agriculture;

%
(b) whether there has been any 

shortfall in the actual achievement of 
this target;

(c) if so, to what extent; and

(d) the reasons for the shortfall?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
to (d). A statement is laid on the Table 
of the Lok Sabha. [See Appendix II, 
annexure No. 127}.

Shri Kodiyan: From the statement 
jt is seen that the targets fixed for 
the first two years of the Second Five 
Year Plan for additional food produc­
tion have not been achieved fully. In 
view of this fact may I know what 
additional steps Government propose 
to take to see that at least the targets 
fixed for the remaining period of the 
Plan are achieved?

Mr. Speaker: We had a Food Debate 
for two days Whatever he has not 
been able to satisfy the hon. Member 
and hon. Members of this House in 
spite of that— and oach time the hon 
Minister took an hour and a half 
to explain these matters— is he going 
to answer m a minute? I have no 
objection In fact, I must have dis­
allowed it after the Food Debate.

Shri A. M. Thomas: The Govern­
ment of India have examined in de­
tail the causes for the shortfall in ‘.he 
achievement of the target. We have 
recently held a Conference of th e . 
States in the Southern and Eastern 
Regions and are also proposing to hav'e 
one more Conference* for the Central 
and Northern Regions. And the
Regional Minor Irrigation Conferences 
have impressed on the State Govern­
ments the need for full utilisation of 
the irrigation potential already creat­
ed and also giving top pnority for the 
existing irrigation works. With re­
gard to the shortfall in the matter of 
setting up of the seed farms, there is

another question— that is No, 476—  
and so I am not answering it separate' 
ly in this regard. Everything possible 
is being done to achieve the targets.

Shri S. C. Gnpta: It is stated in the 
statement that one of the reasons for 
the shorfall is the reorganisation of 
States May I know whether those 
States which have not been affected, 
or which have been slightly affected, 
by the reorganisation had all lived up 
to the targets; and, if not, how many 
have lived up to the targets?

Shri A. M. Thomas: They have
shown a better performance than 
the other States which have been 
affectcd materially by the reorganisa­
tion

Shri S. C. Gupta: Have they fulfilled 
the targets?

Shri A. M. Thomas: . although
they have not completely fulfilled the 
targets.

Dr. Ram Subhag Singh: The hon.
Minister stated just now that Confe­
rences were recently held in the 
Southern and Eastern Zone and the 
need for the full utilisation of the 
irrigation potential was impressed 
upon the State Governments. May I 
know how long the Government will 
take to impress this need only, anJ 
whether they are in a position to 
state confidently that the full irriga­
tion potential will be utilised, and m 
how many months'*

Shri A. M. Thomas: There has been 
the question of water ces*, which has 
been taken up with various State Gov­
ernments As the honourable Houce 
is aware, the Bihar State Gsvernmtrt 
have reacted favourably, and it has 
feduced the cess to a considerable ex-# 
ter̂ t Other State Governments are 
also taking the necessary steps, and 
we hope there uyll be full utilisation 
of the resources

Shri D. C. Sharma: May I know 
if the short^ll in the targets for these 
two years will be made good tn 1958- 
59?
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Shri A. M. Thomas: It may not be
possible, Sir.

Shri Tyagi: May I know on what 
basis these targets were fixed, whether 
they were fixed in consultation with 
the State Governments, and if so, 
which State has failed most in fulfil­
ling these targets?

Shri A. M. Thomas; It. is not pos­
sible now to state seriatim the per­
formance of each State. But the tar­
gets were fixed in consultation with 
the State Governments.

Shri Ranga: Is it a fact that the 
Andhra Government has sent certain 
proposals, not once but repeatedly, in 
order to enable them to bring more*

. and more of the land which is sup­
posed to be brought under irrigation 
ayocut under the K.C canal at Tunga- 
bhadra?

Shri A. M. Thomas: In fact, the hon. 
Member knows that the Andhra Gov­
ernment’s demands have been mostly 
met, and the further demands on 
account of minor irrigation are being 
considered. We are also taking up 
the matter with the Planning Com­
mission.

Shrimati Manjula Devi: What is the 
total increase in production m Assam?

Shri A. M. Thomas: According to
the final estimate, the total area is 
4,207,000 acres. The production of rice 
is 1,586,000 tons in 1957-58, and in
1956-57 it was 1,707,000 tons.

Shri S. C. Gupta: May I know
whether West Bengal has fulfilled her 
target; or, if not, to what extent she 
has fallen short of her targets?

Shri A. M. Thomas: With regard to 
West Bengal, the total rice production, 
according to the final estimate, has 
teen 4 million tons in 1957-58; qnd 
in 1958-57 it ^as 4 million and 573 
thousand tons.

Fur chase of American Liberty Ships
*448, Shri D. C. Sharma: Will the 

Minister of Transport andtPommunka- 
tions be pleased to refer to the reply

given to Starred Question No. 1858 
on the 26th April, 1958 and state the 
further progress so far made in 
negotiations in connection with the 
purchase of American Liberty Ships?

The Minister of State in the Mlsls- 
try of Transport and Communica tkuur 
(Shri Raj Bahadur): No further pro* 
gress has been made so far in the 
negotiations in connection with the 
purchase of American Mothball 
Liberty Ships.. It may be mentioned 
that the free market price of Liberty 
Ships is at the moment so low that 
there is now no special advantage in 
going in for the Mothball ships unless 
they are released to us at a still lower 
price and on credit or instalment basis.

Shri D. C. Sharma: May I take it 
that there will be no further negotia­
tions for the purchase of these ships 
because they are not going to be eco­
nomical?

Shri Raj Bahadur: I have already
indicated in the reply that it depends 
on the terms that we finally get in re­
gard to this particular transaction. As 
I said, if we find that they are econo­
mically good for us to procure and 
the condition that they should be only 
plied on coastal shipping is waived or 
settled favourably to us, we may 
consider it 

Shri D. C. Sharma: Through what
agency are the negotiations»for the 
purchase of these ships being conduct­
ed?

Shri Raj Bahadur: We have got our 
Embassy in the United States. At the 
moment, the initiative lies with the 
Government of the U.S.A. to promote 
the necessary legislation for this pur- 

epose. We are awaiting that. The free 
market prices, as I said, have gone 
down to Rs. 2p lakhs and if we go to 
the free market,* the condition that we 
shall have to ply them only on the 
coastal shipping will also be obviated.

Shri Barman: Apart from the con­
sideration of the price, is it not a fact 
that considering the slow speed of 
these Liberty ships, they have become 
absolutely obsolete in the commercial 
world?
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Shri Raj Bahadur: It is a question 
of comparative and relative merit of 
two ships. This is an old ship which 
had so far stood the test of time. 
But keeping in view the technological 
developments in the art of ship­
building, ships are built with higher 
speeds and better efficiency; compared 
to them, these ships are not as good 
a proposition.

Shri Tangamani: In view of the 
fact that these Liberty ships are not 
oijly slow-moving but out-of-date and 
no private-owners are going in for 
them, will Government consider giving 
up the purchase of these ships?

Shri Raj Bahadur: I do not think 
they have completely gone out of date 
because they are yet plying on waters. 
B u t.it is true that the market is no 
more a seller’s market for them the 
buyers have ample choice now.

Shrimatl Manjuia Devi: May I know 
whether Government have any idea 
of purchasing ships from Japan which 
is quoting low prices?

Shri Raj Bahadur: We are now con­
sidering the question of Liberty ships 
here. Of course, we have got a yen 
credit to the extent of 5 billion and we 
are trying lo have some ships against 
that credit.

Training of Civil Pilots
'444. Shri Supakar: Will the Minis­

ter of Transport and Communications
be pleased to refer to the reply given 
to Starred Question No. 727 on the 
7th March, 1958 and state:

(a) how many recommendations of 
the Committee on the selection, train­
ing and licensing of air pilots hax*e 
been implemented so*far; and

(b) whether Government are taking 
advantage of the offer of the Indian 
Air Force for training Civil Pilots0

The Minister of Transport and Com­
munications (Shri S. K. Pa til): (a) and
(b). I lay on the Table of the Sabha 
a statement giving the requisite infor­
mation. Appendix II, annexure
No. 128.]

Shri Biren Roy: In view of the fact 
that flying training in most of the Fly­
ing Clubs has practically gone down 
in the whole of India because of the 
lack of planes as well as of the 
standard of our pilot instructors which 
were discussed in this Committee, 
what steps have now been taken to 
upgrade the standard of instructors in 
India, considering the fact that instru­
mentation in flying today has become 
very much complicated?

Shri S. K. Pa til: This is quite a
different subject that the hon. Mem­
ber has introduced. But so far as the 
Committee are concerned, in what 
proportion we have our pilots from 
the Air Force and from our civil flying, 
that is under consideration. On the 
other question, I can assure the House 
that we shall do everything in our 
power to see that instruction is 
stepped up

Shri Biren Roy: In view of the fact 
that previously pilots were selected 
from a batch which was selected by 
Air India International, Airlines Cor­
poration and representatives of 
D.G.C.A., notwithstanding that pre­
viously selections were on the basis 
of aptitude for flying which was recom­
mended by all the Flying Clubs, will 
he come back to the criterion of flying 
aptitude for selection of pilots in 
future?

Shri S. K. Patil: All that is under 
co:wderat’.on and until Government 
take a final decision as regards the 
recommendations of the Committee, it 
is premature on my part to give an 
answer.

Shri Hem Barua: May I know
whether it is a fact that the Com­
mittee has recommended the establish­
ment of a Flying Training School at a 
suitable location other than Allahabad 
{p be jointly financed by the Air C<fr- 
porations and. Government? If *0, 
what steps ba,ve Government so far 
taken towards implementation of that 
recommendation?

Shri S. K. Patil: 1 cannot say at this 
stage whdf the Committee’s recom­
mendations exactly are. But if it is
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necessary, in order to step up instruc­
tion,  that we should  have a school 
other than the one at Allahabad, surely 
we shall consider that

Shri Joachim Alva: It was revealed 
that the Pakistan plane which crashed 
was taken up by a pilot who had no 
night flying experience  May I know 
if the Committee has  recommended 
that night flying may be made a com­
pulsory subject m the training’

8hri S. R. PatiJ: Night flying is one 
of the compulsory subjects, and must 
be so  Anybody who is not  conver­
sant with  that  must not  be  given 
charge of a plane
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Shn A. M. Thomas We are mainly 
concerned with the administration of 
the Sugarcane Control Order  Statis­
tics also regarding the arrears of cane 
prices  between  factories  and  the 
societies or  individual  growers who 
supply cane to the factones alone are 
maintained by iis  Tfie other matter, 
as I have already‘stated, is one to be 
looked into by the various Cane Com­
missioners m the  respective  States 
But the information which Kfcs been 
given by my hon fnend is not quite 
correct  According to the information 
furnished  fay the  UP Government, 
the arrears of cane pnees lying with 
the unions for the last two seasons as 
on 1-7-1958 out  of  the  total  cane 
price of Rs 41,35,54,000, wifi come to
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Rs. 4,98,000 or 0-12 per cent. The 
let«1 cane price for 1957-58 will be 
Rs. 35,82,00,000 and the arrears will be 
about Rs. 27,00,000, that is, 0-76 per 
cent. In some cases, the unions have 
paid more than the amount due to the 
various growers; that will come to 
about Rs. 30‘88 lakhs in U.P. itself. 
With regard to Bihar, no separate 
figures are available.

Shri C. D. Pande: Has it come to the 
notice of Government that in certain 
mills in U.P., particularly Baheri, 
B a r e i l ly  and Rampur, the mills were 
directed to pay 2 annas per maund a 
reduction which was formerly made 
on the allegation that the recovery 
was low. but when recovery was 
found to be average, this amount had
to be paid’  Even so, the arrears have
not been paid. The hon. Minister 
assured me that they will be paid 
What is the reason for this non-pay­
ment’’

Shri A. M. Thomas: Except with
regard to one factory which was
mentioned by my hon. friend, Shri
Tyagi, the cut of 2 annas was restored 
in the case of all the other factories 
We will look into the matter whether 
the entire amount has been paid or 
not
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Shri A. M. Thomas: This is a matter 
which has to be taken up with the 
State Governments antf the Cane Com­
missioners supervising the payment ol 
cane delivered by the unions to their 
respective members.

Sardar Iqbal Singh: May 1 know
whether any step has been taken by 
the Central Government al3o in this 
tffegard?

Shri A. M. Thomas: Ours is an
advisory function in this matter.

Water Supply for Irrigation to Delhi 
Villages

+
Shri Radha Reman:
Shri Naval Prabhakar:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether it is a fact that Delhi 
Villages primarily depend on Punjab 
for water for irrigation purposes and 
that water supplied by Punjab Gov­
ernment is neither sufficient nor avail­
able when it is needed most;

(b) what is the total quantity sup­
plied and how many cusecs of it is 
commanded for irrigated area and the 
reason in which it is supplied;

(c) what is the basis of this supply; 
and

id) what further steps are being, 
taken by Government to improve the 
situation'’

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir. 
Some of the villages in Delhi depend 
upon Punjab for supply of water for 
irrigation purposes, but there is no 
question of Punjab making insufficient 
supplies as the distribution is made 
equitably regardless of state boundaries 
and depending on the availability of 
uator in the river

(b ) The total supply made avail­
able to villages in Delhi for irrigation 
purposes is 287 cusecs, out of which 
255 cusecs is the perennial supply 
through perennial canals and 32 
cusecs during Kharif period only 
through flood channels

(c) The water is distributed accord­
ing to a rotational programme and 
the supply available in the rvver

(d) The GiTvernment of Punjab 
have under consideration a scheme 
for remodelling of Western Jumna 
Canal which will include areas of 
Delhi State also. They are also con­

sidering tĵ p feasibility of constructing
Dams 011 the Yamuna river to ensure 
increased supplies to the area.
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Shri Radha Raman: May I know 
whether Government is aware that 
the water supplied to Delhi villages 
is supplied in such a manner that the 
supply released from Punjab is less 
when the requirement is more and 
the supply is more when the require­
ment is less9 Has the Government 
taken any step to ensure that the 
supply is regular and according to the 
needs’

Shri Hathi. As I said, the supply 
depends upon the supply available in 
the river, they get 255 cusecs peren­
nially and 32 cusecs during the kharif 
period But all that depends upon 
the supply available in the river

Shn Radha Raman: Where the 
villages are not able to get sufficient 
supply Government give them some 
remission But may I know whether 
it is a fact that the remission is not 
paid in proper time so as to help the 
villager or the peasant to get over the 
difficulty9

Shri Hathi. 1 have 110 information 
about this

Development of Gauhati Port

“452. Sardar Iqbal Singh: Will the 
Minister of Transport and Communi­
cations be pleased to state

(a) whether the F A O have strongly 
recommended Development of Gauhati 
Port,

(b) if so, main recommendations of 
F A O  m this regard,

(c) whether the Government have 
considered this report, and

(d) if so, action taken by Govern­
ment in this regard’

JThe Minister of State in the Minis­
try at Transport and Communication* 
tShri Raj Bahadur): (a) and (b) The
F.A O Expert has recommended deve­
lopment of a nver port at Gauhati to 
provide a distribution point on the 
waterway from Assam to th* rest at 
India

(c) Yes, Sir.

(d) Initially, it is proposed to deve­
lop Pandu Ghat which is only five 
miles from Gauhati

Sardar Iqbal Singh: May 1 know 
whether Government has considered 
the recommendation of the F.AO . 
Committee, if so, with what result’

Shri Raj Bahadur: The FA. O Expert
Mr Vinton Bums was appointed in 
1954 essentially to report to the Gov­
ernment regarding the development 
of forestiy Incidentally, there were 
certain problems of transport also 
which he had to study and he has 
advised the development of the Port 
of Gauhati in that connection But 
our Ganga-Brahmaputra Waterways 
Development Board has advised that 
we should take up the Pandu port 
first for development which is only
5 miles from Gauhati

Shri Hem Barua: In view of the fact 
that the Joint Steamei companies are 
threatening closing down of the river 
services in Assam, may 1 know if the 
recommendations of the F A O  to 
develop Gauhati as an inland port are 
examined in the light of this threat 
of closure’

Shri Raj Bahadur. Let me make it 
clear that we are keen to develop the 
port of Gauhati, but our keenness and 
the proposals in this regard have got 
to be considered in the light of the 
financial resources that we have got 
Keeping that m view, we have already 
made an offer of Rs 30 lakhs by way 
of loan to the Joint Steamer Com­
panies and have also made a provision 
of Es 5 lakhs per annum for con­
servancy of the nver, particularly 
this route, for the next 3 years

ifowrah-bound Punjab Mail Accident
+

f  Shri St M. Banerjee:
I Shri Muhammed Ellas:

*453. J Shri Vajpayee:
| Shri U. L. PaUl:

Shri Kalika Singh:
Will the Minister of Railways be 

pleased to state

(a) whether it is a fact that 6 down 
Punjab Mail bound for Calcutta



derailed on the 13th June, 1988 
between Rahimabad and Dilawarnagar 
stations of Northern Railway;

(b) the number of casualties and 
other details of the accident;

(c) whether any inquiry was held 
into the causes of the derailment; and

(d) if so, the findings thereof, and 
the action taken thereon?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) and (b). 
At about 12*53 hours on 13th June, 
1958, while No. 6 Down Punjab Mail 
was running between Rahimabad and 
Dilawarnagar stations on the Shah- 
jahanpur-Lucknow Section of the 
Northern Railway, the rear four 
coaches derailed at mile 219 24-21, 
respiting m minor injuries to five 
persons

The cost of damage to Railway pro­
perty is estimated at Rs. 50,695.

(c) Yes, an enquiry into the accident 
was held by the Government Inspector 
of Railways

(d; Hjk provisional finding is that 
the derailment was caused by the 
breakage of a spring hanger of a 
carriage Suitable action will be 
taken on receipt of the detailed Report 
of the Government Inspector, which 
is awaited.

Shri S. M. Banerjee: May 1 know
the positive steps taken to minimise 
railway accidents and derailments"’

Mr. Speaker: In general?

Shri S. M. Banerjee: I want to know 
the reason why it is on the verge of 
increase instead of decrease. The more 
we discuss it in the House the mcye 
accidents take place

Mr. Speaker: Th® h»n. Member must 
advise the workmen also.

Shri S. M. Banerjee: But the Gov­
ernment docs not take them into 
confidence.

Shri Shahnawax Khan: This matter 
has come before the House a number 
of times. Only the other day the hon.
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Railway Minister said that he would 
be placing before the House a compre­
hensive review of the railway accidents 
that have taken place during the last
20 years. I suppose that would be the 
proper time to discuss this.

Mr. Speaker: The hon. Minister will 
give the solution also. I suppose he 
will not refer only to the accidents 
but will also give the steps to avoid 
those accidents.

Shri Tangamani: In answer to
part (a), the hon. Deputy Minister 
stated that the derailment took place 
because of a defect in the carriage. 
We find that similar accidents are tak­
ing place under similar circumstances 
May we know whether this aspect 
will be discussed at the General 
Managers’ Conference which is taking 
place today'’

Shri Shahnawaz Khan: We are going 
to discuss all aspects of train operation 
that lead to railway accidents. 
Breakage of mechanical parts is a 
fairly prominent contributing factor 
and the chemical analysis of such parts 
i.s undertaken In this particular case 
also, this has been sent to the Research 
Station and the report from {here is 
awaited, on the basis of which the
G.R will submit his final report.

Shri Joachim Alva: In the last
session I asked the hon. Deputy Minis­
ter Shri Ramaswamy whether the 
Railway Board has set up any Special 
Emergency Unit to tackle with these 
accidents which can at once go into 
those accidents, examine the site and 
compare the previous accidents and 
make suggestions. Has such a Special 
Unit been set up?

Shri Shahnawai Khan: The hon.
Member would be glad to know that 
we have such an organisation— a 
.Research Cell in the Railway Bo3rd 
and one on each Railway. Now, we 
have set up safety organisations on 
each railway and their job is what 
the hon. Member would like it to be.

Shri T. B. Vittal Rao: It is said that 
the derailment was because the spring
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gave way. Was it an average bogie 
or a new one?

Shri Sbahnawas Khan: The final
report of the G.R. is awaited; he has 
only submitted a preliminary report. 
We are awaiting details.

Sugarcane Research
*454. Shri Anirudh Sin ha: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the number of Sugarcane 
Research Institutes working under the 
supervision of the Central Sugarcane 
Committee; and

(b) the manner in which the results 
of the research have been brought to 
the knowledge of the growers in the 
field?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). A statement is placed on the 
Table of the Lok Sabha. [See Appen­
dix II, annexure No. 129.]

Shri Anlradh Sinha: In the state­
ment there is no mention of the 
National Sugarcane Institute of 
Kanpur. May I know the reason why 
the Central Government has not 
brought it under their control for 
better co-ordination between agricul­
tural and technical research?

Shri A. M. Thomas: It is under
central control. There is eo-ordma- 
tion also.

Shri Anirudh Sinha: There is no
mention of it in the statement

Shri A. M. Thomas: There is, I
think.

Shri Anirudh Sinha: In view of the 
poor yield and quality of our canes, 
what immediate steps <Jo Government 
propose to take fo improve them?

Shri A. M. Thomas: It is a well
known fact that our yield is poor. 
The Sugarcane Committee itself is 
taking all steps that would .be neces­
sary and there is soine improvement
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also, as will be seen from the pro­
duction figures—both of sugar as well 
as sugarcane.

Shri D utpyx: What is the total 
amount of sugarcane cess collected by 
the various States and how much of 
it is spent on research?

Shri A. M. Thomas: I would require 
notice to say the amount collected. 
But the amount spent in 1857-58 was 
about Rs. 38 lakhs and in 1958-50 we 
are going to spend about Rs. 60 lakhs.

Shri Dasappa: Is it not a fact fEat 
practically most of the collections in 
certain States is taken over to the 
Consolidated Fund of the respective 
States and nothing is used for 
research’

Shri A. M. Thomas: It is not quite 
correct; as would be seen from the 
figures, considerable amount is being 
utilised

Shri Tyagi: Have thuse institutes
been able to report any substantial 
research which they have made during 
this period?

Shri A. M. Thomas: Yes, Sir

Shri Tyagi: What is it’

Shri A. M. Thomas: That cannot be 
answered in one or two sentences. 
Substantial results have been achieved 
by some of the various institutes.

Shri Jadhav: May I know whether 
the list hero is an exhaustive list’

Shri A. M. Thomas: There are about 
28 research stations that have been 
given in the statement.

Shri Jadhav: May we know whether 
thfcre is a research sub-station at 
Lakhmapur in Nasik district?

Shri A. M, Thomas: Sub-stations are 
not included. I am sorry, Sir. Some 
sub-stations are included: for instance, 
two sub-stations, one in Melalathur 
and another in Kulitalai taluk in 
Madras State h ive been included.

Mr. Speaker: Then, why was this 
not included? (Interruptions).
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Shri A. M. Thomas: Is i t  r u n  h r
subsidy given by the Slug 
search Institute?

Shri Jadhav: Yes.
Shri A. M. Thomas: Then, it may 

be an omission; I shall look into it.

Shri Thtrumala Rao: May I know, 
in view of the fact that one of the 
biggest research institutes was started 
jn Lucknow, Badru, whether there 
was any appreciable increase in per 
acre output of sugarcane in U.P. and 
Bihar and if so, what is the percent­
age*'’

Shri A. M. Thomas: There is some 
appreciable increase; that is why wc 
are now in a position even to export 
:i fubcfantinl quantify of sugar

Shri Thirumala Rao: Can we have 
comparable figures of per acre yield 
of sut'arcane in U P and Bihar?

Shrt A. M. Thomas: I want notice.

Shri Dasappa: Apart from the
Coimbatore Research Station, which 
i" the Central one. has any other re­
search station brought in any new 
kind of cane which ha* become 
popular-’

Shri A. M. Thomas: 1 want notice

Shri C. R- Pattabhi Raman: May 1
know whether the institute is giving 
advice with regard to the suitabilit\ 
of the varieties of sugarcane, ferti­
lizers. etc ?

Shri A. M. Thomas: Yes. Sir. it if 
purt of the extension work.

Pandit D. N. Tlwary: May I know 
what percentage of the cess collection 
is appropriated to* the Consolidated 
Fund of India and what is the percent­
age spent for the improvement of 
-sugar-cane?

Shri A. M. Thomas:, The idea is to 
spend the entire amount, if possible 
but it may not be possible to spend 
the amount In the respective year but 
an attempt is made.

2J73 Oral Answers

Silting in the Lower Hooghly
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. . .  f  Shri Tridib Kumar Chaudhori: 
•^ ’ ^Shri H. N. Mukerjee:
Will the Minister of Transport and 

Communications be pleased to state:

(a) whether it is a fact that the 
silting up of the Lower Hooghly, 
Lower Damodar and Rup Narain River 
channels is endangering Calcutta Port:

tb) whether Government have 
received any representation from the 
Commissioners of the Calcutta Port 
Trust or from the Government of West 
Bengal m this regard; and

<c) whether it is a fact that due to 
the heavy accumulation of silt in 
HooRhly bed at Calcutta, the Port 
authorities have recently put a ban on 
the berthing of steamers at the Jetties 
from Babughat to Taktaghat in the 
port of Calcutta on the Hooghly?

The Minister of State in the Minis­
try of Transport and Communication!) 
(Shri Raj Bahadur): (a) to (c). A
statement is laid on ’he Table of the 
Lok Sabha [Sec Appendix II, an- 
noxure No 130]

Shri Tridib Kumar Chaudhuri: In
the statement, it is said that the extent 
to which the deterioration of the rivers 
affects the Hooghly is not accurately 
known K it not a fact that daily 
recording.'' of tht' depth of the river 
channel are taken and hydrographic 
surveys and periodic hydrographic re­
ports are prepared on that basis’  How 
is it then that the deterioration of the 
Hooghly channel which is a very 
important channel for Calcutta Port 
is not known? Has that statement 
been made seriously'’

- Shri Raj Bahadur: .The deterioration 
is there. The first report of deteriora­
tion. if I may go into the history, was 
made as far back as 1895 That fact 
is not disputed. The extent of the 
deterioration is not permanent; it 
depends upon fresh water supply; it 
also depends upon the strength or the
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intensity of the monsoon in a parti­
cular year and also the character and 
conduct of the tide.

Shri Tridib Kumar Chaudhuri: May
1 know if the attention of the Govern­
ment has been drawn to the report of 
the  Lower  Damodar  Investigation 
Committee appointed  by the West 
Bengal Government who have expres­
sed the  opinion that during  eight 
months of the year, when there is no 
monsoon, the river is entirely control­
led by tidal action and most of this 
tidal inflow goes  into the  Hooghly 
because the spill-water of the river 
Rup Naram is very small and most 
of the bed-material is suspended or 
deposited in Hooghly channel  May 
I know whether these facts and also 
the result of the investigation carried 
by the Central Water Power Research 
Station m Poona and also the estuary 
model investigations carried on there 
have fully been taken into considera­
tion by tke port authorities and may 
we expect a more detailed statement 
on that basis’

Shri Raj Bahadur: The fact that the 
Hooghly channel gets fresh water sup­
ply only during the rainy season for 
three or four months a year is well- 
known irrespective of the report to 
which the hon Member referred. The 
studies  at  the  research  station  in 
Poona are going on and we want to 
find out a solution.  But one solution 
is well-known and that is that we 
want to have fresh water supply fcr 
the Hooghly from somewhere

Shri Tridib Kumar Chaudhuri: May
I know.. .

Mr. Speaker: The hon Member goes 
on  giving suggestions  and making 
almost a speech  Let the question be 
sljort.

Shri Tridib Kumar Chaudhuri:
want to know whether investigations 
into tidal action have been made and 
are the Government in a position to 
lay a detailed statement on that sub­
ject?

The Minister of Transport ana Com­
munications (Shri S.‘ K. Patll): We

are very much aware of the result of 
the tidal action and the continuous 
deterioration of this river.  But the 
remedies are also under contempla­
tion.  However, they are not so easy. 
The fact that we have been knowing 
this matter and are daily getting re­
ports is correct.

Shri Sadhan Gupta: In view of the 
gravity of the problem and in view of 
the necessity of finding fresh water- 
supply from somewhere else, may we 
know whether the Ministry of Trans­
port and Communications would take 
up Farraka dam with the Ministry of 
Irrigation and Power so that it may 
be expedited7

Shri S. K. Patil: There is no ques­
tion of finding some water from some­
where; there is only one way and that 
is what the hon Member has indicat­
ed  We are very much thinking of it
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The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): A
fiiatement is laid on the Table of the 
Lok Sabha.  [See Appendix II, an- 
nexure No. 131.*] •

Shri Bhakt Darahan: With reference 
to Part (1) of the reply, may I know 
if there is any time-limit fixed for the 
State Governments to report the im­
plementation of that recommendation?

Shri A. M. Thomas: We have for­
warded the recommendations of this 
committee which are to be dealt with
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by State Governments for their imple­
mentation and in June 1958, they were 
again requested to indicate action 
taken. From the replies received; it is 
found that some State Governments 
have taken some action. That is to 
say, the State Governments of Mysore, 
Orissa and U P. have stated that the 
recommendations of the committee are 
under examination in consultation 
with the concerned departments. The 
Kerala Government have accepted in 
principle most of the recommenda­
tions. The Madhya Pradesh Govern­
ment have taken action on the recom­
mendations contained in chapter 6 of 
the report. The Government of Tri­
pura and Manipur have also expressed 
their agreement. The replies from 
the other State Governments are 
awaited.

Shri Bhakt Darshan: Besides the
State Government, has the Central 
Government taken any definite steps 
about the recommendation’'

Shri A. M. Thomas: A Bill has been 
prepared and it would be considered 
in the near future by the Cabinet. 
Then, it would be introduced in this 
House

Seth Govind Das: Is the hon Minis­
ter aware that recently three Acts 
were passed in this respect by the 
M.P Government, U.P Government 
and the Bihar Government banning 
the slaughter of useful animals and 
also of cows? The Supreme Court has 
given h judgment. In that judg­
ment it has been pointed out that 
according to the Constitution, cows 
calves and useful bullocks cannot be 
slaughtered. Are Central Government 
issuing any instructions to the State 
Governments to implement those 
recommendations of < tjie Supreme 
Court in every State?’

Shri A. M. Thomas: I am aware of 
the judgment of the Supreme Court, 
and I understand that the U.P. Govern­
ment has taken steps— ii has intro­
duced an amending Bill, I do not know 
Whether it has been got passed. With 
regard to other States, I require sepa­
rate notice.

Seth Govind Das: Are Government 
sending any instructions to other State 
Governments, besides U.P. Govern­
ment, Bihar Government and Madhya 
Pradesh Government, to introduce 
legislation according to the reconr- 
mendations of the Supreme Court?

Shri A. M. Thomas: That may not 
be necessary; it is for the various State 
Governments to take action in the 
light of the judgment of the Supreme 
Court. As far as we are concerned, 
we have forwarded the recommenda­
tions of this committee for implemen­
tation to the various State Govern­
ments.

Shri C. R. Pattabhi Hainan: Arer
Government of India aware that bul­
locks are drawing huge weights in 
rubber-tyred carts and they die two 
or three months after they are put to 
use in Delhi and also in Calcutta and 
Madras.—in the harbour areas?

Shri A. M. Thomas: However much 
we may sympathise with such cases, 
if is very difficult of enforcement.

Dr. Sushila Nayar: Is the hon.
Minister aware that when the officials 
of the Society for Prevention of 
Cruelty to Animals challan these 
bullock-cart owners for over weights 
the fines imposed by the magistrates 
are so light that they do not have any 
deterrent effect whatsoever?

Shri A. M. Thomas: We have these 
things also in view, and the draft Bill 
also provides for the setting up of a 
committee by the Central Government 
to control experimentation on animals 
in medical and pharmaceutical insti­
tutions.

Construction of Bridge near Kolaghat 

+
Shri H. Jf. Mnkerjee:
Shri Tridib Kumftr Chaudhuri:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that a road 
bridge acros.<v the Rup Narayan near 
Kolaghat (South Eastern Railway) is 
being constructed;
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(b) what is the estimated cost of 
the project;

<c) whether the characteristics of 
ihe river have been carefully examined 
■with a view to maintaining its navig­
ability as far upstream as possible;

(d) whether his attention has been 
drawn to the suggestion of an alter­
native site of the bridge with a shorter 
span, which would help economy as 
w ell as the policy of river control, 
and

<c) if so, the action taken in the 
matter’

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (e). A 
statement is laid on the T^6le of the 
Lok Sabha. I See Appendix II, an- 
jiexure No. 132.]

Shri Tridib Kumar Chaudhuri: May
1 know if the views of the Road 
Bridges Committee of the State Flood 
Control Board of West Bengal, in 
which an officei of the Central Water 
and Power Commission and the Plan­
ning Officer of the Transport Ministry 
were present, were obtained before a 
final decision was taken in this regard; 
if so, what were their recommenda­
tions’

Shri Raj Bahadur: 1 cannot cate­
gorically say that the views of the 
two particular engineers mentioned 
by the hon. Member were obtained, 
but the Roads Wing of the Ministry 
of Transport do take into considera­
tion the views of the State Govern­
ment in regard to all such matters, 
and there is perfect co-ordination 
about it.

Shri Ghosal: In view of the fact
that about 100 persons died in a launch 
accident near the bridge due to silting 
of the river, may I know if the Gov­
ernment is not of the opinion that 
after the construction of this new 
bridge with shorter spans there will 
be more silting in this river?

Shri Raj Bahadur: The engineers
have taken good care t* se e  that they 
select a site which prevents silting as

much as possible, and that is why 
they have selected a site in consul* 
tation with the Central Water and 
Pow«»r Research Station, Poona, and
the Ministry of Railways.

Shri Biren Boy: May I know when 
this bridge will be completed?

Shrl Kaj Bahadur: It was ."provided 
for in the Second Plan. When the 
tenders were invited, they pertained 
to a pre-stressed concrete design type 
of bridge,, and on account of the 
shortage of foreign exchange we have 
requested the State Chief Engineer to 
call for fresh tenders for a different 
design so that the work can be tflken 
up early

Rural Credit Survey

Shri Sanganna:
Shri Shrec Narayan Das»:

Will the Ministei of Food and Agri­
culture be pleased to refer to the reply 
given to a supplementary raised on 
Starred Question No 1632 on the 14th 
April, 1958 in respect of the credit 
facilitie.' and state:

( h i  whether fresh examination of 
the whole matter under the rural 
ci edit survey has since been made; 
and

tb) if so. with what results?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
No tiesh examination of the whole 
mattei under the Rural Credit Survey 
Committee Report wav considered
nci e-~sai v

(b) Dot'.', not arise

Shri Satiganna: May I know what
percentage Of rural credit is served 
by Government through co-operative 
societies at present’

Shri A. M. Thomas: The schemes
included in the Second Five Yeer 
Plan envisage the formation of 10,400 
large-size societies During the first 
two years we have formed 4,400 
societies and in 1958-59 our target is 
1.789 societies The rural credit that
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has been made available comes to 
Rs. 86 crores in 1956*57 and about 
Rs. 100 crores in 1967-58. When the 
Rural Credit Survey Report was sub­
mitted, the annual outlay on account 
of loans was only Rs. 22i  crores.

Shri Ja4hav: May 1 know what
percentage of credit is given through 
the medium of Government and 
through the medium of co-operative 
societies?

Shri A. M. Thomas; I have not got 
the break-up, but there has been a 
substantial improvement in the matter 
of availability of co-operative credit 
as will be seen from the figures that 
I have given. Our target for 1958-59 
is about Rs. 140 crores.

Shri Prabhat Kar: May I know the 
number of persons who have availed 
of these loans?

Shri A. M. Thomas: 1 require notice 
to answer that question.

Shri Ranga: Is any effort being
made to reorientate the Government 
policy in regard to the formation of 
these big rural credit societies in the 
light of the conclusions reached by 
the Prime Minister that it is best to 
provide one rural credit society for 
each village?

Shri A. M. Thomas: The societies
that are now being formed are all, 
more or less. medium-sLze co-operative 
societies which take in, on an average, 
about five villages and less. No hard 
and fast rule is possible in this matter, 
because there are certain villages 
which are very small and there may 
not be people enough to have the 
necessary membership required to 
form such societies.

Shri Banga: Can we have an assur­
ance that wherever village societies 
are working well, they will not be 
replaced by bigger societies?

Shri A. M. Thomas: Certainly.
Those societies will not toe replaced.

Shri Achar: What will be the pro­
portion of credit supplied through co­
operative societies compared to credit 
■applied through other sources in 
different areas?
1W L.SJD.—I

Shri A. M. Thomas: Even with
regard to that there has been con­
siderable improvement, but the per­
centage is even now small.

Shri Venkatasabbaiah: In view of 
the fact that the present co-operative 
societies are not able to meet the 
demands of small farmers and pea­
sants, will Government consider the 
question of bringing in a comprehen­
sive legislation so as to make these 
co-operative societies more useful to 
the small peasants and agriculturists 
in the country?

Shri A. M. Thomas: With a view to 
take the benefit to the smaller pea­
sants and farmers in the country, we 
have now issued instructions that in 
the matter of securities amounts may 
be advanced against crops that would 
be made available, and we are not so 
much insisting on property security 
now.

T.B. Patients

+
f  Shri Panigrahi:

‘ 459.  ̂ Shri Snbodh Hansda:
Shri S. C. Samanta:

Will the Minister of Health be 
pleased to state:

(a) whether proposals for establish­
ing Aftercare and Rehabilitation 
Centres for T.B. patients have been 
received from State Governments;

(b) whether Central Governmenl 
has accorded sanction to such pro­
posals; and

(c) whether Orissa Government has 
sent any such proposals to the Union 
Government?

The Minister of Health (Shri 
Karmarkar): (a) Yes.

fb) Proposals for the establishment 
of Aftercare and Rehabilitation Cen­
tres for T.B. patients at Delhi, Luck­
now, Dhubulia (West Bengal), Poona. 
Amargadh (Bombay), Hyderabad and 
Mysore and expansion of the existing 
centre at Madras have been approved.

(c) No.

Shri Panigrahi: Hie Gvemment oi
dia have formulated a national TJB.
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control programme. Ifay I know 
whether any of the schemes framed 
under this national T.B. control pro* 
gramme have been extended to Orissa?

Shrl pt*rroar|our: Yes, Sir; we have 
put up various proposals. Firstly, 
JJ.C.G. campaign is going on satisfac­
torily in Orissa. Secondly, we have 
been helping non-official centres—we 
have given Rs. 3 lakhs during last 
year and the year before that to a 
T.B. institution in Orissa.

Regarding the other point, I think 
my hon. friend perhaps refers to the 
National T.B. Survey which was a 
sample survey. I am not sure whether 
parts of Orissa were actually survey­
ed But there were representative 
patches of the country which were 
taken up for survey purposes. We 
shall be happy to help Orissa and the 
other States in all possible manner to 
the extent possible.

Shri Panigrahi: May I know how
many T.B. demonstration training 
centres and the T.B. isolation beds and 
After care and Rehabilitation centres 
have been set up in Orissa during the 
second Five Year Plan period so far?

Shri Kar mar kar: About all those
items I should like to have notice 
With regard to this point, Orissa has 
not asked for it So we cannot give 
It.

Dr. Snshila Nayar: Is the hon.
Minister aware that there was a pro­
posal to set up an After-care and 
Rehabilitation centre in Delhi at the 
site of the present Kingsway Camp 
which was enthusiastically taken up 
by his predecessor, and may I know 
what progress, if any, has been made 
with regard to that scheme?

Shri Karmarkar: I should like to
have notice with regard to tliat 
scheme. But the scheme that has 
been now Anally* approved of is the 
one to be run in association with the 
New Delhi T.B. Centre, so far as Delhi 
is concerned, at an estimated cost of 
Rs. 3 lakhs non-recurring and Rs. 1 
lakh recurring. I understand that the 
building plans for the centre are being 
scrutinised.

Mr. Speaker: We shall now take up
tha Short Notice Question.

SHORT NOTICE QUESTION 
Fair Price Shops in Delhi

+

{
Shri 8. M. BuMrjee: 
Shri Tangataaai:

Shri Vajpayee:
Will the Minister of Food and Agrl- 

culture be pleased to state;
(a) whether it is a fact that at pre­

sent only 27 out of 600 Fair Price 
Shops are functioning in Delhi;

(b) if so, the reasons for the mal­
functioning of these shops;

(c) whether the rate in fair price 
shop is Rs 14 per maund as compared 
to Rs. 17 or Rs. 18 in the market; and

(d) if so, steps taken by Govern­
ment to restart these fair price shops 
to ease the situation?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
No, Sir, there are at present no fair 
price shops in Delhi.

(b) to (d). As Delhi can get sup­
plies of wheat freely from Punjab 
where the pi ices are lower than in 
other States, there is no need for 
continuing the fair price shops in 
Delhi at present.

Shri S. M. Banerjee: May I know
whether these 27 fair price shops were 
functioning even before a week, and 
may I know the reason why these 
shops have been closed down?

Shri A. M. Thomas: The entire thing 
was considered in the context of the 
overall food situation. The question 
was whether the issue of wheat from 
the Government stock should be con­
tinued in Delhi. It was considered in 
the context of the formation of the 
Northern Wheat Zone which was 
formed some time back. There was 
practically no offtake after inclusion 
of Delhi in the Zone. First, the num­
ber of shops was reduced. There was 
a distribution of about 0,000
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per week through the Delhi Grain 
Distributing Co-oJ>erative Society. Wc 
reduced it to a thousand maunds per 
weejc, and there was no appreciable 
effect because of the reduction on the 
market.

The House will notice that the prices 
prevailing in Delhi will be about 
Rs. 16.?5 whereas the price prevailing 
in the neighbouring- State of Uttar 
Pradesh had been Rs. 21 or Rs. 22.
So, compared with the prices existing 
in 1950 and 1957, the prevailing price 
in Delhi cannot be said to be high, so 
tjiat piere is no justification for conti­
nuance of these fair price shops.

Shri S. M. Banerjee: May I know 
whether the Food Minister is aware 
that the price of indigenous wheat 
and atta is going up and the price of 
atta flour has gone up from Rs. 44 
per bag to Rs. 50, instead of Rs. 36.50 
which was the price m Uttar Pradesh, 
and, if so, what steps have been taken?

Shri A. M. Thomas: The figures
according to the latest bulletin indi­
cate that in Delhi the price is only 
Rs. 16-25— the price of wheat, I 
mean— so that the price cannot be said 
to be high. For atta, of course, it 
depends on the price of wheat. There 
has been some slight increase but not 
to any substantial quantity.

Shri Tangamani: The question was 
definite The price of atta per bag of
2i  maunds is Rs. 44, and that the 
price of wheat is about Rs. 44. That 
is the prevailing market price.

Shri A. M. Thomas: The prevailing 
market price is about Rs. 43; compared 
with the price existing in the neigh­
bouring Stats, it cannot be said to 
be hlg-h.

Shri Vajpayee: May 1 know if it is 
not a fact that rnost of the wheat shops 
were forced, to close down as they 
refused to take their quota from the 
Government godowns?

« H  A. ML Thomas: Yea; that also 
happen*!.

Shri Vajpayee: Am 1 to understand
that the shops have been closed be­
cause they refused to have the quota 
or because the Government thinks 
there is no need for shops?

Shri A. M. Thomas: The whole
question, as I said, was considered in 
the context of the formation of the 
wheat zone. At first, Delhi was not 
included in the Northern zone whereas 
Punjab and Himachal Pradesh were 
included. Later on Delhi was also 
included. T%ie prevailing price of 
wheat in Punjab will be about Bs 14 
to Rs. 16 A little more has to be 
paid for wheat made available in 
Delhi. Thus, we will be having an 
all-India view of these things. When 
we have regard to the price prevail­
ing in Uttar Pradesh and Bihar, the 
price that we have to pay in Delhi, 
where the purchasing power is admit­
tedly higher, cannot be said to be 
high.

Mr. Speaker: I shall proceed to the 
next item

Shri Tangamani: There is a purpose
for this question

Mr. Speaker: There is a purpose
because we are in the headquarters! 
All round the priors are high. There 
i . no meaning m asking here. I have 
allowed a sufficient number of ques­
tion on this.

Shri PrabaJhat Kar: The prices were 
low. Because of the Government's 
policy the prices are going up.

Mr. Speaker: Order, order. There 
is a limit to questions. I have allowed 
a number of questions. I have allowed 
a sufficient number of questions on 
this subject.

Shri Tangamani: I shall make oof 
p^int clear. Out of the 600 fair price 
shops, only 27 w ere.. ...

Mr. Speaker: Order, order. I have 
allowed a number of questions on this 
matter. The hon. Minister has said 
that with the formation of the northern 
zone this wfcole matter has been look­
ed into and that compared to the 
corresponding prices there in Uttar 
Pradesh the prices here are not high.1
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Scooter Service

, . „  f  Shri Ram Krishan:
\  Sardar Iqbal 8inch:

Will the Minister of Transport and 
Communications bt plea'.od to state.

(a) whether it is a fact that scooter 
drivers in Delhi refuse to carry pas­
sengers on certain routes; and

<b) if so, what !-tep<. Government 
prcpctef' <0 take in the matter?

The Minister of State in the Minis­
try of Transport and Communications
<Shri Raj Bahadur): !.;) Y<*«

(b) On rec-'ipt of specific complaints 
i«t>m pa^vnpcn:, the State Transport 
Authority takes action against the 
drivers concerned by suspending their. 
Authorisation to drive scooter rick­
shaws.

Bouamge to I.A C. Aircraft by Storm
*44*. Shri thtmani: Will the Minis­

ter of Transport and Communications 
be pleased to Aate:

<e>) whether it is* a tact that 5 air- 
ciatis belonging to Indian Airlines

Corporation parked at Safdarjang Air­
port were damaged during a storm 
recently;

(b) if so, what was the extent of 
damage;

(c) whether any enquiry has been 
held into the cause of the damage; 
and

(d) ii so, what are the flnrf<ng. 0f 
this enquiry?

The Minister of Transport and Com­
munications (Shri S. K. Patil): (a)
Yes, Sir. Six aircraft of the I-A.C. 
parked outside a hangar at Safdarjang 
airport were damaged during the
storm on the 29th May, 1956.

(b) The damage was mostly super­
ficial and was estimated at Rs. 68,000 
representing the cost of repairs.

<c) Yes, Sir

(d) The findings were that damage 
was caused.—

(1) from aluminium metal sheets 
which were stored along with 
building materials for the
construction of a new hangar, 
flying off with the storm and 
striking against the aircraft; 
and

(ii) by om* of the aircraft swing­
ing off its mooring and strik­
ing other aircraft parked
a lo n g s id e

Poultry and Pish Farming in N.E.S.
Blocks

•M7. Shri V. P. Nayar: Will the
Mu.iMor of Community Development
be pleaded to ^tate:

(a) how far has poultry and fish
farming progressed in Community 
Development Blocks and National 
Extension Blocks; and

(b) what are the approximate num­
bers of such blocks wheqein (i) Poul­
try farming and (ii) Ash fanning have 
been successfully introduced?

Tht Minister of Commvaity Deve­
lopment (Shri 8. 1L Day); (a) While
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Poultry tanning has made sufficient 
headway and is becoming increasingly 
popular, the fisheries programme has 
yet to make its impact felt .in the 
development Blocks.

(b) This information is not avail­
able. However, 5.23 lakhs pedigrue 
birds were distributed in the various 
blocks uptil March, 1958.
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Shifting Development F u i
• t i i  8kri Mnfcammwd KUas: Will 

the Minister of Trampwt vU. Cwa-
minlwMw g be pleased to refer to the

reply given to supplementary rawed 
on Starred Question No 1142 on the 
16th December, 1957 and state:

(a) whether the operation of Ship­
ping Development Fund has been 
started; and

(b) if so, how it is being operated?

The Minister of State in the Minis­
try of Transport and CommanfaatiMM 
(Shri Raj Bahadur): (a) Not yet

fb) Does not arise.

Food Situation in West Bengal
*451. Shri Subiman Ghose: Will the 

Minuter of Food and Agriculture be
pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the news 
:tem regarding two starvation deaths 
at Dolankuti in Mathabha..„a Sub- 
Diviston, Cooch-Behax which had 
appeared m the Hindustan Standard 
(Calcutta Edition) dated the 22nd 
May. lftjS,

(b) v/hfthei it is a fact that on the 
25th May, 19a6 or near about Ifeat 
tune the price of coarse nee in Coorh- 
Behar wa-i R., 30 per maund; and

(c) if so, the steps Government im ­
pose to take, to tackle the situation 
there’

The Minister *t Food and Acrtcal- 
ture (Shri A. P. lain): (a) Yes, Sir. 
ft is understood that an enquiry was 
made b> the State Government and 
it was found that there was no case 
of starvation death in village Doian- 
garkutti. there u no village named 
Dolankutt as mentioned in the news 
item

(b) No, Sir. The highest retail price 
in Cooch-Behar district on that ob?te 
Vas Rs 28.80 oer maund.

(c) The State Government are dis­
tributing large quantities of foodgrains 
through modified ration shops at pres­
cribed prices, in West Bengal about 
40 to 45 Jhousand tons of rice and 
about 60 thousand tons of wheat are
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being distributed monthly. Gratuitous 
relief is being provided and test relief 
works are being undertaken whenever 
and wherever found necessary.

Railway Line between Hatia and Mnri

*4*0. Dr. Ram Subhag Singh: Will 
Ihe Ministry of Railways be pleased 
to state:

(a) whether plan for laying broad- 
gauge railway line between Hatia and 
Muri (Ranchi) has been finalized; and

(b) when the construction work of 
that line is likely to begin’

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes
Sir, the proposals have reached the 
stage of finality.

(b) The construction of Muri- 
Ranchi B. G. line (40 miles) has been 
started in June, 1958. Preliminary 
survey for its further extension upto 
Tatia has since been carried out.

Cancellation of Licences of Merchants 
of Kharagpur

*461. Shrl Ajit Singh Sarhadi: Will 
the Minister of Railways be pleased 
to state:

(a) whether it is a fact that certain 
merchants are being ousted from the 
Kttaragpur Railway Colony by their 
licences being cancelled, causing con­
siderable dissatisfaction amongst the 
commercial class there, who have 
been doing business for a long time; 
and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
S. V. Rantaswasiy): (a) Yes, Sir.

(b) The reason foi* the cancellation 
ol the licenses is violation of the 
terms of agreement such as non­
payment of monthly occupation fees, 
encroachment on railway land and 
construction of structures,not in Ac­
cordance with approved plans.

Bridges National Highways 
(Mysore State)

*4tt. Sferf Joachlte Alva: Will the 
Minister of Transport aad Corinnnni-
cations be pleased to state:

(a) how many bridges have been 
already constructed in South Kanara 
District (Mysore State) on national 
highways;

(b) how many bridges are yet to be 
constructed in North Kanara District 
(Mysore State) on national highways;

(c) number of tenders which have 
been called for constructing the 
bridges m North Kanara district; and

(d) what is the cause for delay in 
regard to the construction of the 
bridges?

Tne Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): A  short stretch 
of the National Highways passes 
through North Kanara District but 
there are hardly any important bridge 
works thereon The Hon’ble Member 
is presumably referring to bridges on 
the West Coast Road which is not a 
National Highway The required in­
formation is:

fa) Two.

(b) Four, out of which work is in 
hand on two.

(c) One

(d) We have taken up the prelimi­
nary work in respect of all the 
bridges, but delay in starting work 
has been caused in the case of some 
bridges because of (1) difficulties in 
selection of site and (2) Foreign ex­
change shortage.

Janki Sugar Mills
'463. Shri Tyagi: Will the Minister 

of Food and Agriculture be pleased to
state;

(a) what was the percentage re­
covery in the Janki Sugar Mills, 
DoiWala (Dehra Dun) daring tbe 
crushing season 1967-M;
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(b) bo#  dots the above flfttre com­
pare with the percentage recovery 
obtained in mills & Tarai area of 
Naini&l where the price cut *of 
annas -/2f- per maund of sugarcane 
had been restored;

(c) whether the price cut of 1955-56 
was ordered because of the bad 
quality of sugarcane or on account of 
defective machinery;

<d) whether Government have 
effected any improvements in (i) the 
plant end (ii) the variety of sugar­
cane fn the District of Dehra Dun 
since they have taken over control of 
the mill; and

(e) if so, what amounts have been 
spent on these items’

•

The Minister of Food and Agricul­
ture (Shi A. P. Jain); (a) 1018.

(b) The recovery of the other fac­
tories mentioned was as under:—

Kashipu 9 91
Bareilly 9 66
Baheri 9-91
Raxa .. 10 39
Buland .. 1019

(c) The price cut was allowed on
ccount of poor quality of cane.

(d) Yes, Sir, both in the plant and 
tie quality of cane received at the 
actory.

(e) A sum of Rs. 1,76,000 has been 
spent on additions of machinery to 
the plant, and Rs. 84,000 on the im­
provement of sugarcane.

Food Scarcity Ik Eastern U.F.
 ̂ •

Shri Sareadraaatfc Dwtvedy: 
*M4. J Atari BithwjuuUh Roy: 

Shi S. M. Baaerjee:

Will the Minister of Feed and Agrt- 
ittare be pleased to state:.
(a) whether hit attention has been 

b w n  to the acute food scarcity con- 
titions in Eastern V.P. as reported by

three Members of Parliament who re­
cently toured the area; and

(b) what steps the Government of 
India propose to take to mitigate the 
difficulties of the people in this area?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) Yes, Sir. 
there have been reports in the Press 
about the visit of three M.Ps. to the 
Eastern District of U.P. and the state­
ments made by them.

(b) The Government of India have 
been making large quantities of food- 
grains available to Uttar Pradesh for 
distribution in the Eastern Districts 
of the State. This distribution has 
been intensified recently, and as many 
as 2,025 fair price shops are now 
functioning in the Eastern Districts. 
Export of rice and paddy from the 
Eastern Districts of U.P. has been 
banned, and that of wheat from the 
entire State had already been prohibit­
ed. In addition to the normal assist­
ance under Grow More Food Schemes, 
a loan of Rs. 40 lakhs was sanctioned 
for minor irrigation works in the 
Eastern Districts of U.P., in 1957-58, 
and a total Central assistance of 
Rs. 281 36 lakhs for the entire State 
have now been agreed to for 1958-59 
under the Grow More Food scheme.

Air Accident

f  Shri Raghunath Singh:
* \Shri Hem Baraa:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that an
I.A.C. Dakota freighter crashed on 
the afternoon of the 9th July, 1958 
near Bagbari village in Narayangsanj 
Sub-Division of East Pakistan; and

•
(b) if so, what sre the reasons of 

the accident?

The Minister o f Transport and Ceat- 
manteattetis (Shri S. K. PatU): (a)
Yes, Sir.

(b) The accident is under the in­
vestigation of the Pakistan authorities.
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T«nr of Foreign Countries

*4M. Shrimati Farvattd Kriahmwa:
Will the Minister of Food and Agri­
culture be pleased to state:

(a) whether a Food Ministry official 
team has gone on a tour of U.S. and 
Japan tor the purpose of studying 
storage practices in those countries; 
and

(b) if so, the expenditure involved 
on their tour?

The Minister of Food and Agricul­
ture (Shri A. F. Jain): (a) and (b). 
A t the invitation of certain Associa­
tions of Wheat growers in U.S.A. a 
team consisting of three officials of 
the Food Department and one non­
official proceeded on 9-7-58 to U S.A 
(and Japan en route) for studying 
methods of wheat procurement, wheat 
processing etc and returned to India 
on 20-8-58 The expenses were borne 
by the U.S. Authorities. The Gov­
ernment sanctioned an expenditure of 
Rs. 1,000 only to meet the expenses 
on aocount of entertainment and con­
tingencies

Unloading of Food Stuffs

*487 Shri Tangaraani: Will the
Minister of Transport and Communi­
cations be pleased to state:

(a) whether the Board of the 
Bombay Port Trust have not agreed to 
give priority for unloading of food 
stuffs in Bombay Port; and

(b) if so, the reasons therefor’

The Minister of State in the Minis­
try of Transport and Communications 
<Shrl Raj Bahadur); (a) Yes, Sir. •

(b) The request for accof 'mg 
priority to fdodships wa« jiot based on 
any actual difficultfes met but only on 
apprehensions. Should however a 
situation arise warranting the grant 
of priority to foods hips, the Bombay 
Port Trust have agreed to reconsider 
their decision.

Bcardty Atom la CJP.
* * « . Start Vajpayee: Will the

Minister of Food and Agrtcoltare be
pleased to state;

(a) what concrete steps the Central 
Government have taken through the 
State Governments for rendering help 
to the people of scarcity areas in 
Uttar Pradesh; and

(b) whether the State Government 
have submitted any proposal to the 
Central Government for meeting the 
difficult food situation in the State?

The Minister of Food and Agricul­
ture (Shri A. P. lain): (a) and (b). 
Proposals have been received from 
the State Government from time to 
tune and substantial quantities of 
foodgratas have been supplied from 
Central Stocks for distribution in the 
State through fair price shops. Ex­
port of nee and paddy from the 
Eastern Districts of U P  and that of 
wheat from the whole State have 
been banned In addition to the nor­
mal assistance under Grow More 
Food Schemes, a loan of Rs 40 lakhs 
was sanctioned in 1957-58 for minor 
irrigation work» in the Eastern Dis­
tricts of U.P. A total Central assist­
ance of Rs. 281'36 lakhs h&& been 
agreed to for 1958-59 under the Grow- 
More Food Schemes.

Railway over-bridge at Mamnad

*469. Shri Jadhav: Will the Minis­
ter of Railways be pleased to refer 
to the reply given to Starred Question 
No. 599 on the 28th February, 1958 and 
state:

(a) whether the remodelled plan 
for the construction of Railway over­
bridge at Manmad (Central Railway) 
has been finalised;

(b) if so, the details thereof;
(c; whether the Bombay State Gov­

ernment have asked tor any grant for 
the construction of the Railway over­
bridge; and

(d) if so, when Government pro­
pose to sanction the grant.
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): {a) No, 
Sir. The detailed drawings which 
were sent by the Central Rai_lway to 
the Government of Bombay on 27-8-57, 
were returned to the Railway in 
February, 1958 for modification of the 
design. The revised design and esti­
mates are under preparation by the 
Railway. 

(b) Does not arise. 

(c) No, Sir. 

( d) Does not arise. 

Tourist Traffic to Kuh1 and Kangra 
Valleys 

*470. Shri Hem Raj: Will the Minis­
te,r of Transport and Communications 
be pleased to state: 

(a) the important suggestions made 
by the Prime Minister after bis recent 
holiday in Manali for the improve­
ment of the Tourist Traffic to Kulu 
and Kangra valleys and communica­
tions there; and 

(b) the steps that Government pro­
pose to take to implement them? 

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) and (b). A 
statement is laid on the Table of the 
Lok Sabha. [See Appendix II, 
annexure No. 133.] 

Santa Cruz Airport 

,:471, Shri Assar: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether it is a fact that recently 
there was lealCage in the newly 
built terminal building ,at Santa Cruz 
Aerodrome; 

(b) whether it is also a fact that 
some slabs of the building fell down; 

(c)" whether it is a fact that during 
heavy rain the ·passengers waiting in 
the building were inconvenienced; 

• 

(d) whether any enquiry h, been 
made int::> the faulty construction of 
the building; and 

I 

(e) if so, with what result'.' 

The Minister of Transport and Com­
munications (Shri S. K. Pa�i>: (a) 
Yes, Sir. Slight drippings through 
the expansion and contra.ctwn joints 
took place during the heavy monsoon 
showers in the month of June, 19-f58. 

These j.oints had �1 waler-1,)Coofed' 
by a Firm under a five yea.rs guaran­
tee; and immediately the leaks weTe 
noticed, the F'ii·m sealed these joints 
again and made them water-tight. 

(b) No, Sir. 

(c) No, Sir. 

(d) No enquiry was made as the 
leaks were insignificant and no 
damage was done or is antictpa.ted. 

( e) Does not arise. 

Retrenchment of D.V.C. Personnel 

'f Shri Ramam: 
I Shrimati Ila Palchoillldlrnuri: 
I Shri S. M. Banerjee: 

*472. � Shri Sarju Pandey: 
I Shri Tanga.mani: 
I Shri Panigrahi: 
L Shri Prabhat Kar: 

Will the Minister of lrriga.&fo� ancl · 
Power be pleased to state: 

(a) whether any persons have been 
retrenched at Panch.et by the D.V.C. 
authorities dul'ing July, 1958; 

(b) if so, how many; 

(c) whether alternative empltiy­
ments have been found for th.em; 

(d) if so, for how many; acid .., 

(e.) if not, 0what 0steps do GDvern-
ment propose to take to min.imise the 
hardships of these retrenched 
workers? 

The J;)eputy Minister of Ilt'il'jgation 
and Power (Shri Hathi): (a) Yes, Sir. 
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<b> a * .

(c) Yes, for some of them.
(d) and (e). Two hundred and ten 

have been selected for appointment in 
other undertakings and are at present 
awaiting appointment orders, while 
two have already been provided with 
alternative employment. All-out 
efforts are being made to provide al­
ternative employment for the remain­
ing retrenched personnel as quickly 
as possible.

Assam Line of N.E.F. Railway

-*473. Shri Hem Barua: Will the
Minister of Railways be pleased to 
state

<a) whether any steps have so far 
been taken to rep'ace the over-aged 
wagons operating on the Assam line 
of the N.E.F. Railway; and

fb) if so, with what result?

The Deputy Minister of Railways 
(Shri Sbahnawaz Khan): (a) and (b). 
A statement is placed on the Table of 
the Lok Sabha. [See Appendix II,
ar.nexure No. 134.]

Over-bridge in Jangpura
rshri Siddananjappa;

'474. J Shri Surendranath Dwivedy: 
Shrimati Reno Chakravartty:

Will the Minister of Transport and 
-Communications be pleased to state

(a) whether the over-bridge in 
Jangpura on the Delhi-Mathura road 
has been damaged by the unprece­
dented rains in Delhi on the 20th July 
jand 21st July, 1958;

(b) if so( the extent and nature of 
the ^damage;

(c) the reasons for the damage of 
such magnitude;

<d) the sum required to set it right; 
and

(e) whether Government hive 
ordered an enquiry into the matter?

The MinMer of M ite fci MM M ttb- 
irf at TnuMport w *  Cemwoflii.
(Shri Raj Bahadur): (a) and (b). 
No, but the road surface over the 
approach to the Jungpura bridge sub­
sided by about 15 feet in a length of 
100 feet in one carriage lane, and one 
of the side slopes of the embankment 
was also scoured out in a length of 
about 95 feet.

(c) and (e) The Works, Housing 
and Supply Ministry have appointed 
a special investigation Officer and fur­
ther information will be available 
when his investigations are over.

(d) The contractors have carried 
out the repairs at their own cost 
amounting to about Rs 5,000.

Porterage Kates

‘475. Shri Rajendra Singh; Will the 
Minister of Railways be pleased to 
state-

(a > whether it is a fact that with 
the increase in distance from the 
steamer jetty to the place where the 
passenger0 take to train or other con­
veyances, the porterage rates are in­
creased; and

(b) if so, whether the same practice 
has been applied at Palezaghat this 
time?

Hie Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) Presum­
a b l y  the reference is to the shifting 
of the ghat from the permanent 
Mehendrughat site to Gandhighat in 
November, 1957. Porterage charges 
were enhanced from 4 annas to 5 
annas per trip at this ghat, both on 
account of the longer distance and 
also the increase in .the height of the 
bank from the river level.

(b) Enhancement of porterage 
charges at Palezaghat has not been 
considered necessary, as the bank 
there is not high, and taking the 
height of the bank and the toad into 
consideration, the normal porterage 
charge, is considered reasonable.
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M  Mnltlpliesttos f u w

*47t. Shri « a *  K*Ub*fc: Will the 
Minister at Food and Agriculture be 
pleased to state:

(a) whether it ig a fact that target 
for the establishment of seed farms 
under the scheme for the multiplica­
tion and distribution of improved 
seeds has not been achieved in the 
first two years of the Second Five 
Year Plan; and

(b) if so, the reasons thereof?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) The targets 
for the first two year* of the 2nd Five 
Year Plan were not achieved in full. 
In 1956-57, 343 seed farm* were es­
tablished against a target of 485 and 
in !9Jf7-58, 1232 seed farms- were es­
tablished against a target of 1416. 
This works out to a percentage of 71 
and 87 respectively.

(b) The reasons were mainly non­
availability of suitable land, high cost 
of land difficulties in acquisition of 
land. The re-orgaiusation of States 
in 1956 also retarded the implementa­
tion of programme in 1956-57

Erosion of Southern Shore of 
Dhanushkodi

*477. Shri T. B. Vlttal Rao: Will the 
Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No. 1470 on the 5th April, 
1958 >md state:

(a) the nature of measures taken 
for the protection of the Southern 
shore of Dhanushkodi from further 
erosion; and

(b) the amount spent on these 
measures so far?

4hfe DtjMty MUMtr of Railways 
(Shri Shafcnava* iduw): (a) The pro­
tective measures taken and being 
taken are:—

(i) provision in 1&5 of three 
groynes built up of casurina 
botes;

(ii) raising of a part of the shore 
by heaping of coal ashes and 
sand and laying of boulder 
sausages;

(iii) extensive planting of quick-
growing trees in the colony 
and along the shore which is 
now to be supplemented by 
coconut seedlings— planta­
tions.

(b) The total amount spent so far 
on these measures in about Rs. 23,500.

Scarcity of drinking' water in Delhi
f  Shri Harfeh Chandra Mathmr:
I Shri Mohan Swamp:

°47fc. | Shri Naval Prabhakar: 
^Sardar Iqbal Singh:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No. 709 on the 7th 
March, 1958 and state:

(a) what *s the anticipated demand 
for drinking water in Delhi during 
the next 20 years; and

(b) whether any long range plan 
has been considered?

The Minister of Health (Shri 
Kannacfc&r): (a) It is anticipated 
that the demand of water would in­
crease to about 150 million gallons per 
day during the next 20 years.

(b) A  Committee of Technical Ex­
perts has been appointed to consider 
this question.

Survey of T.B. in the Country

{
Shrtmati Ila ralehondhuri; 
Sardar Iqbal Singh:

Shri Ram Krfcdian:
Shri Hem Batna:

Will the Minister of Stealth be 
pleased to state-,

(a) whether it is a fact that tenta­
tive results of the national pulmonary 
tuberculosis survey made by the 
Indian Council of Medical Research
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have shown that tuberculosis has 
penetrated villages alio;

(b) whether it is also a fact that 
the data collected during the survey 
indicates that two per cent, of the 
country’s population is affected by the 
disease;

(c) if so, the brief details of the 
survey and its results; and

(d) the steps Government propose 
to take to check Its spread further?

The Minister of Health (Shri 
Kannarkar): (a) and (b). The pre­
liminary report of the survey made 
upto June, 1956, showed that Tuber­
culosis was prevalent in villages, 
small towns and cities and that two 
per cent, of the persons in the areas 
covered in the report was affected by 
the disease.

(c) and (d). A statement contain­
ing the required information is placed 
on the table of the Lok Sabha. [See 
Appendix II, annexure No. 135.]

Late arrival of G.T. Express
*4M. Shri Radha Hainan: Will the 

Minister of Railways be pleased to
state:

(a) whether it is a fact that the 
Grand Trunk Expre«, is generally 
late by 2 to 4 hours every day;
*(b) if so, what are its causes; and

(c) the steps Government propose 
to remedy this?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) No, but
the performance of these trains of 
late has not been satisfactory.

<b) and (c). A statement is laid 
ori the Table of the Lok Sabha. [See 
Appendix II, annexure No. 136]
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Fire in Bombay Docks

*482. f  Sardar Iqbal Snigfa:
Shri Ram Krishan:

Will the Minister of Traospart and 
Communications be pleased to state:

(a) whether there was a great fire 
in Bombay Docks on the 11th May, 
1958;

(bj if bo. the total 10b> .Kuffeit-d'.’

The Minister of State in Uu> Minis­
t r y  of Transport and Commanications 
(Shri Raj Bahadur): (a) Thera wa* a 
ftre m the Victoria Dock on the tlth 
May; and

(c) Rs. 24 lakhs

Cancellation of night train service on 
Dronacballam-Secoaderabad 0wtiM

*483. Shri D C. Sharma; WiU the
Minister of Railways be pleased to 
-tate:

(a) whether it is a fact that the 
night train aftrvic e  on the Dronacfaal- 
lara-Secundeaabad metre gauge sec­
tion of the Central Railway haw been 
cancelled recently; and

(b) if so, the reasons for this can­
cellation?

The Deputy Minister of Railway* 
(Start Shahaawaz Khaa): (a) Yes,
Sir Night running of passenger
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trains has been suspended with effect 
from 20-6-58 for the duration of the 
Monsoon.

(b) As the Andhra State  Govern­
ment not having been able to vouch­
safe  the  safety  of  their  Railway 
affecting irrigation tanks, during the 
monsoons the running  of  passenger 
trains has been concentrated in day­
light  hours  as  a  precautionary 
measure.  Goods trains, however, run 
throughout the day and the night.

"Snaunary Powers” for Genera!
Managers

*4M. Dr. Ram Subh&g Singh: Will 
the Minister of Railways  be pleased 
t'' state:

(a) whether General Managers  of 
Zonal Railways have recently been

civcn “Summary Powers” to remove 
irom service the Railway employees 
held responsible m train safety cases; 

end

(b) in how many cases have  these 
"Summary Powers” so far been exer­
cised by the General Managers where 
liam accident have occurred?

The Deputy Minister of  Railways 
(kbri Shahnawaz Khan): (a)  Under 
the proviso to para 1708 of the Indian 
Railway Establishment Code, General 
Manager* have for long had summary 
powers to terminate the services of 
non-gazetted Railway servants in ac­
cordance with their  service  agree­
ments without assigning any reason

ib) Information is being collected* 
and will be laid on the Table of the 
House in due course

Delhi School Buses

Shri Vajpayee:
Shri Vasudev̂n Nair:
Shri Warior:
Shri Wodeyar:

Will the Minister of Transport and 
ComamaleatiotM be pleased to refer

to tne reply given to Starred  Ques­
tion No. 2111 on the 9th May, 1958 
and state:

(a) whether the Delhi School buses 
carrying students to their schools have 
since been inspected;

(b) if so, the number of buses ins­
pected;

(c) the number of buses that were 
found defective; and

(d) the  steps  Government  have 
taken or propose to take to provide 
alternative means of transport to the 
students?

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) to (c). 141 
school buses have been inspected so 
far.  Out of these 51 have been found 
defective.

(d)  The Delhi Transport  Under­
taking have agreed to provide buses 
for transport of school children at the 
rate of Rs. 125 per mile from  depot 
to depot provided the schools  open 
and close at non-peak hours

Working and retiring room for 
Journalists at Airports

♦486. Shri Joachim Alva:  Will the 
Minister of Transport and Communi­
cations be pleased to state.

(.a) whether any room for working 

and rt-uring, fitted with telephone and 
bath room, is icserved for journalists 
working round the clock at airports 
in Delh.. Bumbav, Calcutta  Madras 
and other principal cities, and

(b)  the arrangements made at the 
newly built airport at Bombay?

The Minister of Transport and Com­
munications (Shri S. K. Patil): (a)
No, Sir.

(b)  It has been decided to provide a 
separate room, fitted with  a  tele­
phone, in the new terminal  building 
at Santa Cruz Airport, for the use of 
journalists.
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f rgppryepeajt *f Riee

*487. Shri fciimim; Will the Minis­
ter: of Food and Agriculture be pleas­
ed to state:

(a) whether Government are facing 
any difficulty in the matter of pro­
curement of rice in any State; and

(b) if so, the names of the States 
and the nature of the difficulties?

The Minister of Food and Agricul­
ture (Shri A. F. Jain): (a) and (b). 
The Government of India are procur­
ing rice only in the States of Andhra 
Pradesh and Punjab at present. The 
usual difficulties are being experienc­
ed in the matter of procurement, as 
;or instance, attempts at smuggling, 
.stocks of rice and reluctance on the 
part of certain Stockists to sell their 
Itocks to Government in the expecta- 
‘ion of securing a higher price for 
their goods in areas where the pre­
vailing market rates are much higher 
than the maximum controlled prices 
in the procurement areas.

Export of Rice from Orissa to Bfliar
pShri Pauigr ih :

*488.  ̂ Shri Mahanty:
^ Shri P. G- Deb:

Will the Minister of Food and Agri- 
enltare be pleased to state;

(a) whether 25,000 tons of rice 
offered by the Government of Orissa 
to the Central Government has been 
diverted to Bihar; and

(b) whether the State Government 
has agreed to this export of rice from 
Orissa?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) and (b).
Yes, Sir.

Loss of Wagon Fittings in Collieries
*489. Shri AJit Singh Sarhadi: Will 

the Minister of Railways be pleased to
stfcte:f

(fi) whether it is a fajt that the 
CSuiem Railway Administration has 
issued a circular letter in March, 1957

to various colliery associations laying 
down a procedure to arrest loss of 
wagon fittings said to originate in 
colliery sidings;

(b) whether it is also a fact that 
the colliery associations have com­
plained that the procediifs was not 
completely followed and yet debits 
were raised against them when the 
loss, of fittings was mainly due to 
careless maintenance of wagons; and

(c) if so, the action taken in the 
matter?

The Deputy Minister of Railways 
(Shri Shahnawaa Khan): (a) to (c). 
A statement is placed on the Table 
of the Lok Sabha. [See Appendix II, 
annexure No 137.]

Strike by Auto Rickshaw drivers in 
Delhi.

f  Shri S. M. Banerjoe:
*iqa J Shrl Nlu,sfair Bharacha:
4W,!) Shri Vajpayee:

 ̂Shri U L. Pattt:
Will the Minister of Transport and 

Communications be pleased to state:

(a) whether auto-rickshaw drivers 
in Delhi went on a strike recently;

(b) if so, what were their demands; 
and

(c) the steps taken by Government 
to conciliate them.

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes

(b) and (c) A  statement giving the 
information required is laid on the 
Table of the Lok Sabha. [See Appen­
dix II, annexure No. 138.]

Milk Supply Scheme for Delhi
/S h ri Harish Chandra Matfcmr: 

*491. \  Sardar Iqbal Singh:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) whether the Government 
scheme to improve the milk supply
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in Delhi ha* been dropped and some 
other new scheme submitted by the 
Research Division of the Indian Co- 
opemtfve Union is being adopted;

(b) what is the nature of the 
scheme submitted by the Union; and

(c) what progress has been made 
by the Government scheme based on 
assistance from the Government of 
New Zealand?

The Minister of Food and AgricaJ- 
tnre (Shri A. F. lain): (a) No.

(b) The Union has not submitted 
any scheme.

(c) The scheme is be mg implement­
ed .actively. The buildings for the 
Central Dairy near the Patel Nagar 
Railway Station are under construc­
tion Locations for 13 centres for 
mflk collection and chilling have been 
made. In one, viz., at Alipore, the 
actual construction is proceeding. The 
land in respect of 5 centres has been 
acquired and construction is about to 
be taken up. In the remaining 7 
centres, land is being acquired for 
construction.

Dairy equipment has been ordered 
and deliveries are expected some time 
next year. Orders for equipment for 
milk collection and chilling centres 
will be placed shortly

Watting Rooms for Third Claw 
Women Passengers

,itt  f  Shri Radha Raman:
W  \  Shri S. M. Banerjee:

Will the Minister qf Railways be 
pleased to state:

(a) whether Government have under 
contemplation any scheme for wait* 
ing rooms on Indian Railways for 3rd 
Class women passengers;

(b) if so, the nature thereof; and

(c) Whether the same facilities will 
be made in iU h l*  to male passen­
gers?

The Deputy Minister of Railways 
(Shri Shaknawas Khan): (a) to (c).
A statement is placed on the Table 
of the Lok Sabha. [See Appendix II, 
annex ore No. 139.}

Increase in Air Fares

*492. Dr. Ram Snbhag Singh: Will 
the Minister of Transport and Com­
munications be pleased to state the 
traffic trend of the Indian Aitimes 
Corporation since the recent increase 
in the plane fares?

The Minister of Transport and 
Communications (Shri 8. K. Patil):
As the revised fares came into force 
on the 15th June, 1958, it is too early 
to make an assessment as to their 
effect on traffic trend of the Indian 
Airlines Corporation.

Agronomic Experiments

‘ 494 Sardar Iqbal Singh: Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 893 on the 
24th August, 1956 and state:

(a) whether the scheme for the 
establishment of four research-cunt- 
testing centres for bullocks has been 
finalised;

(b) if so, the main features of tfce 
scheme; and

(c) names of the places where these 
centres have been opened or are 
proposed to be opened’

The Minister of Food and Agricul­
ture (Shri A. F. lain): (a) Yes

(b) The object of the Centres is-
U) to test agricultural imple­

ments and machines avail­
able and in use in the differ­
ent fegions under actual 
field oonditions;

(ii) to obtain or to develop suit­
able implements and
machines for various agri­
cultural operations for which 
no implements exut at
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present in the region and to 
test them for regional con* 
ditions and requirements;

(hi) to modify or improve the 
agricultural implements and 
machines tested in the centre; 
and

<iv) to design and develop simple, 
labour-saving, cheap and 
efficient agricultural imple­
ments and machines for the
various regions.

<c) 1. l.A.R.l. New Delhi.

2 Agri. College, Coimbatore
(Madras).

3 Foona (Bombay).

4 . A suitable place to be selected 
in West Bengal

Indian Airlines Corporation

**85. Shri Vajpayee: Will the
Minister of Transport and Communi­
cations be pleased to state;

(a) the total loss incurred by the 
Indian Airlines Corporation during 
1957-58 in operating air services bet- 
ween Bhopal, Indore and Gwalior;

(b) the reasosn th«*rcof; and

(c) the steps taken or pioposed to 
be taken to make good the loss in­
curred so fjir?

The Minister of T ransport and 
Communications (Shri S. K. Patil):
(a) The Delhi,Agra Gwalior Bhopal
IndorciAurangabad|Bombay service 
was discontinued with cfted  from 
14th April, 1957. The Losses incurred 
bf*the Indian Airline* Corporation on» 
this service diying • 1956-57 were 
Re. 18.60 lakhs.

(b) Poor traffic, chiefly.

(q) The question of the Corporation 
taking steps to make good tfce loss 
incurred on any particular sector 
does not ari»e.

Reservation a t IfeM  Class Sluqrtnic 
Bertha

•49*. Shrimati Oa FatehMdfcBii:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that for 
reservation of a 3rd Class sleeping 
berth the charge now is Rs. 3 45 plus 
25 nP. for sitting accommodation as 
against Rs. 3 only charged previous­
ly;

(b) if so, since when the increase 
has been effected: and

(c) whether sitting accommodation 
charges have been introduced for 
other classes, also?

The Deputy Minister of Railways 
(Shri Shahnawaa Khan): (a) and lb). 
Prior to 15tb September, 1957, only a 
surcharge of Rs. 3 was levied for 
third class sleeping accommodation. 
With effect from 15th September,
1957 passenger fares tax at 15 per 
cent, or 10 per cent, as the case may 
be, depending on the length of the 
journey, is leviable on this sur­
charge. In addition, with effect from 
1st April, 1958 a reservation charge 
of 25 nP. has been introduced for re­
servation in advance of a berth by 
night and a seat during the day.

(c) Similar reservation charges are 
already in force for other classes of 
accommodation

Over-crowding in Passenger Trains

' 90. Shri Aniwdh Sinha: Will the 
Minister of R ayw jys be pleased to 
state the steps taken to relieve over­
crowding in passenger trains in tbe 
former O.T.R. section of the North- 
Eastern Railway in North Bihar?

T be Deputy Minister of Railways 
(Shrl S h tk n v u  Khan): A  statement 
furnishing the information Is laid o» 
the Tabl« of the Lok Sabha. 18*9 
Appendix I t  annexure No. 1404
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flM di Tain Derailment near 
Bbattada

791. A rt Eagtaroath Singh: Will
the Minister of Railways be pleased 
to  state:

fa) whether it is a fact that on 
Friday the 4th July, 1958. a goods 
train from Rewari on the metre 
gauge section o f the Northern Rail­
way met with a serious accident at 
Bhatinda and was detailed due to 
Improper setting of points; and

(b) if so, what steps hav? been 
taken against the persons held res­
ponsible for the derailment?

The Deputy Minister of Railway* 
(Shri Shahnawax Khan): (£) On 4th
July, 1958 at about 11*15 hrs. while 
No. B 64 Down Goods train was being 
piloted into Bhatinda station yard, 
its engine and 4 wagons got derailed 
and two wagons and one auxiliary 
lank capsized.

(b) The Cabin man and the Pilot 
Jemadar held responsible for *he 
accident have been suspended from 
duty and departmental action w be­
ing progressed against them.
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Sugar Mills in Bombay State

f  Shri Jadhav:
793. \  Shri Paogarkar:
Will the Minister of Food and Agri­

culture be pleased to lay a statement 
showing:

(a) the sugarcane crushing capacity 
of the various sugar mills in Bombay 
State;

(b) quantity of cane crushed during
1957-98 crushing season in the above 
factories;

(c) how much cane was supplied to 
the above factories by the cane- 
supplying agriculturists;

(d) how many sugar factories took 
bonds from the agriculturists in 
order to guarantee the supply of cane 
in future; and

(e) how many factories took de­
posits at the time of guarantee fo? 
the supply of cane in future?

Tike Minister of Food and Agrionl-
tare (Shri A. F. Jain): (a) 20,450
tom of cane per day.

(b) 28.57'lakh tons.
(c) 17.72 lakh Jons.
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(d) 10 including 9 co-operative 
factories.

<e) 3.

Central Forest Research Institute, 
Dehra Dun

794. Shri Pangarfcar: Will the Min* 
ister of Food and Agriculture be
pleased to state:

(a) the number of employees 
(Class I to Class IV) working m the 
Central Forest Research Institute, 
Dehra Dun; and

(b; the number ol employees who 
belong to Scheduled Castes and 
Scheduled Tribes m each cadre?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a)
Class I 41
Class II 45
Class III 477
Class IV 508

(b) Scheduled Scheduled
Castes. Tribes.

Class I Nil Nil
Class II Nil Nil
C las III 26 Nil
Class IV 101 Nil

Rural Water Supply Schemes in 
Bombay State

'MB. Shri Pangarkar: Win the Min­
ister of Health be pleased to state:

(a) the number of rural water 
supply schemes received by Govern­
ment fr^ti the Bombay Government 
for  1958-59; and

(b) fee assistance proposed to W  
given by Government for 1958-597

Ike M ln W  of Health (Shri 
Jbmoarkarh ta) Fifty one schemes.

<b) A sum of Rupees fifty lakhs hm  
been allotted for 1958-59. Actual re­
lease o f funds -will, feowgever, be~ to 
the extent of 50 per cent, of the -ex­
penditure incurred fcy the State Gov­

ernment on the approved rural water 
supply and sanitation schemes subject 
to a maximum of Rs. 50 lakhs.

Scheduled Castes and Scheduled
Tribes in Posts and Telegraphs 

Department
796. Shri Siddiah: Will the Minis­

ter of Transport and ConuoaalcaUaos
be pleased to refer to the reply given 
to Unstarred ‘ Question No. 3208 on 
the 5th May, 1058 regarding Schedul­
ed Castes and Scheduled Tribes in 
Posts and Telegraphs Department and 
state:

(a) whether the required inform­
ation has been collected; and

(b) if so, when it will be laid on 
the Table?

The Minister of Transport and 
Communications (Shri S. K. Patil):
(a) and (b). The information is still 
being collected and is expected to be 
laid on the Table of the Sabha very 
shortly.

Post Office Bhubaneswar

797. Shri B. C. MnlHck: Will the 
Minister of Transport and Communi­
cations be pleased to refer to the 
reply given to Unstarred Question 
No. 3631 on the 8th May, 1958 and 
state:

(a) whether the question of acquir­
ing land at Bhubaneswar for the 
purpose of construction of buildings 
for the office of the Director of Posts 
and Telegraphs, Orissa and quarters

« for the staff has been finalised;
(b) whether the final decision has. 

been taken oft the question of shifting 
the office to Bhubaneswar; and

(c) if so, the further progress made 
so far in this regard?

The Mlalstw at ¥raaspoi4 and 
OeeuwnUcstieBS (Shri S. X. Patil):
(a) Yhe proposal for acqtoisttioa of 
hmd at Bhubeneswar for  eonstruction 
of building for the office o f the
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Director, Posts and Telegraphs, 
Orissa and staff quarters is in the 
process of sanction.

(b) Yes.
(c) This is covered by reply to 

part (a).

West Coast Road
798. Shri Aasar: Will the Minister 

of Transport and Communications be
pleased to state:

(a) total amount sanctioned by the 
Central Government for construction 
of West Coast Road (Bombay-Goa 
Road);

(b) the amount paid till 31st July, 
19W,

(c) the mode of payment whether 
paid by instalments or lump sum; and

(d) if by instalments, amount of 
yearly instalment?

The Minister of State in the Minis­
try of Transport and Communications 
(Shrl Raj Bahadur): (a) The West 
Coast Road passes through the States 
of Bombay, Mysore and Kerala. It 
is presumed the information asked for 
relates to portion lying in Bombay 
State only. Estimates totalling 
Rs. 72 lakhs have so far been sanction­
ed.

(b) and (d). Rs. lakhs.
1951-52 to 1058-56. 1.33
1956-57. 28.07
1957-58. 18.52
1958-59 (Upto 31st July 1958) 11.19

_____ t

TofAL 54.11

(c) By yearly instalments.

(Jmb Sabha tor Backward Areas
m . Shrl m oot Naijiyan Dm: Will 

the Minister of CoaoHuUty Develop- 
mtat be pleased to state:

(a) whether any scheme has been 
drawn by the Centre for giving

financial assistance to Gaon Sabha* 
for Backward Areas as recommended 
Dy the Central Council for Local Self 
Government;

(b) if so, the important features of 
such a scheme?

The Minister of Community De­
velopment (Shrl S. K. Dey): (a) No,
Sir.

(b) Does not arise.

Vegetable Oils

800. Shri Ram Krishan: Will the
Minister of Pood and Agriculture be
pleased to state:

(a) whether the Technical Research 
Sub-Committee to examine new 
schemes, grant extension to current 
schemes and formulate technical pro­
grammes for vegetable oils research 
in India has submitted its report; 
and

(b) if so, the details thereof?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) The Technical Sub-Committee 
met on the 30th and 31st December, 
1957, and decided that the following 
six Institutes would participate in 
the programme of Technological Re­
search on Vegetable Oils during the 
Second Five Year Plan period:—

1. Regional Research Laboratory,
Hyderabad.

2. National Chemical Laboratory,
Poona.

3. Central Food Technological
Research Institute, Mysore.,

4. Harcourt* Butler Technological
Research Institute, Kanpur.

5. Oil Technological Institute,
Anantapur.

6. Department of Chemical
Technology, Bombay Uni­
versity, “Bombay.



Written Answer* 25 AUGUST 1908 Written Answer* 26*0

On receipt ot the detailed schemes 
from the above six institutes the ad 
hoc Committee met on the 12th July,
1958 and after examining these 
schemes in detail, recommended that 
Eix schemes involving an expenditure 
of Rs. 8,21,308 may be implemented 
during the remaining period of the 
Second Five Year Plan.

Construction of Goods Shed at 
Charkhi-Dadri Station

f  Sardar Iqbal Singh:
80X> \ Shri Ram Krishan:

Will the Minister of Railways be 
pleased to refer to reply given to 
Unstarred Question No. 966 on the 
7th March, 1958 and state:

(a) whether the actual work of 
construction of goods shed at Charkhi- 
Dadri has been started; and

(b) if not, the reasons therefor?

The Deputy Minister of Railways 
(Shrl Shahnawax Khan): (a) No. The
work will, however, be taken up short­
ly and is expected to be completed 
during the current year.

(b) An existing shed at Hissar was 
to be dismantled and one portion re­
erected at Hansi and the other por­
tion at Charkhi-Dadri. The work at 
Hansi has been completed and dis­
mantling of the remaining portion of 
the shed at Hissar for re-erection at 
Charkhi-Dadri will now be taken up.

Opening of Station between Charkhi- 
Dadri and Manheru

892. Shri Ram Krishan: Will the 
Minister of Railways be pleased to 
state:
•

(a) whether Government have re­
ceived an application from the villagers 
Of Fatehgarh in District Mohindergarh 
(Punjab) to open a new station bet­
ween Cbarkhi-Dadri and Manheru on 
Rewari Bhatinda route of metre- 
gauge section of Northern Railway; 
and

(b) if so. the decision taken by 
Government in the matter?

Thi Deputy Minister «f Railways
(Shri S. V. Ramaswamy): (a) Yes, a 
representation was received on \7th 
April, 1958.

(b) The proposal for providing a 
flag station between Charkhi-Dadri and 
Manheru railway stations on the 
Northern Railway was investigated 
but was found to be not justified.

Consideration is now being give'- 
see if a train halt at the site would be 
justified.

Gaushalas In Punjab
f  Shri Ram Krishan:
^Sardar Iqbal Singh:

Will the Minister of Food and 
Agriculture be pleased to state the 
number of Gaushalas sanctioned by 
the Government of India for the 
state of Punjab during 1957-58 for 
augmenting the supply of milk in 
urban areas and breeding better types 
of cattle under Gaushala Development 
Scheme?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): Four.

Bridge at Leval Crossing in Ambala

844. Shri Ram Krishan: Will the
Minister of Railways be pleased to 
state whether any steps have been 
taken so far to build an over-head 
bridge at the level crossing in Ambala 
on G.T. Road’

The Depntj Minister of Railways
(Shri Shahnawax Khan): The over*
bridge at Ambala stands fourth in the 
list of the priorities for construction ot 
six over-bridges over the G.T. Road, 
as given by the Punjab Government. 
The drawings and estimate for this 
over-bridge are under preparation and 
will be submitted to the Punjab 
Government for their acceptance.
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fvajftfc Road Development Scheme

_  /  Shri Ram Kristian:
\  Sardar Iqbal Singh:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether any grant has been 
given to the Government of Punjab 
under the Road Development Scheme 
for the year 1956-59 and

(b) if so, to what extent?

The Minister of State In the Minis* 
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir.

(b) Rs. 38.07 lakhs.

Khandwa Hinjoll Rail Link

806. Shri T. B. Vittal Rao: Will the 
Minister of Railways be pleased to 
state:

(a) the total number of workers 
employed in the construction of Khan- 
dwa-Hingoli rail link;

(b) how many of them have put in 
more than three years’ service; and

(c) whether any steps are being 
taken for their confirmation?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan):

Permanent T  cw porary
(a) (0 Class III i l l  354

(ii) Class IV 3 56

Total 114 4 jo
Casual labour on daily rates of

P«y 3,353
(b) (i) Claw III Temporary. 236

(ii) Class IV Temporary 48

Total 28*

(c) Yes, except in the case of casual 
labour who are not entitled to absorp­
tion in a permanent job automatically 
but such of them who apply for any 
posts advertised and fulfil the condi­
tions are considered for recruitment 
by a Selection Board in regular vac­
ancies.

State Warehousing Corporation la 
Punjab

{
Shri D. C. Sharma:
Sardar Iqbal 8ingh:

Shri Ram Krishan:

Will the Minister of Food and Agri­
culture be pleased to state the pro­
gress made in regard to setting up of 
the State Warehousing Corporation in 
Punjab?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): A State
Warehousing Corporation has been set 
up in Punjab State with Headquarters 
at Jullundur with effect from 2nd 
January, 1958.

The State Government and the 
Central Warehousing- Corporation 
have nominated five directors each on 
the State Warehousing Corporation 
of Punjab as required under sub­
sections (l)(a ) and (b) of Section 30 
of the Agricultural Produce (Deve­
lopment & Warehousing) Corporations 
Act, 1956.

Additional Financial Commissioner 
and Secretary to Government of 
Punjab (Agriculture and Rehabilita­
tion Department) has been appointed 
as the Chairman of the State Ware­
housing Corporation.

Cotton Cultivation
-g* /  Sardar Iqbal Singh:

\  Shri Ram Krishan:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) the steps taken by different 
State Governments to increase the 
cotton cultivation areas;

Xb) how far different types 0? 
cotton have been * sown in each State; 
and

(c) how do these compare with the 
cultivation of cotton in each State 
during last five years?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) The steps
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taken by the different State Govern­
ments to increase cottoa cultivation 
are:—

(1) Expansion of area by
(i) reclamation of waste and 

fallow land;
(ii) replacement of non-food crops 

by cotton; and
(iii) growing cotton as a second 

crop.
(2) Expansion of area under improv­

ed varieties
Through Schemes for multiplica­

tion and distribution of im­
proved cotton seeds.

(b) and (c). Two statements show­
ing the area under different types of 
cotton in the various States during (i) 
1953-54 and 1954-55, and (ii) 1955-56, 
1956-57 and 1957-58 are laid on the 
Table of the Lok Sabha. [See Ap­
pendix II, annexure No. 141.]

Vegetables
809. Shri D. C. Sharma: Will the 

Minister of Pood and Agriculture be 
pleased to state:

(a) whether any steps have been 
taken by the Government of India in 
stepping up production and export of 
vegetables; and

(b) if so, the results achieved so 
far?

Hie Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) and (b). 
A statement is laid on the Table of 
the Lok Sabha. [See Appendix II, 
annexure No. 142.]

Forest Development In Punjab
« 19. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture fee 
pleased to statfc the technical and 
financial assistance given to the Pun­
jab State to increase the forest plan­
tation during 1957-58?

Hie Minister of Food and Agricul­
ture (Shri A. P. Jain): No technical 
assistance was a«ke<fr for. A sum of

Rs. 2,12,000 (Rs. 2 as loan and 
Rs. i2,000 as grant) was sanctioned 
during 1957-58.

Secondary Schools tn Khhenganj Area 
Railway Ceioey

Sit. Shri Tangamani: win flu)
Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is no secondary school in or around 
the Kishenganj Area Railway Colony, 
Delhi;

(b) whether Government are aware 
that Railwaymen in the Colony are 
finding it very difficult to educate 
their children;

(c) whether any representation has 
been made to the authorities of the 
Northern Railway in this connection) 
and

(d) if so, what action has been 
taken in the matter?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No.

(b) No.
(c) Yes.

(d) The matter is under considera­
tion.

Equipment for Indian Railways 

8I - /  Sardar Iqbal Singh:
\  Shri Ram Krlshan:

Will the Minister of Railways be 
pleased to state:

(a) the names of the countries and 
firms with whom Government have 
arrived at agreements to supply 
equipment such as wagons, coaches 
and locomotives to the Indian Rail­
ways during 1958-59 and 1959-40;

(b) the nature and details of such 
agreements with total value;

(c) whether any schedule tor 
delivery has been fixed; and

(d) if so, what?
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f|M >»puty Minister M  Uhnjv 
(Skri ̂liahnawas Khan): (a), (b) and
(d).  A  statement  Is  laid on  the 
Table Of fee Lok Sabha.  [See Ap­
pendix II, annexure No. 143.]

(c) Yes.

fteeiltttw at Pest Ofltoee for Snail 
Savings

818. Shri D. C. Shama: Will  the 
Minister of Transport and Common!- 
eattow be pleased to state:

(a) whether the National  Savings 
Central Advisory Committee met  in 
Delhi recently to consider the provi­
sions of additional facilities in the post 
offices for the investing public;

(b) if so, the decisions taken there­
at; and

(c) the steps taken  to implement 
them?
The Minister of Transport and Com­
munications (Shri S. K. Patil): (a)
Yes.

(b)  and (c). A statement is placed 
on the Table of the Lok Sabha.  [See 
Appendix II, annexure No. 144.]

Boll Erodon

814. Shri Supakar: Will the Minis­
ter of Food and Agriculture be pleased 
to state:

(a)  the  total  area  at  present 
covered by schemes  to prevent soil 
erosion, State-wise; and

(b) the expenditure on the schemes 
in each State during the year 1957-58?

The Minister of Pood and Agricul­
ture (Shri A. P. Jain): (a) and (b). 
The areas to be covered and  those 
already covered by each State in res­
pect of Soil Conservation Schemes in 
the Second Five Year Plan and the 
approximate expenditure during 1957- 
58, as far as available, are as below:—

rjrea to be  Area cove- Expenditure
SI. Name of the State covered  red (acres)  1957-58
No. (acres) (Rs. in

lakh*)

1  Assam . . . . . . .   7,027
2  Andhra Pradesh . . . . . .   1,07,076
*3  Bihar (including DVC)......................................2,23440
4  Bombay.........................................................10,31,682
5  Jammu and Kashmir......................................  44,718
6  Kerala.........................................................  20,000
7  Madhya Pradesh . . . . . .   2,63,639
8  Madras.....................................................1,26,780
9  Mysore.........................................................1,87,513
10  Onssa..................................................................  77.027

•' 100 miles
n  Punjab.........................................................  80,985

1 223 miles
12  Rajasthan.....................................................  6,000

13  Uttar Pradesh 2,60,150

*14  West Bengal 46,400
15 Andaman & Nicobar....................................„
16  Delhi 3*337
17 Himachal Pradesh...........................................  7,891
18  Manipur.....................................................  500
19  Tripura.........................................................  400

Total .  24,94,565
+

323 miles

4»°27 
14.944 
28,682 
2,52,000 
16,229 
2,400 
91.993 
46,939 
69,353 
29,803 

4 21 miles 
32,551 

■> 100 miles 
250 

15.513 
1.540

1.5*4 
6*497 
* 274
10°

6,14*409
+

121 miles

0-75 
465
36-56
6741

1-26 
1296 
22-30 
1566 
14-22

8 08

048
1418

5-87

0-85
1-38 
1 12 
0-19

214-68

, ‘Figure* not yet reported by State Government. These are approximate figures taken from the 
government of India's records.
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Thefts and Dacoities in Trains

817. Shri Balmlki: Will the Minis­
ter of Railways be pleased to state;

(a) the cases of thefts and dacoities 
in running trains between  January,
1957 and July, 1958;

(b) the number of casualties; and

(c) the amount of loss?

The Deputy Minister of  Railways 
(Shri Shahnawax Khan): (a) 7269.

(b) 83.

(c) Rs. 33 lakhs.

Maize

818. Shri BaJmlkl: Will the Minis­
ter  of Foed and Africaltare b»
pleased to state:

(a) what are the new varieties at 
maize produced so far; and

(b) which are  the States  wber* 
research work on maize crop is i& 
progress?
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The Minister of Food u d  Agricul­
ture (Shri A. F. Iain): (a) The new
maize varieties produced so far are:

Punjab Hybrids Nos. 1, 2, 3 and
4 in East Punjab, (I, x L,) 
x Su in Bombay State and 

D.C.l and O.C.2 at the Indian 
Agricultural Research Insti­
tute, New Delhi.

The seed of four top performing 
American hybrids, namely N.C. 27, 
U.S. 13, Texas 26 and Kan 1639 is 
also being produced in India.

(b) Research work on the maize 
crop is in progress in the following 
States:—

1. Kashmir.
,2. Punjab.
3 Uttar Pradesh.
4. Bihar.
5. West Bengal.
6. Rajasthan.
7. Madhya Pradesh.
8. Bombay.
9. Mysore.

. 10. Andhra Pradesh.
11. Indian Agricultural Research 

Institute, New Delhi.

Price Level of Foodgrains
819. Sardar Iqbal Singh: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) present price level of food­
grains in the country at different 
centres; and

(b) how does thi» compare with the 
corresponding price level of the last 
year?

The Minister of Food and Agricul­
ture (Shri A. F. Jain): (a) and (b). 
A comparative statement showing the 
wholesale prices of rice, wheat, jowar, 
bajra and maize as on 20th August in 
the years 1997 and 1958 at certain 
centres in the country is laid on the 
Table of the Lok Sabha. [See Ap­
pendix II, annexure No. 146.]

Report of the S im  V-'Uey Prefects-
Technical Personnel Committee

8M. Sardar Iqbal Singh: Will the- 
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have 
considered the Report of the River 
Valley Projects Technical Personnel 
Committee;

(b) if so, the recommendations ac­
cepted by Government so far; and

(c) the steps taken by Central and 
State Governments to implement these 
recommendations?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.

(b) and (c). A statement showing, 
action taken on the various recom­
mendations is laid on the Table of the 
Lok Sabha. [See Appendix II, an­
nexure No. 147].

Development of Cotton

M1 /  Sardar Iqbal Stngh:
\  Shri Bam Krishna:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) what is the amount spent out 
of the Central fund allotted for ex­
penditure on the development of 
cotton during the last two years of 
the First Five Year Plan and during.
1956-57 and 1957-58;

(b) what progress the Central 
Cotton Committee has made so far and. 
how many Regional Committees, have- 
&een set up;

(c) whether' the Research Institute- 
has completed investigation of the 
technological possibilities of cottoa 
improvements; and

(d) if so, what are the results?



Written Antwers XS> AUGUST 1MI Writtm Ansvvrt

l k t  MMster o t PM I u <  A « t M -  
**re (gfari A. » . fate): <*)

Year

*954-55 
1955-56 
I9 6-<7 
*957-58

Gnats Sho t-tem  intcrcst- 
beaiing loans 

Rs. Rs.
12.00,45*

8,10,159
e,54.9oo
7,43>**7

31,70,000 
36,00,000 
2*,00,000 
*7,36,10^

<b) to (d). A  note giving the 
-required information is laid on the 
Table of the Lok Sabha. [See Ap­
pendix II, annexure No. 148).

SoU Conservation Seminar

_2« /  Sardar Iqbal Singh:
^Shri Ram Krishan:

Will the Minister of Food and Agrl- 
•cnltare be pleased to state:

(a) whether the Soil Conservation 
JSemiftar was held at Ootacamund 
during the month of May, this year; 
jand

(b) the main features of Seminar?

The Minister of Food and Agricul­
ture (Shri A. F. Jain): (a) Yes, Sir.

(b) The object of the Seminar was 
to review and co-ordinate the plan 

.and progress o f research work on 
:Soil Conservation in the country and 
-to afford opportunities to both 
-research and extension workers to 

problems of mutual interest in 
speeding up the adoption of Soil Con­
servation measures. The main fea­
tures of the Seminar were:

(i) A review of the progress of 
work at the Central Research, 
Demonstration and Training 
Centres and the formulation 
o f the programme for the 
next year.

irfii) Discussions on*the problems 
of erosion in the Himalyas 
and Sivaliks with special 
reference to Cho control, 
shifting cultivation.and crops 
and Mil management in such 
cegions.

(lit) Dissuasions cm the problems 
of erosion in arid and seaoi- 
arid regions in India.

(iv) Discussions on the problems 
of the formation and reclama­
tion of ravines.

(v) Discussions on soil survey in 
relation to land - utilization 
with particular reference to 
the All India Soil Survey 
Scheme undertaken by the 
Government of India.

A number of important recommen­
dations were made on all these sub­
jects for action both by the Central 
and State Governments which are 
under consideration.

I.L.O.

go* f  Sardar Iqbal Singh:
[  Shri Ram Krishan:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the national maritime 
Conference of the International 
Labour Organisation was held in 
Geneva in April-May, 1958;

(b) if so, the names of persons who 
represented India at the said Confer­
ence; and

(c) the main recomendations of this 
Conference?

The Minister of State in the Minis­
try of Transport and Conunnnkatioas 
(Shri Raj Bahadur): (a) Yes. The
41st (Maritime) Session of the Inter­
national Labour Conference was held 
in Geneva from 27th April to 18th 
May, 1858;

(b) The foll&wtng persons repre­
sented India at the said Conference:—

Government Delegates:

Dr. Nagendra Singh, X.C.S., Director 
General o f Shipping, New Dolhi 
(Leader of the Delegation).

Dr. S. T. Morani, 
Attache Genera.

I.A.S., Labour
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Employer# Belegatet:

Mr. B. E. Rumana (Delegate).
Managing Director, Scindia Steamship 
< Lon don) Ltd., London.

Mr. T. M. Sanghavi (Advisor),
Great Eastern Shipping Co., Ltd.,
Bofhbay.
Workers Delegates:

Mr. A. K. Mohamed Soring (Dele­
gate) National Union, ol Seamen,
Bombay.

Mr. Bikag Majumdar (Advisor),
National Union of Seamen, Calcutta.

(c) A statement indicating briefly 
the gist of the main recommendations 
of the Conference is laid on the Table 
of the Lok Sabha. [See Appendix II, 
annexyre No. 149].

lO nnfi $f>

¥ W T  : W T  « T «  flWT

xfsff fT T  f o  t

( * )  H V * *  art
’■m a m  *  f a r t t  *jf*r  #  vfr

(w ) WT TOIT ¥T 
$ V f i  $ 1  v r f  VT fap̂ TT

t ?

twr f f t  »nft («ft wo o 
$*t) : ( * )  U K « -
^  m  5PT e T̂T r̂

*nmr n

* tW!?

l U V - W  t ,̂KVcs

u v m k  r w 5*
u , n *
I'*,'***

(«r) «prrar^t % «rci*hr

fiRT v*r fiw ijvFft v  s n  
I? s m *  v t  «fpi v r  srwnr 

$ 1 *  7 ? i w  *>t retard v fo *
**Ti*TT T ffTTJ «Ft afTCPift I

arrew *  Ptb% m w *
*»# % jtow t |  1

t x x  a t n  *  *mj*f fr ifa s

•ft T T $ ,*T  strain :

w t  rwir *rfr faHflrfafl 
«rm  ̂ r̂anr ^  fv m r  ?r*rr q ^ r «tt

(«f) 1 5 j ^  % xrar

faR * t ?T̂ sr»r ftarr
T̂PT SRT t  ;

(w ) STc r̂ ¥T̂ 5T»r T̂T

3% >rr fan-fiR  w f f  *fr 
fa ire r  3fR»rr, mwitF«w» hi?^ «T*nf, 
vw rO rc w$  fo n  *mr f t  ;

(n )  f^T t»FT HT̂ flr «PT ^rfor 
p̂»T ^ ffWT r ^ l  >aii)4(l ; xftr

(^ ) ftnr tt  t o r  fr
|  ^  5T %  W T  «FTT»r f  ?

vnfm W Rf) -.
( v )  % (^ ). f t p fm r ffv r  m  ftrarr 
airar |  swift f^rt? x m %  «w^r<

|  1 Pbt >ft t»* f jr R  ?mn-*rz5r **  v s  

ftvr »r*rr |  fiwr? ^jt *rf ht̂ hJ ^  
aftrr finn mrr |«ait 5m :  m  «ww: 

vfail n  i  nftt fsnwr m  WHt 
p j  w f  # («r^ft xf\x t t -  
qtarcmf «Ft < r 1̂  # ) fe rr  w  

|  1 [ t fW .q fr f ip e  r, * f r *  ^  

U * ]



Written AtUiPtn 25 AUGUST IMS Writts* Antvtrt

Coltfrattaa ia Myaare

8M. Shrt Wbdeyar: Will the Minis­
ter of Food u t  A frieattg n  be pleas­
ed to state;

(a) what is the total amount allot­
ted to Mysore State lor intensive cul­
tivation under the First Five Year 
Plan and Second Five Year Plan; and

(b) whether the Mysore Govern­
ment have asked the Central Govern­
ment for extra funds for this purpose?

The Minister of Food and Agricul­
ture (Shri A. P Jain): (a) There is 
no allotment either in the First Five 
Year Plan or in the Second Five Year 
Plan for intensive cultivation as such. 
The information about the total allo­
cations under the Grow More Food 
Schemes are, however, given below:—

Amounts allotted during the First 
and Second Five Year Plans 
are Rs. 401*03 lakhs and Rs. 
676-19 lakhs respectively.

(b) Yes, Sir. An additional sum of 
Rs. 40 lakhs has been asked for Minor 
Irrigation Schemes and the demand is 
under consideration.

Azamgarh-Gashaiganj Rail Link

8X7. Shri Kalika Singh: Will the 
Minister of Railways be pleased to 
rtate:

(a) the reasons which prompted 
Government to undertake preliminary 
Engineering Survey for Azamgarh- 
Goshaiganj Rail Link in the year 1906-
07 in Railway District Banaras;

(b) what was the total mileage 
which was proposed to be constructed 
then as a result of the Engineering 
Survey and what were the interme­
diate railway stations proposed on the* 
fine and at what sppt was the pro­
posed line to cross the river Tons;

(c) why was th e ‘ construction of 
line not started;

(d) whether it was then proposed to 
link Azamgarh to Ban§ras by a 
straight route in continuation of the 
Goshaiganj-Azamgarh route; and

(e) whether this line has bean re­
commended by U P  Government tor 
inclysion in Second Plant

The Depaty Minister of Railway* 
(Shrl Shahnawax U a a ) :  (a) The
B. &  N. W. Railway Co. who carried 
out the survey in 1906-07 had an idea 
to connect Azamgarh with Tanda, a. 
town in the Faizabad district, but in 
response to U P . Government’* re­
quest for a connection to Goohaiganj,. 
the preliminary Engineering Survey 
was done from Azamgarh up to 
Goshaiganj.

(b) The total mileage of the pro­
posed line was 67-56. The inter­
mediate stations proposed on the line 
were— Azamgarh City, Gopalpur, 
Koelsa, Atraulia, Ama(flag), Baskhari, 
Tanda, Birphimpur and A  ms in The 
proposed Railway line was to cross 
the river Tons at a distance of 3 miles 
from Azamgarh station.

(c) As Tanda, the only important 
town to be served by the proposed 
railway, could be effectively served by 
a much shorter branch line from an 
adjacent station on the O. & R. Rail­
way, the construction of this long rail­
way line was not considered necessary.

(d) No such proposal appears to  
have been considered.

(e) No, Sir.
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Ballway Level Creasing

MO. Pandit D. N. XIwary: W ill the 
Minister of Railways be pleased to 
itate:

(a) whether it is fact that there Is 
•no level crossing for a distance of 
nearly three miles between Chupra 
and Mopasamhotcs stations on the 
North Eastern Railway; and

(b) if so, the reasons therefor?

The Deputy MfoMer of Railways 
<8hri 8hahaawas Khan): (a) Pre­
sumably the Boo. Mender refers 
to Kopa-Samhota station. if so, Yes, 
Sir. However, 7 catUe-cttm-pedestrian
crou in p  e^dst between th#w two 
"tattoos.

(b) Level crossings are not provided 
on the consideration of length or dis­
tance between the two stations. At 
the time of the construction of a rail­
way line and upto a penod of 10 
years after the opening of the railway 
line, level crossings as required by 
the State Government are provided at 
Railway’s cost. Thereafter, if any 
level crossing is required to be provi­
ded, the same is done on receipt of a 
request from the State Government 
and the State Government’s acceptance 
to bear the initial cost of construction 
as well as recurring cost of mainte­
nance. The Railway Administration 
will provide a level crossing between 
Chupra and Kopa-Samhota, if a 
request is received from the State 
Government and the State Govern­
ment agree to bear the cost as men­
tioned above.

Derailment of Goods Train.

831. Pandit D. N. Tiwary: Will the 
Minister of Railways be pleased to 
state:

(a) the circumstances under which 
several wagons of the 906 Dn. Goods 
Express coming from Chupra were 
derailed at Barauni station yard on 
the 14th May, 1958;

(b) the loss suffered by the Railways 
on account of the damage to the track 
and goods in the derailed wagons; and

(c) whether responsibility has been 
fixed and proper steps taken against 
those responsible for the derailment?

The Deputy Minister of Railways 
(Shri Shaaawas Khan): (a) On 14-5-58 
at about 13.40 hours while No. 906 
Down Express Goods train was enter­
ing line No. 5 of Barauni Station, 
there was a rail fracture. As a result 
of this, the train engine and three 
waggns got derailed and five wagons 
capsized.

(b) The cost o f ‘damage to Railway 
property was assessed at Rs. 300. There 
was no loss to the contents of derail­
ed wagons.

(c) Hie accident was attributed to 
the breakage of tke rail which was
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due to a flaw in the metal; hence no 
individual was held responsible.

Railway AocMent on Sealdah

tt* . Shri D. C . Sharma: Will the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that Rail 
accident took place on the Sealdah 
Platform on the 18th June, 1958;

(b) if so, extent of loss of human 
lives and property;

(c) the causes of the accident; and

(d) the action taken against the 
persons held responsible for the 
accident?

The Deputy Minister o f Railways 
(Shri Shahnawax Khan): (a) On 18th 
June 1958, at about 16.00 hours while 
the Engine of S383 Up Calcutta— Santi- 
pur Passenger was being attached on 
to the train standing on platform No. 
3 of Sealdah North Station, it bumped 
against the rake as a result of which 
one vehicle which was next to the 
engine derailed of its two leading 
wheels.

(b) No one was killed. However, 
twelve persons sustained minor in­
juries and one grievous injuries.

The cost of damage to Railway pro* 
perty was assessed at Rs. 1,917.

(c) and (d). The G.R. Police have 
launched criminal proceedings against 
the Driver of the Train Engine and 
the case is sub judice.

F o re lfi Exchange for Purchase of 
New Ship*

m . Shri Radha Raauur. Will the 
Minister of Transport and Ceanaaaiea- 
tVona be pleased to state:

(a) whether the difficulties are being 
experienced to arrange payment to 
implement plans to buy new shipt> tor 
expansion of .Indista Shipping; and

(to) i« so, what action Government 
propose to take to carry on with the 
expansion plana for shipping?

Tfce H taM ar of Stale isi tfcaM taM ry

Certain difficulties are being experienc­

ed owing to shortage of foreign ex­
change. To overcome this the follow­
ing measures have been taken*.—

(i) A  sum of £5 million has 
been earmarked for acquisition of 
ships by the Indian Shipping 
Companies both in the public and 
private sectors, from out of the 
Yen Credit negotiated with the 
Government of Japan.

(ii) A  small amount of Rs. 15 
lakhs has been made available 
from free foreign exchange re­
sources during the current half 
year for acquisition of second-hand 
ships.

(in) Indian Shipping Companies 
have been permitted to acquire 
ships for overseas trade on self- 
financing basis by which the cost 
of ship is met out of its net foreign 
exchange earning. They have also 
been permitted to obtain over­
drafts from foreign banks to meet 
the first instalment of the cost of 
acquisition where necessary. In 
this way 9 vessels totalling appro­
ximately 51,000 G.B.T. have been 
purchased so far.

(iv) The possibility of purchas­
ing ships for India on barter basis 
is being explored.

(v) The possibility of securing 
foreign exchange loans especially 
for purchase of ships is also being 
considered.

Hubli-Karwar Railway

SS4. Shri Joachim Alva: Will the 
Minister of Railways be pleased to 
state:

(a) whether the Deputy Minister for 
Railways (Shri Ramaswamy) made a 
statement recently at Hubli that the 
Hubli-Karwar railway will have to 
wait until the question of a major port 
at Karwar was settled; and

(b) what are the past and preeent 
proposals iiv regard to tfce establish­
ment of a railway in North Kanara 
district?

The Pspaty Mtatsfair at b t t m n  
(Shri Sfcaaawa* Kfcaa): (a) No, flter..
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(b) The following proposals were 
considered in the past:—

(i) Hubli-Sinri;
(il) Alnawar-Haliyal-Yellapur- 

Karwar.

(iii) Dandeli-Joida.

(iv) Mangalore-Bombay.

The first proposal was surveyed in 
1920. Recently an aerial survey has 
been conducted of the area between 
Dasgaon and Mangalore with the ob­
ject of studying the possibilities of 
railway development in this region. 
Proposals (ii) and ( i v )  are such pos­
sibilities.

Sice and Wheat

&S5. Shri Ramam: Will the Minister 
of Food and Agriculture be pleased 
to state:

(a) the actual purchases of rice and 
wheat made so far within the country 
on Government of India account since 
1955; and

(b) what were the prices paid for 
them and how do they compare with 
the market prices?

The Minister of Food and Agricul­
ture (Mart A. 1*. Jala): (a) Rice: about 
442 thousand tons upto 13-8-1958.

Wheat; about 84.4 thousand tons 
(purchased in 1965 & 1956 only).

(b) The prices paid for rice and 
wheat were as follows:—

Rice: The price ranged from Rs.
11.97 nP. to Rs. 25.00 per maund. 
(bagged) Inclusive <Jf cost o t 
gunny, depending an -the variety 
o t dee aad the y«ar o t purchase.

W heat: The jviee ranged from 
Rs. 10 per maund of naked grain 
f»  R*. 18,48 nP. per maund bagged 
P.O.R.

Tfce prim P*id lor lie* w m  in some 
«MM the pravaUiog market rat* in 
othan the average at three months’

market rates, and in yet others the' 
maximum control prices in force in 
the locality. The price paid for 76.4r 
thousand tons of wheat m 1955 was 
Rs. 10 per maund of naked grain under 
the price support Scheme, and in other 
cases it was the prevailing market 
rate.

Deodar and Kail Plantation

M6. Sardar Iqbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government o f 
India have decided to make efforts to 
increase Deodar and Kail plantation 
in India; and

(b) which of the States in India have 
been considered suitable for growing. 
Deodar and Kail?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) In the 2nd
Five Year Plan the Government of 
India have provided for assistance to- 
State Governments for increasing, 
plantations of commercial and indus- 
trial species including Deodar and 
Kail.

(b) The States of Uttar Pradesh. 
Punjab, Jammu & Kashmir and 
Himachal Pradesh are the most suit­
able areas for increasing plantations 
of Kail and Deodar and Governments 
are taking all possible steps in this 
direction.

Passenger Amenitfe* on Trains

•27. Shri Hufclmss Gbose: Will the 
Minister of Railways be pleased to 
state:

(8) whether it is a tact that in S 101 
up (leaving Sealdah, Calcutta Divi­
sion) on the S0fi> June, 1958 there was 
no lavatory in the first class compart' 
meftt;

(b) whether it«is also a ftact that in 
such compartment in the said train, 
usually there is no lavatory although 
it takes about 3} hours to reach 
Burdwan; atgd

(c) if so, the reasons for having no 
such lavatory?
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The Deputy Minister of Railways 
<Shri Shahnawas Khan): (a) Yes.

(b) Yes.

(c) 28 Suburban rakes work in the 
north suburban service of Sealdah 
Division out of which 6 rakes have no 
lavatories in any class of compart­
ment. A ll the 28 rakes work in a 
combined link. New suburban stock 
are not provided with lavatories, as a 
matter of policy, in order to conserve 
the space to carry maximum number 
of suburban passengers. Lavatories 
already existing in some old rakes are 
not being renewed, to avoid infruc- 
tuous expenditure on old stock.

Joint Water Supply Scheme at 
Man mad

838. Shri Jadhav: Will the Minister 
-of Railways be pleased to state:

(a) whether it is a fact that Man* 
mad Municipality in Bombay State 
has approached the Railway Board 
for joint water supply scheme at 
Manmad;

(b) what is the amount of financial 
help requested for by the Munici­
pality;

(c) whether it is also a fact that 
there is always acute shortage of 
’water in the Railway population at 
Manmad;

(d) what is the number of railway 
•employees in Manmad;

(e) what proportion of the em­
ployees is in the Railway area and 
in the Municipal area; and

(f) when is Government going to 
«xtend the financial help asked for?

The Deputy Minister of Railway 
<8hri Shahnawas Khan): (a) The
Central Railway requested the Rail* 
way Board lor permission to parti­
cipate In a joint scheme.

(b) The Railway’s share of costs of 
the joint scheme has been assessed 
at Rs. 5'28 lakhs on the basis of the 
proportionate off take of water to be 
supplied.

(c) Shortage both for domestic 
needs and locomotive, requirement* 
is experienced in years of scant rain* 
fa i l ­

ed) 4,250.
(e) The proportion is 1*3.

(f) As stated in (b) above, the 
Railway may contribute its share of 
cost and the question of financial help 
as such docs not arise. The matter is 
under consideration.
Drainage water at Manmad Kailway 

Quartern
839. Shri Jadhav: Will the Minister 

of Railways be pleased to state:
(a) whether it is a fact that drain­

age water from Manmad (Bombay 
State Central Railway) Railway 
quarters goes into the Municipal area; 
and

(b) if so, what steps are being taken 
to divert the same?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) No, Sir.

(b) Does not arise:
Sugar Mills

/  Shri Jadhav:
\ Pandit D. N. Tlwary:

Will the Minister of Food and Agri­
culture be pleased to state:

(a) how many Sugar Mills actually 
worked during the last season with a 
break up of old and new sugar mills;

(b ) what was the actual production 
of Sugar;

(c) how much of the Sugar produc­
ed was exported; and

(d) what .was the production of
Gur during the last year?* t

The Minister of Food a a l Agrieml- 
ture (Shri A. F. Jain): (a) 158 Mills.
141 old and 17 new.

(b) 19-67 lakh tons upto 81st July, 
19S8.

(c) Contracts for the export ot about 
17,670 tons have been made so tar.

(d ) About 30 lakh tons.
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■psrtal Inmito for Fake Ticket 
K M

Ml. Shri Amur:  WiU the Minister 
of Railways be pleased to state:

(a) whether it is a fact that Inspec­
tor  for  Fake  Ticket  Squad  was 
appointed on the Central  Railway, 
Bombay Division two years ago; and

(b) If so, the work done by the 
Inspector and Squad uptill the 31st 
July, 1988 in details?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes, a 
“Spurious Tickets Checking Squad” 
has been functioning on the Central 
Railway since April, 1936.

(b)  A statement giving the required 
information is laid on the Table  of 
the Lok Sabha.  fSee Appendix II, 
anncxure No 151.)

2646

ftWWfWt Railway Station

843.  Sardar Iqbal Steffc:  Will the 
Minister of Hallway* be pleased to 
state:

(a) the total allocation for develop­
ment of Ferozepore Railway Station, 
the Yard and Workshop during the 
Second Five Year Plan period;

(b) the details of the various phases 
of the programme; and

(c) the work done so far in this 
regard?

The Deputy Minister ot Railways 
(Shri Shahnawas Khan): (a) As the
existing facilities are adequate, no 
allocation has been made for additions 
and alterations or  development of 
Ferozepore Station, yard and loco shed 
during the Second Five Year Plan 
period

(b> and <c> Do not arise.
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Postal Division

MS. Sardar Iqbal Singh: Will the
Minister of Transport and Communi­
cations be pleased to state:

(a) the areas of various postal divi­
sions of the Punjab Circle;

(b) whether Government propose to 
create a new postal division; and

(c) if so, when?

Ike Minister of Transport and Com­
munications (Shri S. K. Patil): (a) 
Information is being collected and will 
be laid on the Table of the Sabha.

(b)  and (c). Proposal for creation 
of a Division in the Punjab is under 
examination.

Reclamation of Land

844.  Sardar Iqbal Singh: Will the
Minister of Food and Agrfcoltnre be
pleased to state:

(a) whether  Central  Government 
have chalked out any programme for 
reclamation of land by the C.T.O. in 
different States during the year 1958- 

59;

(b) if so. the details of the pro­
gramme for each State; and

(c) area to be reclaimed in each 
State?

The Minister ot Food and Agricul­
ture (Shri A. F. Jata): (a) Yes.

(b)  and  (c). The tentative pro­
gramme which has been drawn up is 

as under:

State

Mo. of
CT.O. 
units (of x$ 
tractor* each) 
allocated

Type of work T«r*«
(Acres)

Bihu  .

Mysore

Madhya Px*de*fe 

Madhya Ftadeth

3

1

»

S

j *rsA levelling and tettacing 

Jungle clearance •

Jungle clearance 

Kan* clearance  ■

4.500

1,300

3,000

37,500

L-S.D.—4
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Airp«rt OMWdtottvt C iw it t t w

845. Sartor Iqbal Singh: WU1 the 
Minister of Transport wad Commaot-
w Uo m  be pleased to state:

(a) the main problems relating to 
the control and development of aero­
dromes discussed at the meetings of 
Airport Consultative Committee since 
its formation; end

(b) the decisions arrived at?

The Minister of Transport and Com­
munications (Shri S. K. Patil): (a)
and (b). I lay on the Table of the 
Lok Sabha a statement giving the 
requisite information (See Appendix
II, annexure No. 152.]

Regional Horticultural Research 
Stations

846. Sardar Iqbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for the 
establishment of Horticultural Re­
search Stations on a regional basts for 
the improvement of fruit crops has 
been finalised;

(b) if so, the mam features of the 
scheme; and

(c) the names of the places where 
these stations are to be located’

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) A model 
scheme for the establishment of 
Regional Fruit Research Stations and 
Sub-stations in different States has 
been formulated. The pattern of 
Central financial assistance to be given 
to the States concerned is, however, 
under consideration at present.

A  Regional Fruit Research Station 
at Mashobra (Himachal Pradesh) has 
been sanctioned with effect from 1st 
February, 1958. C©ricrete schemed for 
the establishment of Regional Stations 
and Sub-stations on the basis of the 
model scheme referred to above have 
been received from a number of 
States. They will be scrutinised and 
sanctioned after the pattern of finan­
cial assistance has been settled.

(b ) and (c). A  statement is laid on 
the Table o f the Lok Sabha. [See 
Appendix II, annexure No. 158.]

State Farm at Saratnagar
841. Sardar Iqbal Singh: Will the

Minister of Food and A grtcn ltue be
pleased to state:

(a) the number of Russian expert* 
working at present at the Suratnagar 
Mechanised Farm in Rajasthan and for 
how long they are likely to continue;

(b) the number of Indians who have 
so far been recruited for operational 
purposes; and

(c) the number which is likely to 
be absorbed when the Farm will be 
in full swing?

The Minister of Food and Agrtcol- 
ture (Shri A. F. Jain): (a) None at 
present. But we have requested the 
U.S.S.R Government to place the 
services of one expert and an inter­
preter at the disposal of the Surat- 
garh Farm for about 9 months with 
effect from September, 1958.

(b) About 150 on the regular estab­
lishment Besides, about 200 persons 
per day on an average, are engaged 
on daily wage basis, the number going 
up to 600 per day during busy seasons.

(c) A rough estimate is that there 
would be about 600 persons on the 
regular establishment and 250 to 450 
daily paid labourers The number ot 
daily paid labourers is expected to go 
upto 1,500 per day in peak seasons.

Indian Posts and Telegraphs M iuean
848. Sardar Iqbal Singh: Will the

Minister of Transport and Communi­
cations be (leased to state the pro­
gress so far made for establishing an 
Indian Posts *anH Telegraphs Museum?

The Minister of Transport and Com­
munications (Shri S. K. Patil): Due to
unavoidable circumstances it haa not 
been possible to make progress in 
regard to tile setting up of the pro­
posed P. & T. Museum. The work, 
however, is likely to commence from 
November this year.
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fw wilty Dmlipwif nd NJL8.
Schemes to Punjab

84®. Sardar I«bal Singh:  Will the 
Ministar of Community Development 
be pleased to state:

(a) the extent of area and popula­
tion  covered  under the Community 
Development and N.E.S. Schemes  in 
Punjab during 1956-57, 1957-58  and 
1958*59 so far district-wise and year- 
wise; and

(b) the total amount spent by  the 
Central Government thereon  during 
the above period?

The Minister of Community Deve­
lopment (Shri S. K. Dey): (a) and
(b). A Statement giving the available 
information is laid on  the Table of 
the Lok Sabha. [See Appendix II No. 
154].  Complete information will  be 
obtained from the State Government 
and laid on the Table later.

Payment of Cane Price to cultivators 
in C.P.

850.  Shri Vajpayee: Will the Minis­
ter of Food and Agriculture be pleas­
ed to state:

(a) the price of sugarcane supplied 
by the cane growers to the Balrampur 
and Tulsipur  sugar  mills,  District 
Gonda (U.P.) upto  the  15th  July. 
1958 and the amount of money paid 
to the cultivators against cane  sup­
plies;

(b) whether arrears of  cane price 
have been paid;

(c) if not,  the  reasons  therefor; 
and

(d) the action Government propose 
to take to clear the arrears and ensure 
prompt payment of cane  price  on 
demand?

The Minister of Foorf and Agricul­
ture (Shri A. P. Jain): (a) The total 
price of sugarcane supplied to  Bal­
rampur and Tulsipur Sugar Mills and

amount of money paid to cultivators 
upto 15th July, 1958 was as under:—

Balrampuk  Tulsipur
(Lakh Rs.)  (Lakh Rs.)

Price of Sugarcane
■npplkd 35-89 39 29
Amount paid 35'89 39'*4

(b)  and (c). There are no arrears 
of cane price except Rs. 5,000 in case 
of Tulsipur factory. This amount has 
been held up for final adjustment of 
accounts.

(d) Does not arise.

Cooperative Farming

851. Shri Vajpayee: Will the Min̂ 
ister of Food  and  Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 991 on  the 
7th March, 1958 and state:

(a) whether  reports  from  the 
various  States  regarding  progress 
made in cooperative  fanning  have 
since been received; and

(b) if  so,  whether  a  statement 
summarising the various reports will 
be placed on the Table?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) and (b). 
A statement laid on the Table of the 
Lok Sabha.  [See Appendix II, an­
nexure No. 155.]

Ginger

852. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a)  the price of  ginger  in  the 
market;

•(b) the cost of production of  the 
commodity;

(c) whether it is a ran cnai  the 
cost of production is higher than the 
price prevailing in the market and if 
so, what steps are being  taken  to 
ensure the* producer  a  reasonable 
margin of profit;.
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(d ) whether M y  representation hat 
been received tram producers retard* 
ing the difficulties which face them; 
and

(e) if so, the action, if any, taken 
by Government on those representa­
tions?

The Minister of Food n d  Agrlcol- 
tare (Shri A. P. la in ): (a) A  state­
ment giving the latest available infor­
mation is laid on the Table of the 
Lok Sabha. [See Appendix II, an- 
nexure No. 156.]

(b) Data regarding cost of produc­
tion of ginger are not available.

(c) Does not arise.

(d) No.

(e) Does not arise.

Supply of Klee to Kerala State
853. Shri Maniyangadan: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the quantity of rice agreed to 
be supplied by the Central Govern­
ment to the Kerala State during each 
of the months from June to Decem­
ber, 1958; and

(b) the prices paid for the rice so 
supplied by the Central and State 
Governments respectively?

The Minister of Food and Agricul- 
tare (Shri A. P. Jain): (a) During
June and July 1958, Kerala State was 
allotted 12,000 tons of rice for each 
month. For August, 12,000 tons of 
rice has been allotted on replacement 
basis. In September, the rice crop 
will be harvested in Kerala and the 
position is expected to become easier 
thereafter. It will however be open, 
to the Kerala Government to continue 
purchases from Andhra Pradesh, *if 
necessary.

(b) Rice issued to Kerala Govern­
ment from Central Stocks (except 
what is given on replacement basis) 
is charged at the sasn$ price of 
Rs. 16/- per maund as is charged for 
supplies to other States. The average

economic cost o f rice procured from 
different sources by the Central Gov­
ernment is much higher.

ParlakJntedi Light Kailway

854. Shri Saagauu: W ill the Min­
ister of Railways be pleased to state:

(a) whether Government are aware 
that tickets are- not issued at the 
counters of the railway stations on 
the Parl&kiraedi Light Railway line 
for more than six months to the tra­
velling public for want of stock of 
railway tickets, with the result that 
there is a scope for corruption and 
leakage of huge revenue; and

(b) if so, what steps have been 
taken by dovernment to have suffi­
cient stock of railway tickets?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) and (b). 
It is not a fact that printed card 
tickets were not issued at the railway 
stations on the old Parlakimedi Light 
Railway for more than six months. 
There had been, however, some cases 
of non-availability of printed card 
tickets at certain stations for a few 
destinations, and blank paper and 
excess fare tickets were issued to 
passengers. In such instances, special 
steps were taken to arrange early 
supply of printed card tickets in 
adequate quantities.

Seamen Employment Offices

8M. Shri Raghuath Singh: Will the 
Minister of Transport and Cenumtaf- 
rations be pleased to state how many 
seamen of foreign origin i.e. Pakistani, 
Portuguese and qthers have got their 
employment through the 
Employment Offices of the Ministry 
of Transport of the Government of 
India so far?

The Minister of State In the Minis­
try of Transport and CommnaieatkM 
(Shri Raj Bahadur): The number o f 
seamen of foreign nationality (Pakis­
tani, Portuguese Indians and others)
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registered at the Seamen's Itaploy- 
ingnt Offices at Bombay and Calcutta 
js as follows:—

BOMBAY CALCUTTA TOTAL 
Pakistanis 1016 14168 15,184
Portuguese 

(Indians) IJ05 6 —• »3>°56
Chinese and 

others. 187 —  187

142-9 14168 28427

Of these, the number cn.ploycd «s mo
30-6-1958 is as given below.

BOMBAY CALCUTTA TOTAL 
Pakistanis 488 X41C- 8904
Portuguese 9148 ... 9148

(Indians)
Chinese and 101 ... lot

oib-n -------- ---------------------------- --
27u7 8416 * 1*153

Civil Hospital, Imphal
fS h ri L. Aehaw Siofh :

SM. ■< Shrl Narayanankutty Meaon:
I  Shri Warior:

Will the Minister of Health be 
pleased to state:

(a) whether it is a fact that the 
X-Ray Plant at the Civil Hospital at 
Imphal has been out of order and the 
general public have suffered thereby; 
and

(b) if so, whether any other plant 
is being acquired by the Manipur 
Administration or not’

The Minister of Health (Shri 
Karmarkar): (a) The X-Ray plant 
has been out of order since February, 
1958.

(b) It is not proposed to acquire 
another X-Ray plant >as the present 
one is repairable and steps have 
already been taken to obtain parts by 
air from U.S.A.

keen fer Shipping . Companies

(53. Shri Ragiunath Singh: Will 
the Minister c l  Transport and Cem- 
nwwleatiens he pleased to state how

many shipping companies have utilis­
ed Government loan and to what 
extent during the last four years?

The Minister of State in the Minis­
try of Transport and Cenammicsfiens 
(Shri Raj Bahadur): A  statement is 
laid on the Table of the Lok Sabha. 
[See Appendix II, annexure No. 157].

Procurement of Paddy In Tripura
858. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of paddy 
procured by Government from the 
Pak Ziratia tenants of Tripura during 
the last season;

rt>) whether the amount was far tatii 
than what was expected;

(c) if so, what are the reasons 
therefor;

(d) whether a demand has been 
made to set up an Enquiry Committee 
to go into this matter; and

(e) if so, what step has been taken 
to set up such a committee?

The Minister of Food and Agricul­
ture (Shri A. P. Iain): (a) 21,813
maunds.

(b) No, Sir

(c) Does not arise.

(d) and (e). In their Memorandum 
submitted in June, 1958 the self- 
styled ‘Khadya Sankat Tran Com­
mittee' alleged that proper accounts 
of paddy and rice collected from 
Ziratias were not being maintained 
and demanded a judicial enquiry. As 
the allegations were baseless, no 
action thereon was considered neces­
sary by the Tripura Administration.

Impart-« ( Feodgrains
859. Shri SurendranaOi D w iw iy:

Will the Minister of Food and Agri­
culture he pleased to state:

(a) the amount of money spent on 
food imporfii during the first two yeaxs 
of the Second Five Year Plan;
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(b ) the amount of money likely to 
be qpent in the third year of the 
plan; and

(c) the amount of money spent as 
freight charges?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) About
Rs. 278 crores.

(b) The budget provision is about 
Rs. I l l  Crores inclusive of Rs. 16 
Crores for freight.

(c) About Rs. 57 Crores during the 
first two years of the Plan.

Import of Timber
860. Shri Subbiah Ambalam: Will

the Minister of Food and Agriculture
be pleased to state:

(a) whether the timber is permit­
ted to be imported freely into India 
from Andaman Islands;

<b) if so, what is the value of tim­
ber to imported into India during the 
years 1955*56, 1956-57 and 1957-58;

(c) whether the timber is also 
exported to other countries from 
Andaman Islands; and

(d) if so, the principal countries to 
which it is so exported and its value 
during the years from 1955 to 1958?

The Minister of Food and Agricul­
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) 1855-56 Rs. 47 Lakhs approxi­
mately.

1956-57 Rs. 66 Lakhs approxi­
mately.

1957-58 Rs. 67 Lakhs approxi­
mately.

This does not include value of tim­
ber exported by M/S. P. C. Ray 8c 
Co. (I) Private Ltd. who are the 
lessee for North Andamans.

<c) Yes, Sir.

(d) United Kingdom, Continental 
Ports, Middle East and Australia.

1955-56 Sterling £2^5 Lakhs.
1956-57 Sterling £1.20 Lakh*.
1957-58 No exports.

This does not include value of 
timber expprted by M/*. P. C, Bey de 
Co. (J) Private Ltd., who are the 
lessee for North Andamans.

Visual Omni -directional Range 
System at Santa Crus

M l. Sardar Iqbal Singh: Will the 
Minister of Transport and Communi­
cations be pleased to state:

(a) whether Visual Omni-direc­
tional Range (V.O.R.) System has 
been installed at Santa Cruz Air Port;

(b) the total cost of this system;

(c) names of other Aerodromes 
where this system will be installed; 
and

(d) by what time?

The Minister of Transport and 
Communications (Shri S. K. Patti):
(a) Yes, Sir. A V.O.R. system has 
been installed at Santa Cruz Airport 
and brought into regular operation 
with effect from 25th May 1958.

(b) Rs. 3.45 lakhs out of which 
equipment costing Rs. 2.18 lakhs has 
been received free of cost from the 
U.S.A. Government

(c) Ahmedabad. Bel gaum, Dum 
Dum, Coimbatore, Palam, Gaya, 
Jaipur, Jodhpur, Lucknow, Madras, 
Nagpur, Tiruchirappalli and another 
aerodrome yet to be decided. One 
V.O.R. is being used in the laboratory 
of Civil Aviation Training Centre, 
Allahabad for training purposes.

(d) Installation of V.O.R. systems 
at Tiruchirappalli, Nagpur and Coim­
batore has been taken in hand and is 
expected to be completed by the end 
of this year. The installation of 
V.O.R. systems at other aerodromes 
will be done progressively as and 
when the formalities for the acquisi­
tion of land, construction of technical 
buildings and provision of power 
supply, for which action has already 
been initiated, are completed. It is
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not possible to say at this stage when 
those works would be completed.

Rains in Delhi

ME. Shri Ranuua: Will the Minister 
of Transport and Communications be 
pleased to lay a statement showing:

(a) the number of bridges damaged 
in Delhi on account of heavy  rains 
during July, 1958;

(b) how many of them were con­
structed recently; and

(c) the amount spent for repairing 
each of them?

The Minister of State in .the Minis­
try of Transport and Communications 
(Shri Raj Bahadur): A statement  Is 
laid on the Table of the Lok Sabha. 
[See Appendix II; annexure No. 158].
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Cement Factory at Charkhi Dadri

865. Shri Ram Krishan: WiU the
Minister of Railways be pleased  to 
state:

(a) the total wagons  allotted  to 
cement factory at Charkhi Dadri since 
the 1st January, 1958 month-wise;

(b) total  amount  of  demurrage 
charged from the factory dunng the 
same period, month-wise; and

(c) total amount of siding charges 
for empty haulage paid by the factory 
since January, 1958, month-wise?

The Deputy Minister of  Railways
• (Shri Shahnawas Khan): (a)  The
total number of wagons allotted  to 
the cement factosy at ̂Charkhi Dadri 
since  January 1958 month-wise were 
as follows:—

Month No of wagons

January* 1958 442

February 1958  322

Written Answers >$58
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Month

March 1958 
April 1958 
May 1958 
June 1958 
July 1958

No. of wagons

747
782
750
741

1,030
(b) The total amount of demurrage 

charged from the Cement Factory at 
Charkhi Dadri from January to July
1958 were as follows:—

Month Demurrange
charged 

Rs.
January 1958 278/-
February 1958 1,425/-
March 1958 3,599/-
April 1958 2,952/-
May 1958 3,177/-
June 1958 2,518/-
July 1958 3,218/-

(c) The total amount of siding 
charges for empty haulage paid by 
the Cement factory at Charkhi Dadri 
since January, 1958 month wise were 
as follows:—

Month Siding charges
Rs.

January 1958 704/-
February 1958 881/-
March 1958 1,021/-
April 1958 781/-
May 1958 851/-
June 1958 824/-
July 1958 7««/-

f t w  *  trnrprw

v  w  firtfw  O r*: *wt

c Wf, % W5TTTT-

n tff ft wv % fe’Rft % 
wrft wr*#t jtx *t %
irnmmr % fa *
WT ?PF SV jfTFSRTT fatff $ ’

wfripr «wr ww* *nr«w # xm- 
(*h xm  i f t f r )  : wtfa* *nrcr

^ ftTTOT *TOT "3TS?r T t TfT fif«IT
*r?n t »jffr f*  TfTftror

Sab-Feat Offices

8€7. Shri Daljlt Sinfh: Will the
Minister of Transport and Conun md-
cations be pleased to state:

(a) whether it is a fact that new 
Sub-Post Offices have been sanctioned 
for Kangra and Hoshiarpur districts 
of Punjab during the Second Five 
Year Plan; and

(b) if so, the names of the places 
where sanctioned?

The Minister of Transport anj) Com­
munications (Shri S. K. Patil): (a)
and (b). A  statement is laid on the 
Table of the Lok Sabha. [See Ap­
pendix II, annexure No. 181],

12.05 hrs.

MOTION FOR ADJOURNM1LNT

O u t b r e a k  o f  G a s t r o - k n t e h x t x s  in  
Dcun

Mr. Speaker: I have an Adjourn­
ment Motion from Shri Tangamani 
and Shri Banerjee; another from Shri 
Vajpayee and a third from Shri Braj 
Raj Singh. The first of these deals 
with the “sudden outbreak of gastro­
enteritis epidemic in Delhi resulting in 
death of nine persons and over 150 
cases being admitted in various hos­
pital” .

In the Adjournment Motion tabled 
by Shri Vajpayee on the same subject, 
there is only a difference in figure—  
instead of nine, he has mentioned 11 .

An Hon. Member: 12.

Mr. Speaker: Possibly, it may also 
be 12.

Shri Tangamani (Madurai): I want 
to make a Submission.

Mr. Speaker: What is the submis­
sion? We will And in the newspapers 
all that has happened.
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Some Boa. Members rose—

Mr. Speaker: Order, order. So far 
as the Adjournment Motions are con­
cerned, there seems to be a tendency 
existing for more than one hon. Mem* 
ber getting up together. Well, there 
are very serious cases. But what is 
the good of emphasising it? I am 
going to ask the hon. Minister to let 
us know what steps are being taken 
to control the epidemic. We had 
floods; then scarcity; and again floods. 
Now, unfortunately, there is the 
epidemic.

Shrl Tangamani: It is urgent.

Mr. Speaker: I understand that this 
is an urgent thing. These things have 
occurred particularly in the head­
quarters, in the capital I am asking 
the hon Minister to let us know the 
position. It cannot be said that the 
Minister is responsible for this. Any­
how, let me see what steps are being 
taken.

Shri Tangamani: The point that I 
would like to make for the informa­
tion of the hon. Minister is .........

Several Hon. Members rote—

Mr. Speaker: Several hon. Members 
are simultaneously standing and 
speaking. I am not going to allow 
that.

The Minister ot Health (Shrl 
Kamurkar): This is normally the 
season when we do expect some cases 
of gastro-enteritis.

Shrl Tangamani: I would like to
clarify .one point and help the hon. 
Minuter to know all the points if I 
am given the oppo#unity.

Mr. Speaker: Let me hear the hon. 
Minister. The hon. Minister is expect­
ed to be in touch with the things. This 
is not the first time that the hon. 
Members have known this. They have 
seen it in the newspapers. If I find 
that there is any serious thing which 
require# the attention of the House by 
way of an Adjournment Motion, I

shall see to it. Otherwise, I will ask 
the hon. Minister to take better steps.

Shrl Tangamani: Apart from the
people of that area.........

Mr. Speaker: I should ask the hon. 
Member not to persist like that. I am 
calling the hon. Minister.

Shri Karmarkar: I would like to 
share with the hon. House all the facts 
that we possess on this side of the 

; House. As I was saying, these mon­
soon months are the period during 
which we in Delhi normally see this 
disease coming up. Last year there 
were about 89 cases with three deaths 
— from May to August. This year, I 
regret to tell the House that there 
have been two major outbreaks of 
the disease of an explosive nature, 
involving two groups of lu g e  popula­
tion, one at Trinagar and the other 
at Sarai Khalil. At Trinagar, the 
cases started roundabout 10th August. 
This locality has newly grown up 
during the last four 'or five years with 
no adequate system of sewerage or 
sufficient supply of water from the 
public water supply system. First 
cases of gastro-enteritis were reported 
on the 6th and 9th instant and since 
then there have been altogether 42 
seizures with 7 deaths. A ll these 
patients were removed to the Infec­
tious Diseases Hospital.

The Corporation have carried out 
about 9,000 cholera inoculations till 
yesterday. All the wells, about 40, 
have been disinfected and rigorous 
anti-fly measures are being taken in 
the way of clearing dump heaps and 
filth, etc

Sarai Khalil— this is a slum area in 
Sadar Bazar locality with a popula­
tion of about 5,000. There is no sewe­
rage system atld with the exception 
of a few private water taps and a tap 
in the masjid, there are no public 
hydrants. Now the facts of the case 
with regarg to the incidence of gastro­
enteritis in that locality are as 
follows:
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[Shri Karmarkar]
A  number of cases, with acute symp­

toms of vomitting and diarroeha, have 
occurred in the Serai Khalil area, near 
Sadar Bazar, since the forenoon of 
Saturday, the 23rd August, 1958. The 
first case was reported to have occur­
red at about 11 a.m. that day, but, 
unfortunately, no information was 
conveyed to the Health Department of 
the Corporation till about 8 p.m. When 
the health authorities arrived on the 
spot soon after, they found that 5 per­
sons had already died, and other cases 
were in various stages of illness. 
Immediate steps were taken to send 
all these cases to the Infectious 
Diseases Hospital, and to make a 

’ detailed survey of the area for dis­
covering other causes, if any, giving 
treatment on the spot, inoculating the 
population and disinfecting the houses 
and their surroundings. A  temporary 
dispensary has also boen set up.

•nil 3.30 p.m. on the 24th August, 
about 70 cases in all have been admit­
ted to the Infectious Diseases Hospital. 
Since then, until today morning, 
another 5 or 6 cases have also been 
admitted. Barring 4 or 5 cases from 
other adjoining localities, all these 
have occurred in Serai Khalil itself. 
Four of the admitted cases have un­
fortunately died. Since yesterday 
afternoon there have been two more 
deaths, one on the way to hospital and 
another in the hospital itself. The 
total number of deaths is thus 11 .

A clinical study of the hospital cases 
suggests that they are probably cases 
of acute gastro-enteritis. A laboratory 
analysis of samples of stools etc. is 
under way, but the results will not be 
known till Monday evening, that is,* 
today evening. Meanwhile, it is Jhe 
view of the pyblic‘ health authorities 
that these are unlikejy to be cases of 
cholera and that there is no cause tor 
panic.

As regards the probable cause of 
this outbreak, it was noticed that 
water from a sealed well in the 
locality__

8hri Br»J Raj Singh (Firozabad): 
It was not sealed.

Shrl Karmarkar: __ was being
largely used by the population and is 
probably the underlying cause. The 
well has been in existence for many 
years, but its water is being analysed. 
Meanwhile, supply from the well has 
b een ' cut off and additional piped 
water hydrants are being installed for 
the use of the people. Till these are 
ready, water is being supplied by 
tankers.

It xs thought that a private dry 
latrine, about 10 yards from the well, 
has probably, by underground seepage, 
contaminated the well water. .

That is the information that we have 
received up till this morning. The 
Corporation authorities and the Delhi 
public health authorities are taking all 
measures to see to it that this ailment 
is held in check.

Shrl Tangamani: What 1 wanted to
say was this. In addition to what 
has appeared in the press, we have 
received reports from that area. The 
figure of deaths is not 9 or 11. It is 
more than 20. Press reports say that 
about 150 people have been admitted 
in the hospital. There is another press 
report that more than 500 people are 
being admitted in the hospital. A  
large number of people In that area 
are suffering from cholera after the 
water famine. In addition to what has 
appeared in the press, we understand 
that this particular well was con­
structed during the Moghul period and 
it is quite likely that it was not 
cleaned at aH It is also likely that 
there are other, similar wells which’ 
are supplying water to those locali­
ties, and many of the people of those 
localities are afraid of it. Further It 
is likely to spread to some of the slum 
areas. I just wanted to point out these 
things

Shri S. M se (Kanpur): The
hon. Ministti « «  pointing out during 
the debate on the scarcity of water, 
in reply to Dr. Sushila Nayar that
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these weljs in the city, especially in 
old Delhi, have never been cleaned.
My ifear is that this particular well, 
which was constructed during the 
Moghul period, might not have been 
cleaned after the Moghuls left. I 
want a categorical statement from the 
hon. Minister as to the steps taken 
after the breakdown of water supply 
in this city. That is my submission.

Another thing I want to point out 
is this. In 1957 about 250 people died 
in Kanpur because of gastro-enteritis.
It has more or less the cholera symp­
toms. Many boys of 3 to 10 years 
were dying there. 1 want to know 
whether the analyst’s report, when it 
is received, will be placed on the 
Table of the House and whether a 
discussion will be initiated on that, 
because it has occurred in all the 
States in 1957 and 1958.

Shri Karmarkar: I should like to
disabuse the assumption of the hon. 
Member that this disease is more than 
local. A t the present moment, unless 
something untoward happens here­
after, this disease is definitely and 
specifically confined to Sarai Khalil 
and Trinagar. I forget the number of 
attacks and deaths because of gastro­
enteritis during last year, but during 
this year there were 79 cases and 11 
deaths, including that in the Sarai 
Khalil locality. I am not in a position 
to say when the well was last cleaned. 
But the well was sealed and there 
was only a hand pump. The water of 
that well has been sent for examina­
tion. The information that we have 
received about the incident is as 
follows:

During the present water shortage, 
the inhabitants of the locality resorted 
to the well in Masjid which has been 
in use for a very long time. A  family 
living close to the Masjid is stated to 
have visited Bulandshehar in connec­
tion with the death of a relative who 
died of gastro-enteritis. The two 
daughters of the deceased came back 
to Delhi and they developed the 
disease on • the 22nd instant. Prom 
22nd to 24th, 79 cases have occurred 
with 9 deaths. So, that is the present

position, and all possible precautions, 
as I said, like anti-cholera inoculation 
and so on are being undertaken. In 
one locality alone we have inoculated 
9,000 people. In this connection, I may 
state that the following steps are being 
taken, because this is the season in 
which we expect cholera. The steps 
are:

(1) Dose of chlorination of filtered 
water was increased to yield about 
twice the quantity of the normal resi­
dual of free chlorine, that is, from 
0-8 p.p.m. to 1-5 p.p.m.

(2) Alternative sources of water, 
such as wells, which are being exten­
sively used as sources of drinking 
water, are being regularly disinfected 
with bleaching powder.

(3) The public has been advised to 
boil all drinking water— by radio- 
announcement. beat of drums and 
through microphones.

(4) Anti-cholera inoculation cam­
paign has been intensified m compara­
tively more vulnerable localities, viz.r 
those with sub-standard sanitary 
facilities.

(5) Anti-fly measures have been 
intensified. Insecticide (DDT|Gam- 
maxme) spraying is in full swing in 
slum areas. One round of spraying 
has already been completed.

(6) Campaign against tbe sale of 
unwholesome and exposed foodstuffs 
is being vigorously carried out.

(7) All field staff has been alerted 
U' be more vigilant to improva the 
standard of general sanitation in the 
city

if?) Dispensaries,, hospitals and 
M C.H. Centres Ijave been asked to 
ensure adequate stocks of essential 
drugs to treat gastro-enteritis patients.

(91 Strict vigilance is being exercis­
ed to prevent ice and mineral water 
factories from using water from unsafe 
sources.
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[Shri Karmarkar]
These are the measures that are 

being taken for the prevention of 
either cholera or gastro-enteritis.

Shri S. M. Banerjee: I wanted to
know why this particular well was 
not cleaned after the water famine.

Shri Karmarkar: As I said, my
information is that the well was abso­
lutely closed except for the hand 
pump. If it had to be cleaned, it had 
to be opened. I am not sure whether 
it was cleaned. (Interruptions). I do 
not want to say something which is 
not correct. I shall find out in this 
particular case whether the well was 
cleaned, whether it was found neces­
sary to clean it, and if it was found 
necessary, why it was not cleaned. I 
shall supply the information to the 
House in due course. In any case, 
there was no complaint till the 22nd.

Shrimati Sucheta Kripalani (New 
Delhi): Is the Minister aware that, 
apart from the areas where these 
cases have occurred in larger num­
bers, there are cases even in New 
Delhi of high temperature with 
diarrhoea. I do not know the name 
of the disease, because I am not a 
doctor. Whatever it is, I would like 
to know from the Minister whether 
he is aware that literally thousands of 
people living in the butis, have no 
adequate arrangements for drinking 
water are drinking well water. I would 
like to know what arrangements he 
is making in the matter of providing 
clean drinking water to them.

Shri Karmarkar: Time and again,
w e have been telling this House that 
the population of Delhi has risen 
several times the previous number 
during the last seven or eight years. 
We are taking all possible measures. 
But, unfortunately, the slums are rising 
up everywhere. That is the main 
difficulty in dealing, with Delhi. «But, 
so far as I can See, the Corporation 
authorities have be«n taking all possi­
ble measures under the circumstances 
to check the disease. Apart from this 
unfortunate incidence of gastroenteri­
tis, the chart of Delhi can be compared 
with pride with the chaft of any other 
city.

Several Bon. M tnkan rose-—

Mr. Speaker: Even those hon. Mem­
bers who have not tabled the adjourn­
ment motion want to speak now.

Shri ML L. Dwivedi (Hamirpur): 
This is an important question relating 
to school children.

At HFPffa Ait TT
s j r  mvfirar <nf»rr %

fo n  grsrrarr ju t  <rrsfr 
A 

&  vt# *rrcr qgfaqa *T$r $ i A arr^nr 
i  % f?w w r  A

STW 5T5RT I w  $ ’

: 3fr JH5T qrc 
f  ^  5ft ^  jtsr t  PpiTT arpn $ i 

A r̂jrnrr fa  fcrfaRr

ctrtpt ^  t o  7 ?  f^ rrw  
fifm r $ir fa  qrt w r t  A

f  'TT-fr f̂ TT ^  I ?PP
stwj*   ̂ # art srrr q r f w f e

f̂ T̂ RT *l>t ^ fa W Hl*fl Vt ■ŜTHT VT I
?rr ^  $ fa  ^

%  ^  t  fa  ^  ¥T
«fiTj * *  apf fiRT mrmr 

^  f ^ r  i t  i ?r*r # *nr 
v t  q? *r$r »̂rr t  fa  <rrft * r

*ft»TT i

Shrimati ' Sticheta Kripalani: Die
hon. Minister told us as to what step* 
the Corporation is taking to deal with 
the slums that are in old Delhi. I 
would like to know what steps are 
being takey by the N.D.M.C. which 
runs directly under his supervision. 
There are about 30,000 people living 
in the bastis in New Delhi who 
require these facilities.
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8bri KanBwrkar: Unless the bon. 
Member is quite sure about her facta, 
I am not prepared to take it from 
her because we have not received any 
serious complaints about gastro­
enteritis or any serious disease so far 
as New Delhi is concerned.

ShrJmatf Snefeeta Kripalani: I do
not speak unless I am sure of my 
facts.

Shri Karmarkar: Then, I will have 
the N.DM.C. enquire into the number 
of ailments. If the situation requires 
attention, I will place all the facts 
before the House.

Shri Jadhav (Malegaon): I want to 
know about blood dysentery.

Mr. Speaker: It is really unfortunate 
that there are these epidemics one 
after another. We have serious diffi­
culties—too much water, too litttle 
water and follow mg one or the other 
the epidemics also. The hon. Minister 
has given us what all steps are being 
taken. 1 can only say— the other day 
it was suggested on the floor of the 
House by Dr. Sushila Nayar and other 
hon. Members that wells may be 
restored and cleaned— that there are 
difficulties felt. I have got a well in 
my own house and I do not know to 
whom I should send word. When I 
sent word to the municipality, they 
put so much oil into it that it has 
become impossible to drink water 
from that well.

I would like the hon. Minister to 
see that additional steps are also taken 
and there ought to be no well in this 
city which is not cleaned within a 
day or two at the most. There is no 
harm if some more money is spent 
because in the absence .of .water from 
outside otherwise than from the 
pumps, wells have to be utilised.

I hope and trust that the epidemic 
will not be allowed to spread and 
further measures will be *taken. No 
useful purpose would be served by 
adjourning the House for any debate 
or discussion. I hope the hon. Minis­
ter will keep this House informed

from time to time as to what further 
steps are being taken. If there are 
small complaints that a particular well 
has not been cleaned, certainly the 
hon Minister will see to it.

Shri Karmarkar: I would be grate­
ful to hon. Members if they have any 
information to pass It on to us.

Shri 8 . M. Banerjee: The hon.
Minister is asking us to go round the 
city.

Mr. Speaker: There is no harm.
Hon. Members must go round the city. 
Hon. Members forget that after all 
this Government is their government, 
whether it is one side or the other. 
They must also co-operate. Let them 
go round and see

Shri 8 . M. Banerjee: He is not
taking the matter seriously.

Mr. Speaker: I am not called upon 
to give consent to these adjournment 
motions.

12-24 hrs.

CONVICTION OF TWO MEMBERS

Mr. Speaker: I have to inform the 
House that I have received the follow­
ing communication dated the 20th 
August, 1958 from the Judicial Magis­
trate, First Class, 4th Court, Ahmeda- 
bad:—

“I have the honour to inform 
you that Sarvashri Indulal 
Kanaiyalal Yajnik and Karsandas 
Parmar, Members, Lok Sabha, 
were tried at the Court of the 
Judicial Magistrate, First Class, 
4th Court, Ahmedabad, before me, 
on a charge of offence* under 
sedtions 143 and l$8, Indian Penal 
Code.

Reasons for the conviction are 
as under:

On the 17th August, 1958, at 
about 8 am*, Sarvashri Indulal 
Kanaiyalal Yajnik and Karsandas
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Fannar, with six others, walked on 
the road between the Three-gates 
and Premabhai-hall at Ahmed*bad 
with the common object ot dis~ 
•obeying the orders made under 
.section 144, Criminal Procedure 
Code, by the District Magistrate 
and the Addtional District Magis­
trate, Ahmedabad. These orders 
-directed the residents, frequenters 
and visitors to abstain from walk­
ing etc. on the said road and 
other roads etc.

On the 20th August, 1958, after 
a trial lasting for two days, X 
found them guilty of offences 
under sections 143 and 188, Indian 
Penal Code and sentenced them 
•to suffer simple imprinsonment 
for one month each and to pay a 
fine of Rs. 25 each for each of the 
two offences. In case of default 
in payment of the fine, they shall 
suffer simple imprisonment for a 
period of 7 days more for each 
default. Principal sentences of 
imprisonment to run concurrent.”

Shri Ranga (Tenali): Have they
been given ‘A ’ class?

Mr. Speaker: I have no informa­
tion.

l t ‘M hr*.

PAPERS LAID ON THE TABLE

A l l  India Skrvzcxs (D * a th -c o m - 
RmncMBMT B n n r m )  R uun

The Deputy Minister of Hone 
Affairs (Shrimatt Alva); Sir, I beg 
to lay cm the Table, under sub-section
(2) of Section 3 of the A ll India 
Services Act, 1951, a copy of the All 
India Services (Death-eum-Retirement 
Benefits) Rules, 1958, published in 
the Notification No. G.S.R. 728, dated 
the 20th August, 1958. [Placed in 
Library. See No. LT-849/58.]

Notification under the Essential 
Commodities A ct

The Deputy Minister of Food aad 
Agriculture (Shri A. M. Thomas):
Sir, on behalf of Shri Krishnappa, I 
beg to lay on the Table, under sub­
section (6) of Section 3 of the Essen­
tial Comodities Act, 1955, a copy of 
each of the following Notifications:—

(1 ) G.S.R. No. 685, dated the »th 
August, 1958.

(2) G.S.R. No. 695, dated the 18th 
August, 1958.

[Placed in Library See No. LT-850/58.]

POINT OF INFORMATION

Shri Jadhav (Malegaon): I had 
submitted a short notice question about 
blood dysentery and cholera. I have 
not yet had any reply.

Mr. Speaker: The hon. Member
may find out from the Office, t  can­
not admit & short notice question 
unless the hon Mihister is willing to 
accept the short notice. The hon. 
Member may make enquiries from the 
Notice Office.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:—

(i) “In accordance with the 
provisions of sub-rule (6a) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed to 
return herewith the Mineral Oils 
(Additional Duties of Excise and 
Customs) Bill, 1958, which was 
passed by the Lok Sabha at its 
sitting held on the 13th August, 
1958, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no
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recommendations to make to the 
Lok Sabha in regard to the said 
BilL"

(ii) "In accordance with the 
provisions of sub-rule (6) of rule 
162 of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (Rail­
ways) No. 3 Bill, 1958, which was 
passed by the Lok Sabha at its 
sitting held on the 16th August, 
1958, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no 
recommendations to make to the 
Lok Sabha in regard to the said 
B ill"

12-27 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

D e r a i l m e n t  or t r a i n  a t  R e v e l c a n j

Shri S. M. Banerjee: Sir, under
Rule 197 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, 
I beg to call the attention of the hon. 
Minister of Railways to the following 
matter of urgent public importance 
and request that he make a statement 
thereon:—

Derailment of a Passenger train at 
Revelganj Station on the 19th 

August, 1958

The Minister of Railways (Shri 
Jagjivan Ram): At about 21-10
hours, on 19th August, 1958, while 
No. 85-UP Muzaffarpur-Banaras Pas­
senger train wag being received at 
Revelganj, a non-interlotiked station 
on the Chhupra-Aanrihar, Metre 
Gauge Section of the North-Eastern 
Railway, it entered the Goods Shed 
Siding and collided with five wagons

’.nding there. As a result of this, 
the engine and two vehicles next to 
it viz., a Parcel van and a Third Class 
Bogie, got derailed. I regret to have 
to mention that 22 persons received 
injuries, of whom 4 were grievously

hurt A ll the injured persons were 
rendered First Aid at the site by the 
Guard ot the train; of these 14 conti­
nued their journey by the same train. 
The remaining 8 were given medical 
attention at District Board Hospital at 
Revelganj, wherefrom one was dis­
charged and 7 were transferred to the 
Civil Hospital at Chhupra and admit­
ted there. One of them unfortunate­
ly expired last night. Of the remain­
ing 6, one person was discharged on 
20-8-1958 and others are reported to 
be progressing in the Hospital. The 
cost of damage to Railway property 
is assessed at Rs. 1,250. The Govern­
ment Inspector of Railways has held 
his enquiry on 23rd and 24th August, 
1958, into the accident and his report 
is awaited.

12-28 bn.

STATEMENT RE. INVESTMENT
POLICY OF LIFE INSURANCE
CORPORATION

The Minister ot Finance (Shri 
Morarji Desal): Sir, I am placing on 
the Table of the House a notification 
which makes applicable to the Life 
Insurance Corporation certain provi­
sions of the Insurance Act. [Placed 
tn Library, See No. LT-852/58.]

The House will recall that Section 
43(2) of the Life Insurance Corpora­
tion Act lays down that these provi­
sions would be made applicable to the 
Life Insurance Corporation, subject to 
such conditions and modifications as 
may be specified in the notification. 
The notification is in pursuance of this 
requirement.

One of the Sections which the noti­
fication deals with is Section 27 of the 
Insurance Act. It is, by now, common 
knowledge that this Section defines in 
fairly precise terms the* ambit within 
which an insurer* could operate in 
the matter of investments. By making 
it applicable to the Life Insurance 
Corporation, Government is laying 
down the framework within which 
the Life Insurance Corporation can
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similarly operate. In short, this modi­
fied Section contains, by and large, 
the investment policy which the l i f e  
Insurance Corporation w ill follow.

There are good reasons as to why
the salutary provisions of Section 27A 
should be retained. Both the freedom 
given and the restrictions imposed by 
it have stood the test of time. While
ensuring the safety of the policy
holder’s money the possibility
of augmenting profits has also been 
afforded. For this reason Section 27A 
has proved satisfactory both to the 
insurers and the policy holders. We, 
therefore, have followed these princi­
ples subject only to such changes as 
have become necessary owing to the 
fact that investments which were pre­
viously spread over 240 odd companies 
are now held by one single Corpora­
tion. I may add that in coming to our 
decision we have consulted both the 
Corporation and the Reserve Bank of 
India.

Under the scheme referred to, the 
investments of the Life Insurance 
Corporation will be divided into three 
broad categories: firstly, the Govern­
ment and approved securities which 
generally mean gilt-edged securities; 
secondly, investments approved under 
this very section and, thirdly, other 
investments. The limitations are that 
at least 50 per cent of the total funds 
should be held in Government and 
approved securities and not more than 
16 per cent should be held in the form 
of other investments. The result is 
that about 35 per cent is held in what 
is known as approved investments.

To a large extent the modifications 
suggested in respect of approved in­
vestments are of a minor character. 
It was necessary to make them because 
o f the altered conditions which obtain 
after nationalisation of Life Insurance. 
Btot I shall, in particular, draw atten­
tion to the modified Section 27A(4) 
and 27A(8). While the former en­
ables the maximum limits of holdings 
a l the Corporation .in the ordinary 
shares of the companies to be raised

from 10 per cant to 30 per cent of 
the subscribed ordinary capital (with 
a further provision for exceeding this 
limit with the prior approval of the 
Central Government) the latter modi­
fication w ill permit the Corporation 
to invest in private limited companies 
also, with the prior approval ot the 
Central Government

There are certain other matters per­
taining to the investment policy of 
the Life Insurance Corporation which,
I feel, are of some importance. I shall 
mention these briefly.

To begin with, I would like to make 
it quite clear that the Life Insurance 
Corporation shall always keep in'mind 
the provision of Section 6(1) of the 
Life Insurance Corporation Act, which 
enjoins on it the duty of carrying on 
its business to the best advantage of 
the community. Let me be more 
specific. Whereas the Life Insurance 
Corporation will always bear in mind 
that its primary obligation is to its 
policyholders whose money it holds in 
trust, and will work as far as possible 
on business principles, it will never 
lose sight of the fact that, as the 
single largest investor in India, it has 
to keep before it the interests of the 
community as a whole. It will, there­
fore, invest in ventures which further 
the social advancement of the country. 
It will take no parochial view. Its 
funds are drawn from all over India 
and they will, as far as practicable 
considerations allow, be invested for 
the good of the entire country. Thus 
there shall be a studied diversification 
of its investible funds which is an 
essential requirement of any insurer 
particularly the sole insurer of a 
country.

I next come to the attitude which 
the Life Insurance Corporation should 
adopt in relation to the Stock Markets. 
Hiere Is not the slightest intention 
that the Life Insurance Corporation 
should indulge in speculation and thus 
take advantage of temporary fluctua­
tions in market prices. It must neces­
sarily invest on a long-term basis.
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But this should not preclude it from 
certain buying and selling operatibns 
when circumstances so warrant. It 
w ill actively examine its investment 
portfolio from time to time and decide 
whether certain of its holdings are 
worth keeping, adding to, or disposing 
of. If, for instance, the Life Insurance 
Corporation were to sell during 
periods of boom and to buy during 
periods of depression not only would 
the Life Insurance Corporation gain 
but, indirectly, the national interest 
would be served by evening out the 
fluctuations in the stock market.

Election to Committee 2678

Mr. Speaker: Yes; copies will be
available to all hon. Members who 
want them.

Shri Prabhat Kar (Hooghly): It
may be circulated to all, because it is 
an important policy statement regard­
ing the investment of the L.I.C.

Mr. Speaker: Those hon. Members 
who want copies may ask and taka 
copies from the Notice Office.

12-36 hrs.

25 AUGUST 1958

Apart from Section 27A, there are 
various other sections of the Insur­
ance Aset, which it is obligatory on 
Government to apply to the Life 
Insurance Corporation with such 
modifications and subject to such 
conditions as may be considered 
necessary. These sections deal 
with certain “returns” and state­
ment of accounts which insurers 
have to submit to the Con­
troller of Insurance so as to enable 
the latter to ensure that the interests 
of the policyholders are safe. These 
provisions are salutary ones; and, it 
is felt that the Life Insurance Corpo­
ration should continue to submit these 
returns and be governed by the 
sections in question. This matter has 
also been considered very carefully in 
consultation with the Life Insurance 
Corporation and the modifications 
made are of a minor character.

In conclusion, I would like to add 
that the investment policy which is 
before you has taken into account all 
that has been said on thfe subject in 
the recent past. Different schools of 
thought have advocated application of 
varying standards. We thus have been 
able to study and sift the available 
material and I hope the policy indi­
cated will have the approval of the 
Bouse.

Shri B la u l Gfeoae (Barrackpore): 
This statement may be circulated to 
all of us.

ELECTION TO COMMITTEE

E s t i m a t e s  C o m m i t t e e

Shri B. G. Mehta (Gohilwad): I beg 
to move:

“That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (3) 
of Rule 254 read with sub-rule 
(1) of Rule 311 of the Rules of 
Procedure and Conduct of Busi­
ness in Lok Sabha, one Member 
from among themselves to serve 
as a member of the Committee on 
Estimates for the unexpired 
portion of the term ending on 
30th April, 1959, vice Shri 
Mahavir Tyagi resigned."

Mr. Speaker: The question is:

"That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (3) 
of Rule 254 read with sub-rule 
(1) of Rule 311 of the Rules of 
Procedure and Conduct of Busi-

* ness in Lok Sabha, one Member 
frem among themselves to serve 
as a member of tfie Committee on 
Estimates for • the unexpired 
portion of the term ending on 30th 
April, 1959, vice Shri Tyagi 
resigned.”

The motion was adopted.

188 LSD.— 5
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SEA CUSTOMS (AMENDMENT) 
BELL*

Shri Merarji Desai: I beg to move 
for leave to introduce a Bill further 
to amend the Sea Customs Act, 1878. 

Mr. Speaker: The question is:

"That leave be granted to intro­
duce a Bill further to amend the 
Sea Customs Act, 1878.”

The motion was adopted.
Shri Morarji Desai: I introducet the 

Bill.

3«79

tt-17 hrs.

INDIAN MEDICAL COUNCIL 
(AMENDMENT) BILL*

The Deputy Minister of Finance 
(Shri B. R. Bhagat): On behalf of
Shri Karmarkar, I beg to move for 
leave to introduce a Bill to amend the 
Indian Medical Council Act, 1956.

Mr. Speaker: The question is:

“That leave be granted to 
introduce a Bill to amend the 
Indian Medical Council Act, 
1956.”

The motion waB adopted.

+
81ui B. &. Bhagat: I introduce the 

Bill.

12 *S8 hr*.

WORKING JOURNALISTS (FIXA­
TION OF RATES OF WAGES) 

BILL— Contd.
Mr. Speaker: The House will now 

resume discussion on the motion fer 
consideration of the Working Journa­
lists (Fixation of Kales of Wages) Bill, 
1958. Out of 4 hours agreed to by the 
House for general discussion, 1 hour 
and 89 minutes now remain. After

general discussion is over, clause-by­
clause consideration and thereafter 
third reading of the Bill will be taken 
up for which two hours are available. 
Shri C. R. Basappa may kindly conti­
nue his speech.

Shri Goray (Poona): May I request 
that the time may be extended by 1 
hour?

Mr. Speaker: All right; we w ill 
have one hour more for general dis­
cussion. I hope there will not be 
similar requests for clause-by-clause 
ocnsideration also How long does the 
hon. Minister intend to take?

The Minister of Labour and Employ­
ment and Planning (Shri Nanda):
About half an hour.

Mr. Speaker: That means I w ill 
call upon the hon Minister at about
2 45 Hon. Members will kindly be 
brief, and the time limit will be 10 
minutes. I have no objection if hon. 
Members want to take more time, but 
I do not know how many more hon. 
Members want to take part.

There are twelve speakers. Ten 
minutes to each.

Some Hon. Members: It is too short.

Mr. Speaker: Fifteen minutes. F if­
teen minutes for 12 Members will come 
to 3 hours. Ten to 15 minutes for 
each.

Shri Basappa (Tiptur): Yesterday,
we were considering the question of 
various objections put forward by the 
newspaper proprietors to the Wage 
Board’s award and also to the deci­
sion of the Supreme Court From 
these objections, we could see that they 
had raised not only one objection but 
a series of 'objections. Most of these 
objections were all rejected by the 
Supreme Court. They wanted to poialt 
out that it was an encroachment 00 
the freedom of the press and also that 
a big restriction is put on the right to

•Publised in the Gazette of India Extraordinary Part II— Section 2, 
dated 35-8-98.

t Introduced with the recommendation of the President.



l 68t Working JoumaHst* 28 AUGUST 1998 (Fixation of Rates of 2682
Wages') Bill

trade on their part and similar objec­
tions were raised by them. Ultimately, 
tbe Supreme Court rejected all of 
them and upheld only one objection 
and that too, to a very limited extent, 
in my opinion. That, as we all know, 
is that the capacity of the newspaper 
proprietors to pay these journalists 
was not in the forefront. That was 
the ground on which the Wage Bpards 
award was set aside and therefore, we 
should clearly see what that objection 
is, and how we can meet the diffi­
culties pointed out by the Supreme 
Court. Even with regard to that 
objection, I said, it was only to a limit­
ed extent. That is because, after all, 
the proprietors of these newspapers 
want to say that the capacity of the 
newspapers »n the particular unit must 
also be taken into consideration. What 
probably the Supreme Court means 
is tbat the capacity of the newspaper 
industry to pay as a whole, in the 
particular region should be taken into 
consideration, not every unit should be 
taken Into consideration. Because, at 
that rate, all kinds of papers are in our 
country, a large number of mushroom 
papers, we may even call them, 
because they do not represent any 
particular policy or anything like that, 
and it is not our desire to see all kinds 
of paper exist here without paying 
properly for the working journalists. 
Therefore, when the Supreme Court 
upheld this objection, th^t means only 
the industry as a whole. Even when 
they considered this question of the 
capacity of the newspapers to pay, 
they have taken the very argument of 
the Wage Board and they wanted to 
put it against them because they 
raised this question. Tbe Wage Board 
authorities wanted to say that the 
newspaper proprietors' did not come 
forward with *11 their cards before 
them, they did not come forward with 
all their accounts properly and there­
fore, it was a little difficult to find out 
exactly the wage to be fixed. When 
they have used that argument against 
these proprietors, the Supreme Court, 
in its wisdom has taken it as an argu­
ment that they have not at all taken 
toto consideration these thing* or in

the record, they could .not find suffi­
cient materials to show that they were 
sent there. Anyhow, we have to res­
pect the Supreme Court and we have 
to abide by their decision. Let us 
take it. What the Government is 
doing is to see that the defect pointed 
out is completely rectified.

With that object in view, they have 
appointed a Committee according to 
the Ordinance and according to the 
Bill and they are going on with the 
laudable object of settling the matter 
once for all within a short time. I do 
not see any objection to it. Anyhow, 
they are again raising these objections 
that this is only an official Committee, 
that the basis of their enquiry is not 
very satisfactory, and all these things 
are raised once again. From this it 
is evident that their main object is 
only to prolong the whole thing a^ain 
for a long time, so that these working 
journalists or the other workers may 
not get the benefit for which they are 
aspiring all these days. About the 
nature of the Official Committee, they 
seem to be under the impression, 
though the hon. Minister has cleared 
the doubt, that it has the final power 
in the matter. Even from the State­
ment of Objects and Reasons, we can 
very well see that the Ordinance pro­
vided for the establishment of a 
special Committee for the purpose of 
making recommendation to the Cen­
tral Government— I mark the word 
Central Government— in regard to the 
wages to be fixed for working jour­
nalists. Why should there be any 
fear at all? After all, when the Wage 
Board was there, they used to raise 
the objection that it has the final 
power, there is no other final autho­
rity at all, why should the final 
authority rest with the Wage Board, 
and so on. The ’ Government has 
taken the whole issue and their effort 
is to settle the matter amicably to the 
proprietors and working journalists. 
They have now come forward with 
this objection. After all, the Committee 
is going to collect all the materials 
that were before th# Wage Board, and 
they will call for objections to them.
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One objection raised was that all these 
things were not heard and not decided. 
The Committee is going to call for 
objections. A ll the objections will be 
looked into and all the matters passed 
on to the Government for final deci­
sion. There should be no apprehen­
sion on the part of the proprietors.

Let us look at the question. They 
want the whole question to be examin­
ed thoroughly, and say that the funda­
mentals must be gone into, that the 
industry is in a big catastrophe, that 
there is a crisis in the industry. In the 
Resolution at the conference which 
they held time back, they have raised 
all these things. If we look at the 
position of the industry, of course, we 
do see that some small papers are in 
difficulties. So far as the big papers 
are concerned, they are going on quite 
w ell with their expansion programmes, 
and they are quite all right, even 
paying very high salaries to some of 
their relatives who are there managing 
the whole show. A11 kinds of expen­
diture are put in there. If we examine 
this expenditure correctly, we will 
come to know whether they are mak­
ing a profit or not. I think, if all these 
accounts of these big papers are 
properly examined by our Income-tax 
officers more thoroughly, some of them 
'will have to be booked seriously. There 
are all kinds of malpractices; news­
print is taken and it is not distributed 
properly and it is misused. We are 
hearing all these things in this House 
when there are questions on newsprint 
and its mismanagement and mis-use. 
A t the same time, they are going on 
with their expansion programmes. 
When it is the case of small papers, 
there are difficulties and these "diffi­
culties are csreateS by the big papers 
themselves. They %re not supplying 
newsprint in an equitable manner to 
them. It is our duty to see that these 
small newspapers go on properly and 
their paper Is distributed properly. 
That is another aspect of the whole 
question. We mult certainly look into 
the recommendations made by the

Press Commission and put them Into 
practice.

This question has come from very 
big men in this country who held very 
high positions. One Member is from 

Rajya Sabha. We all know PandU 
Kunzru is a very great man. More
than that, there is our Shri K. R.
Diwakar. They have taken up this 
cause in such a vigorous manner. We 
were very sorry to hear the other day
an extract from a letter written by
Shri R. R. Diwakar in this respect. It 
was a letter in an offensive language. 
A  responsible gentleman..........

Shri Joachim Alva (Kanara}: Can
this letter be read out in order to 
enlighten the House?

Shri Nanda: It the hon. Member has 
in mind the reference which I made 
in my opening speech, then I think 
there is some misunderstanding. I did 
not make mention of the letter from 
Shri R. R. Diwakar. It was from the 
President of the IENS and the parti­
cular portion of it which I quoted was 
in the speech that was delivered by 
the President and I am just laying 
the whole material on the Table of the 
House. [Placed in Library, See No. 
LT-851/58.]

Shri Basappa: I am very sorry 
Apart from that letter, from the speech 
that was delivered by Shri Diwakar 
in that conference, we can see that 
he has said that there is jeopardy for 
our independence, for our democracy, 
that it will recoil on our democracy 
and our fundamental rights are thrown 
to the dust. I do not exactly remem­
ber what a)l he said, but they all 
speak to the fact that he is raising all 
these very big questions as if they are 
thrown to the winds. But I wish to 
say that Shri Diwakar himself is con­
nected with a very big enterprise, the 
Samyukta Karnatak Trust, and it was 
up to them to give all the materials 
to the wage board, and how far they 
have done or not still remains to be 
seen. When they had agreed to abide 
by the decision of the wage board,
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now to go back on that and raise all 
kinds of objection*, I think, is some­
thing which I cannot understand. Any­
how, these great gentlemen have taken 
up the cause of the newspaper pro- 
prietors, and I say that it is unreason­
able.

After all, these questions will have 
t« be settled in the interests of both, 
for in a newspaper there are so many 
aspects as we know, and all the 
interests will have to be safeguarded. 
Of course, they say it is just like 
putting the cart before the horse, that 
we are not going to develop the indus­
try but we are going to give more 
wages to the working journalists and 
all that. After all, these are parts of 
a big industry, and all the interests 
have tb be safeguarded.

Anyhow, the solution of this prob­
lem is very important. It has been 
pending for a very long time, and 
various suggestions are thrown, and 
people say wage boards are of not 
much use, and that the tribunal will 
take a long time to decide these 
matters. Under these circumstances, 
the negotiations between the parties 
failed thoroughly, and therefore what 
else can the Government do at this 
juncture except to solve this problem 
in a more just manner, and therefore 
they have brought forward this Bill, 
and therefore it is our duty to see 
that it is supported, that this Bill is 
passed, so that the working journalists, 
after a long time, may have their due 
share.

Shri T. N. Singh (Chandauli): I am 
thankful to you to get an opportunity 
to discuss this very important measure, 
a measure which I have qlways looked 
upon as a very necessary thing, not 
only for the newspaper industry, not 
only for the working journalists, but 
as a whole in the interests of the press, 
the freedom of the press, and also 
freedom to carry on the trade that one 
wants to.

There has been a lot of unnecessary 
and irrelevant talk On this question 
outside this House, not in this House,

and in the press. When a year ago, in 
1956 May 1 believe, the wage board 
was appointed, it took almost a year 
to come to certain decisions, but the 
proprietors of newspapers went to law 
court challenging the decisions of the 
wage board. 1 can very well realise 
and envisage the difficulties which the 
wage board must have experienced, 
though it was presided over by a very 
eminent Judge of the High Court, 
Shri Divetia. But from what little 
experience I have of newspapers, 
newspaper concerns, as a Member of 
the Press Commission, and also in 
other capacities, I can say that the 
accounts of very few newspapers can 
stand scrutiny. I am making that 
statement with a full sense ot respon- 
sibi'ity. A  noble soul like the Chair- 
m.- of the Press Commission, Justice 
Raj- ihyaksha, knocked his head 
againjt all kinds of pressures to get 
at the facts. Gentlemen as he was, 
even he had to threaten action under 
the Commissions of Inquiry Act 
against various newspapers who did 
not submit information regarding their 
financial position.

We had occasion to go through some 
of those accounts. We desisted from 
making any further probes into the 
balance sheets and accounts rendered 
by the newspapers. In the interests of 
our newspaper industry maintaining a 
good name, of the press and the press 
proprietors, we did not want to do 
any mud-slinging. Even then what 
had that Commission to say? It will 
be rather interesting if I refer to the 
manner in which the accounts were 
kept and maintained by some news­
papers, and whether they actually 
showed the true state of affairs of the 
accounts. The Commission says:

“In one concern, substantial ad­
vances have been made to emplo­
y e s  on the managerial side who, 
in a number of casA, were also 
relations of th% proprietor. This 
was not a satisfactory feature parti­
cularly since the concern was 
depending on loans for its entire 
working capital. In another con­
cern, we noticed that large invest-
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meats had been raised for that what is the position? I am very
purpose. The proprietors of the anxious. I shall be very grateful if
concern had obviously other inter- you can help me.” 1 said: “What is
ests outside the conduct of the it, are you really guilty of that? 1
newspaper, and the newspaper just brought it to your notice. Why
concern was utilised for handling are you so upset? Have you got a
these transactions also.” guilty conscience?" He went away.
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We had come across a number of 
cases where the funds were not being 
properly used. The accounts were not 
properly kept, and also the losses that 
were shown were subject to grave 
doubt. Even then, taking more than 
160 cases we came to the conclusion 
that on the whole they showed a 
profit of one per cent. I belong to the 
days when most newspapers were 
struggling concerns. From 1925 I have 
been in the newspaper profession and 
those newspapers had a very difficult 
time to go through. Today's news­
papers are princes compared to the 
beggars of those days.

Shrl Achar (Mangalore): What
about the small papers?

Shrl T. N. Singh: 1 am coming to 
the small papers. Please have patience. 
The middle and the big papers were 
taken into account by the Press Com­
mission and it is in respect of them 
that this one per cent is quoted. We 
analysed their accounts. If you see 
how men are employed, men who 
belong to their relations’ families are 
put on the role of employees and draw 
their salaries, certainly there w ill be 
loss in the concern. In one case, 
when I was & Member of the Commis­
sion and the Commission had just 
reported, I happened to meet one of 
the newspaper proprietors, a very 
eminent person who often . goes on 
delegations abroad. I had heard 
something and I casually told him: 
"What Is It, I think, the income-tftx 
people are after you. You have not 
hidden your income aAd I suppose the 
accounts submitted were correct?” 
That was some 1,000 miles away from 
Delhi. When I returned to Delhi, a 
few days after that same* gentleman 
came and asked: "ty n  you tell me

I know something of accounts also, 
and I can say that if anybody had 
gone into the .details of the accounts 
that the Press Commission got from 
them, many of the newspaper proprie­
tors who are looking very righteous 
today and passing all kinds of resolu­
tions, will cut a very sorry figure. I 
am glad that as a result of the 
Supreme Court’s verdict, the capacity 
of many newspapers will have to be 
decided. I wish they will make all 
the accounts and everything available. 
One of the difficulties in our way has 
been, whether in the Press Commission 
or the wage board, getting at the 
correct accounts. I would urge the 
hon. Minister of Labour that if this 
Act which he is passing will not enable 
a greater probe into the economic 
position of the newspapers, he had 
better strengthen it. give more powers, 
call for all papers, the duplicate and 
triplicate books of accounts if neces­
sary. Drastic powers should be given. 
Then only will the actual state of the 
profession be known. I doubt very 
much whether it will be possible for 
any committee of enquiry to go into 
these details and give a correct verdict, 
unless all accounts are made available.

Then, Sir, what will happen? Some­
body may put an appeal in a court and 
the court may rightly hold that all the 
accounts were not available, how can 
they judge the capacity. Is the noble 
profession of journalism to be held to 
ransom in this manner year after year? 
Their demand for a decent living wage 
has been before the country and thia 
resistance 1 cannot understand. If one 
were only to examine the kind of 
people who are employed in news­
papers in Delhi or outside, he will 
that all kinds of persons are there on 
the employees' list and money is
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being wasted.  The real  journalists, 
the  working  journalist*,  the  poor 
journalists do not get a decent salary.

Coming to  another  aspect,  when 
people talk of the freedom of  the 
Press, freedom to carry on trade and 
vocation, guaranteed under articles 14 
and 19 of the  Constitution,  I  am 
reminded of some  of  the  personal 
experiences of some of ray journalist 
friends.  When the Press Commission 
was sitting, some persons, who were 
members of the staff of some news­
papers had the courage to come and 
tell us something.  Promptly  action 
was taken against them. There is the 
■well-known case of Mr. Vinay Kumar 
Sinha.  He was transferred and ulti­
mately the poor man is no more there.

Similarly, there were other things. 
An accusation may be made that I am 
against all the big  capitalists.  But 
there was Justice Rajadhyaksha.  He 
■even had to issue a  stem  warning 
to the  newspaper  proprietors  who 
appeared before him that the journa­
lists who appeared before him should 
not be victimised.  He did take up 
certain cases; the records are there, 
anybody can verify them.  That has 
been the position.

Now this is not a new development. 
If I may be permitted to quote from 
my own experience, I was given notice 
to get out of a newspaper run by a 
Maharaja, formerly run by the Con­
gress.  The notice served on me was: 
you are getting—shall I make a com­
ment, of the very  high  salary—“of 
Rs. 00” and therefore the paper can­
not afford to pay you.

Shri Prabhat Kar (Hoogly): As a 
measure of economy*

Bhri T. N. Singh: As a measure of 
economy I was retrenched.  Then I 
had occasion to serve another paper 
here in Delhi a very prominent paper.

Mr, Sptaker: I think It has proved 

a blessing in disguise!

Shri T. N. Singh: Owned by a very 
prominent businessman of this coun­
try. As a journalist I was also a fol­
lower of Gandhiji and working among 
labour and other people.

Acharya  Krtpalani  (Sitamarhi): 
You were.

Shri T. N. Singh: And  now I am
yours, Gandhiji’s pupil.

Then I happened to be the Secretary 
of a labour union here.  There were 
the usual strike in mills, as it happen­
ed elsewhere.  The newspapers said 
no news about that shall appear.  I 
was the sub-editor and there were my 
fellow reporters. They gave me some 
news, as sub-editor it came  to  me. 
It appeared in the  papers.  After 
three or four days I was summoned 
before the great Almighty and asked: 
what are these strikes, can’t you settle 
this?  I said you talk it over with the 
representatives of labour, I will also 
be there and then we shall discuss.  I 
had nothing to do with the appearance 
of the news.  After another fortnight 
I received a letter from the Editor: 
you make your choice, you can either 
continue as Secretary of the labour 
union, or you can continue as a mem­
ber of the staff; you cannot be both. 
What I was doing during my spare 
time was no concern of his. Natural­
ly I resigned. I said I would prefer 
to remain a starving public worker 
in a labour union than work and re­
tain my job in that paper.

Shri D. C. Sharma: What was your 
salary?

Shri T. N. Singh: Rs. 125. Then I 
had to go.

This is the freedom of the  Press, 
•freedom of opinion and  freedom to 
cafry on ones trade.  If such people 
come and say that thpse are  being 
jeopardised by tjre very laudable ordi­
nance, which the  Government pro­
mulgated, I say let Government take 
all such criticisms.  They will rise 
higher in the estimate of the people; 
they will gt> up.  People will  have
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fShri T. N. Sin«hJ 
more confidence in them. They may 
lose the confidence of the big capita­
lists, Tout the poor and the starving 
w ill have love, affection and admira­
tion for them. For that reason I 
welcome this measure.

Then there was a recent case. He 
was the correspondent of a paper in 
the South, a local correspondent. He 
took some part in helping the work­
ing journalists. Promptly he was 
called and asked that he must not do 
it, or his connection with the paper 
would be served or terminated.

Shri Prabhat Kar: 'Association’
would be better.

Shri T. N. Singh: ‘Association’ is
the correct word. That was done.

This is what is happening. Is free­
dom of the Press, freedom of expres­
sion, meant only for those who can 
afford to spend a few lakhs and start 
a newspaper? Is it not meant for the 
poorer roan, who works for his living, 
who carries on the noblest of the pro­
fessions, probably the oldest of the 
professions in the world, that of carry­
ing the good message to all.

Shri Bangs (Tenali): Since the days 
of Narada.

Shri T. N. Singh: I would therefore 
very strongly urge on the Govern­
ment and every section of this House: 
let us stand as one man united behind 
this very necessary measure and 
support it to the full, make it a little 
more effective where it is lacking in 
certain respects and pass it with as 
much speed as possible. Only at this 
Juncture I felt that our Constitution- 
makefs were very wise in providing 
the article for the promulgation of 
ordinances when such em ergency 
arise. I also cqngratuiate the Gov­
ernment for having tak£n the courage 
of promulgating the ordinance.

I would say only one small thing 
and sit down. I do not know how to 
put it. I feel it is not properffor people

who have been heads of States to f e t  
themselves involved In these contro­
versies . There was the case which 
was going on. It is perfectly true 
that there should be freedom to carry 
on one’s trade and profession, and 
one can argue a case if one happens- 
to be a lawyer. But I personally felt 
then that it was not a very desirable 
convention that was set up. Again* 
we find another Head of a State has 
taken cudgels on behalf of a section 
of people called the newspaper pro­
prietors. When a man becomes a> 
Head of a State, he has nothing to do 
either with proprietors or with the 
have-nots or the have’s. If somebody 
who is above all this__

Shri Ranga: Why should the hoi*. 
Member bring all that in?

Shri T. N. Singh: I wish it had not. 
happened.

Shri Goray: But he himself was a  
proprietor.

Shri T. N. Singh: I would very much, 
like that such personalities need not 
come into such controversies, and I  
very much regret that.

Mr. Speaker: I would urge hon  ̂
Members not to make any references, 
either on the one side or the other 
to Heads of States. Whatever 
they might have said, when once 
somebody makes a reference to it, 
naturally, another must criticise it. 
So, let their speeches not be quoted1 
either for the one side or for the 
other. We shall try ' to avoid th a t 
Whatever may have been said al­
ready, certainly I hope and trust that 
the Heads of States will also not put 
themselves into controversial issues^

Shri T. N. Singh; That was m y 
object.

Mr. Speaker: Anyhow, let us not 
bring them in here. (Interruption*)'

The Minister of Information 
Broadcasting (Dr. Keskar); If a per*
son is no more a Head of a State*
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is an ex-Head of a State, what would are referring to.
be the position?

8hH T. N. Singh: We are referring
Mr. Speaker: Was the statement to the conduct after he has ceased to

made by him as Head of State? be Head of a State.
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Dr. Keskar: I think there is a mis­
take.

Shri T. N. Singh: The reason why I 
raised this was this. After one has 
become a Head of a State, one does 
enjoy a certain position.

Shrl Ranga: That does not mean 
that he should be constitutionally 
judged throughout.

Shri T. N. Singh: When a person 
has becpme President or anything 
like that, he tries to avoid being in­
volved in controversies of this nature. 
It was from that point of view that I 
suggested that it may be better if we 
could avoid such things. If we can­
not avoid i t . . . .

An Hon. Member:. They can avoid
it.

Mr. Speaker: All that I can say for 
purposes of our debate is that so long 
as any person is a Head of a State—  
whether the Head of this Union or 
the Head of any particular State— let 
his conduct as such Head of State 
be not brougnt in here. Whether he 
continues to be the Head of a State or 
not, let not his conduct as Head of 
State be discussed here.

Shri Ranga; This is after he has 
ceased to be Head of State.

Mr. Speaker: His conduct during 
the period of his office ds Head of 
State shall not be called in question 
here, even though he might have ceas­
ed to be the Head of a State. After 
ceasing to be the Head of a State, or 
before he became a Head of a State, 
he was only an ordinary citizen and 
if he made any statements, there could 
oe no objection, if there is reference 
to such statements.

Mr. 8peaker: The fact that he was 
at some period Head of a State need 
not be brought in here, and need not 
be referred to at all here. Instead, 
hon. Members can say so-and-so had 
said so, or that any big citizen in this 
country had said so.

Shri Joachim Alva: What my hon. 
friend wants is that we should lay 
down healthy conventions as to whe­
ther a Head of a State, after retire­
ment, should mix himself in the 
bread-and-butter politics.

Mr. Speaker: He may himself be­
come a proprietor or even a working 
journalist God alone knows. Every 
day, the ex-head of a State does not 
get a pension; what is he to do? Is 
he to die of starvation?

Shri Prabhat Kar: In making a ref­
erence to any particular individual, 
if it is said that he is an ex-Governor 
or that he was a Governor, it is not 
in any way going to prejudice his
status or anything else.

Mr. Speaker: Let there be absolute­
ly no reference to his Governorship. 
It need not be referred to at all.
Instead, it can be said that so-and-so- 
has made a statement.

Shri Prabhat Kar: After all, when 
you describe a man, you have to des­
cribe his status.

Mr. Speaker: It is not necessary. 
LeJ us be clear about this matter. In 
regard to the Head of a State, his
condrftt as such Hegd of State shall
not be called in question'here----

•

Shri Prabfaat Kar: We are not doing 
that.

Mr. Speaker: Whether he continues 
to be the HeaS of a State or not; i f  
the conduct relates ta the period while-
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he was * Head of a State, that shall 
not be called in question here. That 
Is the first thing.

Secondly, when his conduct before 
he became the Head of a State or after 
he ceased to be the Head of a State 
it referred to, let not the fact of his 
having been the Head of a State be 
referred to here.

Shri Ranga: He should be treated as 
.a citizen.

Mr. Speaker:  Let him be treated
.as an ordinary  citizen.  But  why 
should we call him an  ex-Govemor 
and then begin to abuse him?  It is 
very wrong.  I would not allow it.

Shri T. N. Singh: But there is one 
•constitutional point.  Under the Act 
passed by Parliament, we are giving 
pensions  to  certain  ex-Heads  of 
States.

Some Hon. Members: No.

Shri T. N. Singh: Yes.  (Interrup­
tions) Only to  the  President.  We 
-are giving pensions to a certain  ex- 
Head of the entire State.

Mr. Speaker: We are not question­
ing it  Enough has been said about 
journalists. Leaving aside the ques­
tion whether the Heads of  States 
-should receive pension or not, I  am 
not here  called  upon  to  adjudge 
-whether a pensioner can take part in 
these things or criticise the Govern­
ment, as if all pensioners are keeping 
quiet, and they cannot enter into poli­
tics and begin to abuse Government 
also. Thera is no meaning in refer­
ring to Heads of States or ex-Gover- 
nors and so on.  If any  person  js 
elsewhere, and he is not in a position 
to defend himseli, ' apart from* his 
■being Head ofc a State, how does any 
reference to him come in here? Un- 
leis there is a report which we  are 
discussing and we want to  discredit 
the statement or the evidence of any 
•particular person, be  need  not  be 
■called in question, here.  I do  not
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know how it is relevant  at all and 
why it has been allowed Let there 
be no reflection made upon any citizen 
of the country unless it ha*  got  a 
direct bearing on this, and as far as 
the Bill is concerned, he gave  evi­
dence before the Select  Committee, 
and any hon, Member wants to say 
that his evidence ought not to be ac­
cepted, he has got interest one way 
or the other and so on.

Shri Blmal Ghose  (Barrackpore): 
He made a reference to it  That is 
why we are referring to it

Mr. Speaker: Who made a reference 
to it?

An Hon. Member: The Minister.

Mr. Speaker: Let him be making a 
hundred references.  A  number  of 
people may be  making  references. 
Why should we be worried? Are we 
now saying that a thousand  people 
have said this or that or made a refer­
ence to this or that?  Independently, 
we are in a position to judge on the 
merits, irrespective of the  personali­
ties, unless all  hon.  Members  are 
trying to be carried away by what a 
particular  individual  says.  There­
fore, let us avoid references to indivi­
duals.

Start Prabhat Kar: He is a party to 
the dispute in respect of which  the 
Bill has been brought. And reference 
has been made by the Labour Minis­
ter to the speeches and the letters of 
the I.E.N.S;  and he being a party, 
naturally, we have to take into con­
sideration the fact that one party is 
going it. And we are not charging 
him as Governor but only for what 
he is doing* because we expect that 
such a respectable gentleman should 
behave differently in  such  matters. 
That is why we are saying this.

Slui Rang*: After he has given up 
his seat of office as Governor, he be­
comes an ordinary citizen like anyone 
ot us.  It should be open to him to 
express his views or to take  any

25 AUGUST 1938



1&J7  Working Journalists  2S AUGUST 195B (Fixation of Rates of 2698
Wages) Bill

stand that he likes.  It is open to us 
also to condemn biro. It is not neces­
sary for us to make a  grievance, of 
the fact that he had been Governor.

Shri Pntbhat Kar: We are making 
no grievances.

Shri T. N. Singh:  I did not make
■any grievance of that.

Mr. Speaker: I was not. here to hear 
•what reference was made regarding 
-that individual.

Shri Prabhat Kar: He was chair­
man of the meeting or the conference 
of newspaper editors, and he has sent 
a letter to the Labour Minister, which 
was placed before Parliament.

Mr. Speaker: If any reference has 
"been made to any individual for the 
purpose of strengthening the one side 
<or the other, it is open to the other 
side to say that such kind of criticism 
ought not to have been placed.  But 
in that connection, let no reference be 
made either by the one side or the 
other to his having been Governor or 
the Head of a particular State.

Shri Go ray:  Though, usually,  we
the Members on this side of House, 
are allergic to any Ordinances, I think 
this is the one occasion when we can 
say that this Ordinance was  called 
for and was opportune. The Bill that 
is before us seeks  to  replace  the 
Ordinance of June, 1958.

The genesis of this particular Bill 
that is before us dates back to 1952 
when the Indian Federation of Work­
ing Journalists met in Calcutta.

At that time, the newspaper indus­
try was in a state of Chios and be­
cause of the representations made by 
the Working Journalists’ Federation, 
a Press Commission was appointed in 
1952.  The Report of the Press Com­
mission is, I should say, a, monumen­
tal work, and perhaps in the history 
of journalism in this country, it will 
always occupy a honoured place. This 
Kepwrt gave rise to >the  Working

Journalists (Conditions of  Service) 
Act of 1955. After that, a Wage Board 
was  appointed  with  Mr.  Justice 
Divatia as Chairman in 1956.  The 
Wage Board came out with its recom­
mendations in 1967.  As soon as these 
recommendations came out, they were 
challenged by some of the newspaper 
establishments in this country.  They 
went to the Supreme Court and the 
Supreme Court gave its final verdict 
in March, 1958.

A good many points were  raised 
by the newspaper establishment which 
approached the Supreme  Court—as
many as 11.  But it is to be noted 
that out of these 11 points, all except 
one were negatived.  The one  and, 
the  only  point  admitted  by  the 
Supreme Court, on which the Court 
held that the decisions of the  Wage 
Board were not valid was that  the 
wage scales recommended were  not 
related to the capacity of the news­
papers concerned.

The  newspapers  establishments 
which had approached the Supreme 
Court had referred to all sorts  of 
violations; they had said that article
14 of the Constitution was  violated, 
they had said that article 19  was 
violated, implying thereby that free­
dom of the Press and freedom of trade 
were jeopardised.

13*23 hrs.
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All this was not accepted  by  the 
Supreme Court.  Therefore, when the 
Supreme Court found fault with only 
one of the recommendations made by 
the Wage Board,  the  Government 
came out with this Ordinance which 
tried to meet the objections raised 
by tl?e Court.  The provisions of that 
Ordinance have now been incorpora­
ted in this Bill too.

If we look at clause 4 of the Bill 
we find that provision has been made 
to meet all possible objections  that 
could be raised against the  Wage



3(599 Working Journalists 25 AUGUST 1958 (Fixation of Rates of 2700
Wooes) Bill

[Shri Go ray]
Board decisions. We find in clause 
4(2)(b):

“the rates of wages which, in 
the opinion of the person making 
the representation, would be rea­
sonable, having regard to the 
capacity of the employer to pay 
the same or to any other circuxns- 
tancre, whichever may seem rele­
vant to the person making the 
representation m relation to his 
representation”.

Then in sub-clause (4) of the same 
clause, we find:

“In making any recommenda­
tions to the Central Government, 
the Committee shall have regard 
to all the matters set out in sub­
section (1) of section 9 of the 
Working Journalists Act.”

Therefore, one more objection that 
was raised has been met Finally, in 
sub-clause (5), they say:

"The Committee may, if it 
thinks fit, take up for considera­
tion separately groups or clauses 
of newspaper establishments, whe­
ther on the basis of regional 
classification or on any other 
basis, and make recommendations 
from time to time in regard to 
each such group ox class”.

One fails to understand what the 
objection of the newspaper proprie­
tors is to this Bill. This Ordinance 
and the Bill which seeks to replace 
the Ordinance have not come out of 
the blue like a bolt. This maker 
has been there for a long time. Dis­
cussions have been taking place right 
from the time of the Report of the 
Commisison. In the Report of tlje 
Commission, they had recommended 
certain measures.. After that, there 
were consultations between Govern­
ment, proprietors o f newspapers and 
working journalists. Afterwards we 
find that when they approached the 
Supreme C ourt-even  when the Sup­
reme Court was seized oi this matter—  
there were negotiations going on. 
After the Supreme Court gave its

decision and the Ordinance was pro­
mulgated, even at that stage, discus­
sions were not barred and we hear 
that every time the representatives o f 
the newspapers were consulted. T o . 
a certain extent, they had agreed; 
they had committed themselves to a 
particular course of action and after 
the negotiations were over and con­
clusions reached, they again went 
back on their word and told Govern­
ment that they could not accept what 
had been recommended.

I do not know why the hon. Minis­
ter was so modest in his attack on 
the newspaper proprietors Imme­
diately after this Ordinance was pro­
mulgated— about three weeks after­
wards— the newspaper proprietors 
held a conference in Delhi. The pam­
phlet that they have brought out
describes this conference as a “unique 
conference”. They go on to say in 
their resolution that this particular 
Ordinance was “objectionable, un­
constitutional and unprecedented”. 
These are the three words they have 
used to describe this Ordinance. After 
describing the Ordinance in this
manner, I won’t be surprised if these
people again go to the Supreme Court. 
A  hint to that effect has been dropped 
by one of the big people in our coun­
try who inaugurated the conference.
I am referring to the speech made by 
Dr Kunzru. He has stated in his 
speech— this is on page 10 at the 
pamphlet— as follows;

“If there is any further litiga­
tion, I do not know what would 
happen” .

I am really sorry that a great man o f 
Dr. Kunzru’s stature should have 
walked into. tl\e parlor of these gen­
tlemen. He should not have said' 
this, that ‘if there Is further litiga­
tion, I do not know what would hap­
pen’. I am quite sure that there la 
going to be further litigation, because 
successive art tempts of Government to 
come to some agreed formula or to  
arrive at a particular agreed solution 
have always been turned down by the 
newspaper proprietors.
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Now. they are saying that the 
Ordinance and the Bill go much be­
yond the recommendations of the Press 
Commission. But I would like to ask 
these gentlemen whether even the 
recommendations of the Press Com­
mission were acceptable to them. As 
soon as the recommendations were 
out, they started a campaign against 
them. They said it was not possible 
for them to accept them, that Gov­
ernment were trying to interfere, 
that this was an encroachment on 
freedom of the Press and the rights 
of free trade were being curtailed. 
All sorts of accusations and charges 
were levelled against the suggestions 
in the Press Commission’s report.

I think what they really want is 
to prolong this state of susperse. 
They do not want seriously or 
sincerely to have this problem solved. 
They have said that they want an 
inquiry de novo. I do not know what 
remains to be inquired into. We had 
the Press Commission. Then we had 
the Wage Board. Then they went in 
appeal to the Supreme Court. The 
Supreme Court investigated so many 
things. Now, when Government have 
come out with this Bill, they again 
say that there must be an inquiry de 
novo. What has to be inquired into? 
The point as regards capacity to pay 
has been laboured often. After all, 
what is this capacity to pay? In their 
Report itself, the Press Commission 
have said that when they tried to in­
vestigate it, it was very difficult to 
find out the truth. What they have 
said is not to the credit of the news­
paper proprietors at all. I would 
like to read out only a couple of 
passages, small paragraphs. The 
Commisison says:

“It has been represented to us 
that some managements of papers 
have followed certain practices 
that have increased the cost of 
production and thus reduced the 
profit available for distribution 
as bonus. The methods are 
mainly—

(i) to employ a number of 
persons, mostly relations of the
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employer on high salaries. In 
some cases, an excessive number 
of such p o sts a re  created on th e  
managerial side and the re­
sources of the concern are thus 
drained away.”

That is number 1 . Then, secondly 
they say—

"To pay excessive commissions 
to concerns in which the main 
shareholders or directors are 
interested. These payments may 
be by way of commission for 
purchase of newsprint or acting 
as sole selling agents, sole adver­
tising agents or managing agents, 
and sometimes even without any 
business justification at all.”

These are the accusations made 
against these concerns b y __

Mr. Deputy-Speaker: The hon.
Member must soon conclude. The 
hon. Speaker announced that no hon. 
Member can get more than 15 

-  minutes and he has instructed me 
like that. The hon. Member began 
at 1.19.........

Shri Goray: I will just finish in
two or three minutes, Sir.

Having said this, what I wanted to 
point out was that the position of the 
newspaper proprietors is not at all a 
just one. It is just a cantankerous 
attempt to prolong this stage of sus- 
pence and indecision.

Let me come to the news agencies, 
agencies like the P.T.I. for instance. 
The Press Commission had also some 
hard words to say about these agen­
cies.

What they are doing is this. Long 
drawn out negotiations have been 
going on. The employees of the P.T.I. 
have represented their case and they 
have asked for revision of their scales. 
But the answer they have got to 
their demands from the people who 
are in charge of the P.T.L is that it 
is not possible for* them to meet their
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demands because they are  running 
this agency at a loss.
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It has been pointed out  by  the 
Press Commission that many of the 
Directors of the P.T.I. are in  their 
private capacity proprietors of news­
papers.  The agency does not want to 
raise the subscription  rates.  After 
waiting for so many years the em­
ployees of the P.T.I. have notified the 
management that they should either 
give them some sort of interim relief 
or they will have no other alternative 
but to go on strike.  Such a situation 
which we should all like to avoid be­
comes inevitable when the newspaper 
proprietors take a stand which is not 
at all reasonable.

Government  must  do  something 
about it and see to it that we must 
have an answer to the challenge that 
these people are throwing at us.  I 
wonder whether this Bill, if it were 
to become an Act—as it would very 
goon—would be in a position to meet' 
this challenge because  the  whole 
thing would be once  again  in  a 
melting pot.  Therefore I would re­
quest the Government to see to it 
that the fate of the working journa­
lists  is  not  kept hanging in  the 
balance for a long period of time. We 
will have to put a stop to this some­
where.  Government will have to tell 
the proprietors that their patience is 
at an end and that  they  are  not 
going to entertain any more appeals 
or any other attempts to leave the 
fate of the journalists hanging fire.

Mr.  Deputy-Speaker: Shrimati
Sucheta Kripalani.

Shri Joachim Alva. (Kanara) TOS.2—

Iffr. Depoty-Speaker: I thought Shri 
Joachim Alva was not in his proper 
seat

Mri Jaariitwi Alva: I am sorry, Sir;
H it was a question of getting  up 
from my seat I would have done s&
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J*r. Depoty-Speaker: If be had got
up in his proper seat he would have 
been called first.

Shri Joachim Alva: I think I will 
get this honour later.

Shrimati Sucheta Kripalani (New
Delhi); Sir, I thank you for the lucky 
chance I have got.

This is one of the Bills which  is- 
having universal support  from  all 
sections of this House.  This is very 
gratifying because  Government  is 
having this unique privilege of getting 
the approval on the measure from all 
sections. ■ That shows how right this 
Bill is.  This Bill is now replacing 
the Ordinance that was passed in last 
June.  Under the Ordinance a com­
mittee has been appointed to go into 
the question of the rate of wages to 
be fixed for working journalists and 
to  make  recommendations  to  the 
Central Government.

Normally, we would have disapprov­
ed of an  Ordinance.  We  consider 
an Ordinance an  encroachment upon 
the rights of the Parliament. But thi» 
is one case where all of us whole­
heartedly support the action of Gov­
ernment and we think that Govern­
ment had no other way but to take 
this strong step.

The question of the conditions  of 
wages of the journalists is a long 
standing one.  This  problem  wafc 
mooted both by the Press and the 
public for a number of years. At last 
the Government of India appointed 
the  Press  Commission.  The Press 
Commission also submitted its re­
port in 1954. After that another two- 
years elapsed before the Wage Board 
was appointed and the Wage Board 
submitted its report in 1057.  I am 
reminding you of the years to Show 
that quite a long time has gone and 
the whole procedure has been rather 
slow, if Anything.



Working Journalists 25 AUGUST 1958 (Fixation of Rates of 2jo&
2705 Wages) Bill

Then the decision of the Wage 
Board was challenged before the Sup­
reme Court on several grounds. One 
of the grounds— an astounding one—  
was that it was an encroachment on 
the freedom of the Press, another 
that it was an unreasonable restriction 
of the right of trade. To invoke this 
principle of encroachment on the free­
dom of the Press at this juncture looks 
to me like a parody. The Indian 
Press has fought for its freedom for 
many years but this is not the lime 
to take shelter under this principle 
in order to deny the journalists 
their just rights.

The Supreme Court rejected all 
the grounds that were oontended 
before them except one. Only this 
one round was allowed that the re­
cords did not show that the Wage 
Board had fully assessed the capacity 
of the newspapers to pay, as provid­
ed under section 9 of the Working 
Journalists Act. On this sole ground 
all the decisions of the Wage Board 
were invalidated. This was naturally 
a very great blow to the journalists 
and it created considerable unrest 
among them. There was more than 
unrest, Sir, because some of the pro­
prietors and publishers, taking advan­
tage of the Supreme Court’s decision 
withdrew the recent wage rise they 
had given. They even went so far as 
to try to recover the back payments 
already made. Therefore, the situa­
tion was really very serious. You must 
also take into account that there was 
practically a wage freeze since the 
appointment of the Press Commission 
because the nutter was under dispute 
and every day people weye expecting 
some decision. It was, therefore, quite 
justified on the part o f the journalists 
to be agitated over the situation that 
had arisen. And, it was perfectly 
justifted an the part of Government 
to take stock of the situation and act 
promptly and try to giv* Some relief 
to the joaraaMrta. The Government 
showed exemplary patianoe in this 
case. Tfeey made three attempts to 
kring about some kind of aaicaU*

settlement between the journalists And 
the proprietors. The first two attempts 
proved failures because of the intran­
sigence of the proprietors. The third 
attempt was the appointment of a 
special sub-committee of the Cabi­
net with the Home Minister as Chair­
man, Dr. Keskar, Shri G. L. Nan da 
and Shri A. K. Sen as members. They 
went into the question and tried to 
bring about an adjustment between 
the two parties. The Chairman, the 
Home Minister, made it clear that the 
basis of negotiations should be the 
acceptance of the general scheme of 
things, negotiations were to be made 
only to modify the wage structure in 
order to give relief to the journalists. 
Negotiations went on and both parties 
were consulted.

As a matter of fact, certain pro­
posals were made by the Home Minis­
ter which were to give relief to the 
proprietors— to some proprietors even 
to the extent of 30 per cent. They 
all agreed. Then they said they
would consult their parent bodies. 
After consulting the parent bodies* 
they totally went back upon the
agreement; they repudiated the
negotiations. They took a stand which
was not only a pre-Supreme Court 
stand but a pre-Press Commission 
stand. They took a very recalcitrant 
attitude. So, what was the Govern­
ment to do? Government had no 
other way; they tried their level best 
to have some settlement. Settlement 
having failed, Government had to 
take the step of issuing the Ordinance.

Let us take the question of the capa­
city to pay. Only on this sole ques­
tion, the Supreme Court has given 
a judgment against the Wage Board 
decision. Did the Wage Board not take 
into.consideration the capacity to pay? 
The very fact that the. Wage Board 
had allowed different scales of pay 
for the same kind of work in different 
papers goes to show that the income 
of the papers had been taken into 
consideration. Perhaps the Wage 
Board did nof so fully and meticulous­
ly go into the question as to satisfy
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the Supreme Court. But the Wage 
Board had gone into that question as 
for as it was possible.

Suppose the Wage Board’s recom­
mendation fell short on this point, 
who was to blame? Was the Wage 
Board alone to blame? As had already 
been ably pointed out by Shri T. N. 
Singh, the publishers and proprietors 
took recourse to every method in 
order not to reveal their true finan­
cial condition to the Wage Board. 
There was manipulation of accounts. 
The chain papers were in & very 
convenient position. They would 
refer the members of the Board, if 
they happened to be in Calcutta, to 
their office in Bombay; and if  they 
were in Bombay, they would refer them 

to  Delhi. In that way, they evaded 
placing their books before the Wage 
Board. We know that there are 
trusts who have got money enough 
to make endowments and to give in 
charity but not money enough to pay 
fair wages to their journalists. The 
other day Shri Khadilkar gave some 
instances of newspapers whose pro­
prietors had enough profit to start 
new units but not enough money to 
pay wages to the journalists.

shows that the attitude of the pro­
prietors is based on commercial 
ethics; their whole ethics is commer­
cial ethics; their whole morality is 
commercial morality. If we look at 
this problem, not from the narrow 
point of view of fair wage to journa­
lists, but from a wider point of view, 
what do we see? What has happened 
in the last 10-15 years. Who have 
invaded the' Press and what type of 
people have been enable to publish 
papers? Are they concerned with 
journalism or with the welfare of the 
people? No. They are not concerned 
with the welfare of the people; they 
are not journalists themselves. They 
have taken up these papers merely 
as commercial ventures. Just as a 
commercial magnate may run a shoe 
factory or a textile mill, in the same 
way, he runs the Press merely with 
the object of getting some financial 
gain. Some of them have become 
very clever and they feel that if they 
own a paper, it is political power 
which they can wield. So, such peo­
ple control press either from profit 
motive or with the idea of wielding 
political power. A  new class is gain­
ing ascendancy in the words of Indian 
Press.

There are other vagaries to which 
a reference h£d been made. There 
are some chain newspapers. Let us 
say that there is one unit which does 
not make a profit but that unit may 
Tiave one man as editor who is paid 
Hs. 5,000. But the other units which 
make a profit, the other units of the 
same chain, have men as editors and 
journalists who are paid a pittance. 
Fixation of salary depends upon the 

'whims of the proprietors. The pro­
prietor fixes the salary taking politt- 
•cal or other conditions into considera­
tion  rather than the consideration of 
/air wage. It is not justice or fair play. 
Such appointments are often made. 
So, these go to show the chaotic 
condition prevailing in the matter of 
payment to Journalists. I want to 
draw attention to something even 
more serious. Th^s whole matter

Indian Press has been associated 
with top-ranking patriots like Kaja 
Ram Mohan Roy, Tiiak and Gandhiji; 
all these people had been associated 
with the Press in some way or other. 
The tradition of the Indian Press is one 
of patriotism and idealism and it has 
played a very great and noble part in 
our struggle for freedom. It has 
been the guardian of public welfare 
and civil liberties. The old tfrng pro­
prietors used to be journalists them­
selves and WoMced for a pittance In 
order to build up a paper. A  different 
atmosphere prevailed at that time. It 
was very difficult to know who was 
the proprietor or employer and who 
was the employees. Gradually, thia 
atmosphere has changed. Indian 
Press has got a high role to play. In 
this new democracy, the Press is the 
Fourth Estate; it  is the guardian of
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our right and liberties. Is the Indian 
Press able t» play this great role?

'What "has happened m these 10 or
15 years? Has editorial freedom in­
creased? Shri T . N. Singh has told 
us about this. The journalists have 
to depend upon the proprietors. 
Freedom and independence of the 
Press is throttled. Our journalists do 
not function in an independent way. 
This question of pay is a minor ques­
tion compared to the independence 
and freedom of the journalists and 
editors.

The journalists have put up a very 
good right for their economic security 
in that we all support them. But 
economic security aloft? is no guaran­
tee for freedom or independence of 
the journalist. That is a more serious 
matter is  a democracy and it is a 
matter which deserves the attention 
not only of the journalists but of all 
of us who are interested in public 
welfare. I am very sorry to find that 
even trusts and other proprietory or­
ganisations which should he imbued 
with the old tradition and which have 
had a past history and tradition are 
now borrowing their ethics from their 
commercial compatriots. Shni Khadil- 
kar quoted instances to show as to 
how they are now treating their 
journalists and in what w ay they are 
denying the journalists their fair 
wages.

1  Should like to refer to another 
matter to which attention has already 
been drawn by previous "speakers. At 
the conference of the ^newspaper pub­
lishers held in Delhi last month, very 
brave words were used and the lead­
en  of the conference condemned (he 
Government roundly. They raised 
various objections. One very important 
objection Was to the fixation of wage 
by statute. They said that this was a 
matter for a judicial tribunal and *0 
it should be decided by Judicial

adjudication. But even the Supreme 
Court did not accept their contention 
in this regard. The Supreme Court 
had pointed out that all over the 
world fixation of wage by Wage Board 
was considered a better method. It 
was also pointed out by the hon. Lab­
our Minister in his Introductory 
speech, that the alternative suggested 
by the owners and proprietors was 
such that it would have unduly 
delayed matters and raised too many 
disputes. They have also criticised 
the official character of the new com­
mittee. They even criticised the 
restriction of wage enquiry to 
journalists only as very limited in 
scope. There is a saying in Bengali 
that if the material aunt shows 
greater affection for the child than 
the mother, then you have to suspect 
it. These proprietors have become so 
conscious of the right of all the people 
working in the Press that they 
demand the widening of the scope of 
the enquiry. The cat is out of the 
bag when you come to the resolution 
which says that the enquiry should 
be held de novo. Why? Because of 
one small point the Wage Board's de­
cision have been invalidated by 
the Supreme Court. If this one 
little point needs to be reconsidered 
by this new committee, should the 
entire findings of the Wage Board be 
considered as ultra vires* Should 
their entire recommendation be 
thrown away? Why do they want an 
enquiry de novo? It is merely to 
delay matters. The sentence quoted 
by Shri Goray just now shows that 
Mr. Kunzru is perhaps thinking of 
again going to the Court after thi3 
committee gives its decision. There­
fore, it is clear that the proprietors 
have shown an uncompromising and 
intransigent attitude. The Govern­
ment therefore is perfectly justified in 
taking this step and it has our whole­
hearted support. There' is no time to 
go into the details. We accept all 
the clauses and we hope that this Bill 
will be of great benefit to the journa­
lists and will put an end .to the dis­
pute that is. raging before the coun­
try for a long time.

138 .LSD.— 6.
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Shri Joachim Alva: Sir, the average 
Indian working journalist is 9 devot­
ed, patriotic and hardworking ,man, 
devoted to the ideals of nationalism. 
He can hold his own against the best 
in the world whether it be London, 
New York, Washington, Tokyo or 
Peking. But the emoluments he gets 
are not worth mentioning, he cannot 
stand against the worst in the world 
In the m atter of emoluments though 
he can stand against the best in the 
w orld in the matter of ability and his 
devotion to work. The average 
Indian journalist is a frustrated young 
man and he does not get what he 
should really get, while a young man 
of his age gets the best of jobs in 
other fields of life and is able to take 
an executive’s salary in four figures 
in other avocations of life. If an 
average Indian journalist loses his 
job, he has to literally walk the streets. 
He does not know what is the morrow. 
Mostly he does not get married, and 
if he gets married, woe be unto his 
wife and children. He is so much 
devoted too his profession that he w ill 
not think of going . . .

Mr. Depnty-Speaker: I was told the 
hon. Member was also a journalist

Shrl Joachim A lva: Yes, Sir; I am 
also perhaps, describing my own woes, 
so it does not matter. If he loses his 
job, he w ill noi go to any other pro­
fession, because he has been 30 much 
devoted to his own profession that he 
never thinks of going elsewhere even 
though he may obtain bettor emolu­
ments. That means he has to go out 
o f his job once for all. Once a journa­
list always a journalist, and in that 
mission of life he refuses to go else­
where.

I have described to you in brief,. 
Sir, w hat is the fate, what is the 
temperament, what .are the object’Ves 
of an average Indian journalist There 
w as a  time when th& profession was 
considered very noble. It had a mis­
sion in life, but it has now been 
turned into a ll a m atter of commis­
sion, and the commission Is turned 
out by the lords of the profession. 
There are quite a number of Shylocks

in Indian journalism. There are a 
few  lords whose income or the gross 
revenue of their papers runs iuto 
lakhs and lakhs of rupees And, 
rightly, the Wage Board divided them 
into five or six classes— there may 
be even eight classes. The A  clas* 
papers had a gross revenue of over 
Rs. 25 lakhs, the B  class papers had 
over Rs. 12 5 lakhs to Rs. 25 lakhs, 
the C  class papers had over Rs. 5 
lakhs to Rs. 12'5 lakhs, the D class 
papers had over Rs. 2-5 lakhs to 
Rs. 5 lakhs and E class had Rs. 2’5 
lakhs and below.

It was right that the Wage Board 
made these five distinctions. Lots of 
material were presented before the 
Indian Press Commission in regard to 
the financial state of all the news­
papers, yet the hon. Supreme Court 
gave a dog’s chance to the pro­
prietors on the ground that their 
capacity has not been enquired into. 
The newspaper proprietors put forth 
before the Press Commission any 
amount of material in regard to their 
capacity, so much so that my hon. 
friend, Shri T  N Singh, said that if 
they had uttered lies or they had not 
told the truth about their own pro­
fession, some of them at least rightly 
deserved to be behind prison bars. 
Perhaps, the Government want to be 
very lenient and they may not take 
all those drastic steps.

The Government of India have done 
their best to bring forth as many 
measures as possible to help the w ork­
ing journalists, to put the profession 
on its feet. First came the Press 
Commission, then came the Wage 
Board and then the Ordinance. Then 
it went before the Supreme Court, and 
the G overnm ent,of India has not let 
grass to grow under its feet, it has 
brought this Bill in time. I think the 
Government of India can solve this 
problem in 24 hours if it means to do 
it. The hon. Minister is a w ell mean­
ing man, s6 also the Minister a t 
Information and Broadcasting. If the 
Union Government pulled itself up and 

to the occasion, this entire pro­
blem of journalism, the Press Trust
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of India, the question of journalists, 
the status of the proprietors and 
Working Journalists, everything could 
be solved in 24 hours. Somehow 
or other my own feeling is 
that the Government of India, despite 
all the grand, great and magnanimous 
intention of the hon. Prime Minister, 
as a team, perhaps, have not been able 
to pull up and settle this problem, be­
cause their is always ‘pressurisation’ 
from outside. The pressure is very 
great, but that pressure has not 
succeeded with the masses of India. 
The masses of India, whether you like 
it or not, take their own course. 
Whatever the newspapers may w ritf, 
they make up their mind in their own 
way and say: “ We shall pull this way 
in the election.” The masses of India 
today make their own decisions, and 
they refuse to be dictated even by 
newspapers, just as in Britam on a 
critical occasion they said to the lords 
of the Press: “Nothing doing, we shall 
lave our own w ay”, and they voted 
as they liked.

Now let us see what is the 
kind of payment that they have been 
making. Before going to any other 
point, I would first like to take up the 
question of the Press Trust of India. 
The newspaper lords have been 
manipulating, have been intriguing in 
such a manner that they have reduced 
the Press Trust of India to shambles 
Loday. The Press Trust of India 
should be a powerful body, should be 
the pride of the land, the pride of the 
newspapers, the pride of journalism, 
but it has taken a secondary place 
That is because the lords of Indian 
journalism sit on the Board of Direc­
tors, manipulate votes a's {hey like, 
bring in shareholders as they like, pass 
df'crees as they like and the 
really capable, able, patriotic and 
devoted journalists who are serving 
ln the Press Trust of India, all over 
the land do not get to decay and be 
^moralised. They can be flred out 
of their jobs; they can be hired and 
fired out of their jobs as the lords 
like.

Now I come to another question. 
What do the big newspapers do in 
regard to medical amenities for w ork­
ing journalists? What do they do 
about their housing amenities and 
about other things? Here is T h e  Times 
of Ind ia , one ot the most prosperous 
units of the land having a gross 
revenue of over Rs. 2 crores. If you 
ring them up at two o’clock in the 
morning and ask, you get the working 
journalist doing his noble duty. I 
a .ced him once where he was living 
and he said: ‘‘My house is 40 miles 
away from Bombay.” There is no 
proper place for him to sleep. That 
it the state of affairs in T h e  T im e s o f  
India. I asked him: “What about
your breakfast?” He said; “ Nothing 
doing.” These are amenities which 
the newspaper barons must provide 
for the working journalists. They 
must be given a comfortable room to 
sleep after their work in the night, 
and they must be able to have their 
wash in the morning, have their break­
fast for nominal charges and go home. 
Even these amenities are not provided 
by the biggest newspapers of the land.

Then, how does The Statesman, a 
British newspaper carry the first prize 
for its printing? They do not merely 
possess the best rotaries, they have 
men who oil the machines in a perfect 
way. I learn that in The Statesman 
they never had a strike, though it is 
a BHtish paper, with blue-blooded 
boys in its establishments. In The 
Statesman, in the sense that there are 
only a few Indians as high 
grade executives and most of 
them are Europeans. Whatever 
that may be, I am only concerned 
w ith  the technical production. I am 
also concerned as to why there have 
been no strikes. Why*is It that there 
was a strike in The Times 0} India and 
also in The Hindu? I do not know 
about other papers. Why is it that 
three papers. The total income of the 
single British owned paper in India, 
and they are also able to run away 
with the hound, in tfee sense that it 
is able to produce the best copy paper
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in India, though we may not like some 
of its political contents?

What are the revenues of these three 
major papers— The Hindu, The Times 
of India, and the other one? There is 
the Free Press Journal. It had to 
undergo any amount of trouble. I 
remember when it was started. It 
was started on the hey day of 1930 
movement. I would like to pay my 
humble tribute to Mr. Sadanand, who 
suffered from a terrible malady of 
elephantiasis, who walked about in the 
town, in India, in the world with that 
disease and wanted to start a news- 
agency. He worked very hard, and the 
Free Press had to undergo lots of diffi­
culties. The hand of the British came 
heavily on him. Over a lakh of rupees 
was demanded as security. The Free 
Press had to face a lot of trouble 
compared to The Times of India and 
The Hindu.

Let us consider the revenues of these 
three papers. The total income of The 
Times of India is Rs. 2,44,43,165, and 
they have shown a loss of Rs. 11,877— 
thank God they have not shown more. 
They have got now five papers— the 
Film Fare, Evening News of India, 
Illustrated Weekly and also the Nava 
Bharat Times. And the glorious salary 
that they are giving to the Editor of 
the Nava Bharat Times,— he should 
have been started on at least Rs. 1,000 
— an A  class paper. The Editor '‘was 
started on Rs. 300, Rs. 153 as dearness 
allowance and Rs. 50 as other allow­
ances, making a total of Rs. 503. The 
Wage Board said: “Nothing doing.
Pay him Rs. 1,250.” How can you pay 
the editor of a daily, the editor of a 
Hindi daily, which people read and 
are influenced by it, Rs. 300 or Rs. 500 
a month, when the total gross revenue 
at The Times of India is to the tune 
oi Rs. 2,44,43,165,* showing a loss of 
Rs. 11,000?

Sir, The Hindu runs with a gross 
revenue of Rs. 63 l^chs and it has 
s^own a profit of Rs. 2,14.773. The 
Fr~e Press has Shown a loss of Rs. 5 
lakhs, though its revenue is only

Rs. 26,64,000— as I told you, it had to 
face innumerable trouble and it is no 
use lumping it along with others. 
But in fairness to The Statesman It 
must be said that it has shown a gross 
revenue of Rs. 82,84,235 and has shown 
a higher profit than any other Indian 
paper in the sum of Rs. 6,18,563.

What happens to my Indian friends? 
Do they issue a double set of books, a 
double set of entry, with the highest 
income of any paper in the East—’the 
Times of India publication, with a 
gross revenue of over Rs. 2 crores and 
which shows a loss of Rs. 11,000? But 
it is no wherewithal for the young 
journalist who works till 2 o’clock in 
the morning, sitting 40 miles away 
from home. These amenities are very 
essential.

When I was the Sheriff of Bombay, 
in 1948, I called all the newspaper pro­
prietors to bring all the data with them 
and spend a sum of money, asking 
them to open out the columns of a 
newspaper for a fund in the name of 
Horniman, the great journalist who 
suffered for Ind i, in the name of 
Mr. Brelvi, who shed tears in the 
Bombay Chronicle, another great 
journalist, a Mussalman, and a Hindu. 
Khadelkar, with the paper called 
Navakhal which circulated during the 
great days of freedom. He had no big 
money behind it. And again, Mr. 
Khadelkar was the first Indian who 
told the British that “ it is because of 
you that the Hindu-Muslim riots 
started in Bombay”. I said, "Throw 
out the funds for starting a Fund.” 
Shri Morarji Desai was a journalist 
and they fesked him for a plot of land 
We said, tfre wunt to have a club here, 
a club where every working jouma'lst 
can go and sleep In the night and 
have breakfast in the morning. They 
were not prepared to throw open ti e 
columns pf the newspaper to colloct 
about Rs. 5 lakhs to Rs. 10 lakhs, 
which could have been collected for 
the mere asking.

There are no journalists’ facilities or 
a building anywhere in India worth
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the name, nor in the capital. The 
Government have given some two or 
three rooms next door. For 58 years 
what has happened to all these w ar­
time profits of the newspaper proprie­
tors? The Supreme Court may know, 
cr, may I, in all humility, say that 
perhaps they never heard this po nt.
I do not know the proceedings. *»ut 
the bureaucrats of newspaper indu\W  
sire able to hiro and collect a battery 
of legal talents. The hon.-Mr. Munshi 
was there and others also. Mr. Shah 
was also there. There were solicitors 
and best counsels. But the poor 
journalist cannot have the services of 
great lawyers, and aftei ail, even law 
somet>me’ triumphs with the aid of 
the finest taJent and a battery of law - 
lords behind it. And there is this 
judgment of th*.' Supreme Court before 
which wc h. ve to humbly bow. Next 
time if and wi.en the case goes to the 
Supreme Court, 1 hope that the w ork­
ing journalists and the Government of 
/ndia wil! definitely have a stronger 
and better case to put before the 
court.

In these kinds of things, whpi is 
the position? These are the facts. The 
wartime profits of newspapers w r c  
enormous and huge, and they were 
wallowing in their Drofits. We d j  not 
j>eem to consider about them.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shrl Joachim Alva: Yet, the news­
papers, even after 10. 13 or 15 years 
after the war, are not prepared to 
j iv e  the barest minimum to the w ork­
ing journalists. They say, “We are 
only 20 per cent.” They, are to be 
seen in the memorandun? set down 
m the All-India Newspaper Editor?’ 
Conference. First, of all, they rav 
that we are only 20 Der cent; if we 
give you 20 per cent, the others w ill 
ask for more. Who are the others’  
The working journalists take on tVur 
back the burden at producing t>-e 
newspaper on the editorial side. There 
are the others alsa What happens

to them? The Times o f  India today 
should set up and show a higher ’cad. 
It cannot merely go on by saying that 
it is the finest paper of the East. The 
British-owned paper has shown how 
to produce the paper, how to treat its 
employees. I do not know whether 
they give all the amenities, m edical and 
all that. I do not know whether the 
Indian executives in T h e  S ta tesm a n  get 
these amenities: holiday once in three 
years abroad, for their w ives and 
children. I want to know how inany 
newspaper proprietors, the b it top 
class, I, II, III— T h e  H in d u , T h e  H in d u ­
stan T im e s  or others, give these facili­
ties for their young men and women 
to go abroad. It is the bounden duty 
of big newspaper proprietors whose 
income has risen to Rs. 1 crore or 
Rs. 2 crores, to allow their young men 
and women who have served for seven 
years or more, to go abroad, to London, 
Tokyo and Prague, and see how they 
in those centres write a story and 
work in the newspaper offices. The 
journalist must be sent to London, 
Tokyo, Prague, etc. He must travel. 
Unless he travels, he cannot write with 
authority; he cannot write with feel­
ing; he cannot write with judgment.

I would like the Ministry of Infor­
mation to have a list as to how many 
men and women these newspaper pro­
prietors have sent out of their own 
volition. They may go on delegations 
or other things.

Mr. Depnty-Speaker: The hon.
Member’s time is up.

Shrl Joachim A lva: Two more
minutes and I w ill sit down. These 
are the essential matters that they 
ought to provide for.

*Mr. Deputy-Speaker: I cannot give 
him tw o minutes. • I give one minute.

Shri Joachim AlVa: Two minutes. 
I shall finish. I w ant to get back to 
m y old point. It has been the fate, 
destiny, of the Press Trust of India, 
that it has bees sabotaged by the news­
paper lords, and unless the Govern-
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ment takes this matter in its own 
bands, in the manner that the Press 
Commission has suggested, it will be 
difficult. It î  a pity that it is the 
same case with the United Press of 
India also, which was started under 
noble auspices. Mr. Sadanand was 
one of the founders of the United 
Press of India. There is enough scope 
in this land !o run these news agen­
cies, if they are run well. They will 
go also on the rock^ if they do not 
function well. These newspaper agen­
cies should be the eyes of Indian 
journalism, and unless we are able to 
build up young men m these news­
paper agencies, capable young men 
and women, able young men, who are 
able to take care of these, and see that 
they are provided enough money not 
only for their wives and children but 
also for their amenities, housing and 
other amenities, we will not be able 
to run our journalism on the right 
lines. Those are the essential ameni­
ties.

(JTtoatton of Rotes of r r &  
Waget) BUI

tacked it on 11 different grounds; that 
the reconstitution of the Board itself 
is ultra vires. Then they said that the 
decision was taken by a majority and 
that was not warranted. It is won­
derful. Then, the procedure of the 
Board ignored the principles of natu­
ral justice. The reasons for the Wage 
Board’s decision were not given. Clas­
sification on the basis of gross revenue 
was not authorised under the legisla­
tion. Grouping into chains and units 
was not authorised. The Board was 
not authorised to fix salaries on an all 
India basis. Again, the Board did 
not take into consideration the capa­
city to pay. That was the only argu­
ment out of the 11 points that was, 
held good by the Supreme Court. 
Then, they said that the Board bad 
no authority to give retrospective 
application. Then, they had no autho­
rity to fix scales of salaries for three 
years and the Board had not before 
them the cost of living index figures.

I would beg of my hon. friends here 
not to neglect the other side: not
merely the salary, but the other ame­
nities. which are very essential for 
their upkeep. With these words, I 
thank you, Sir, for having given me 
the chance to speak on this Bill.

Shri Naushlr Bharucha (East Khari­
de sn) : Mr. Deputy-Speaker, Sir,
while most of us have expressed our 
sympathy with the lot of journalists, 
I think the best way to express that 
Sympathy is to see that the legislation 
Which we enact is flawless. It is very 
necessary to examine very critically 
the judgment of the Supreme Court 
so that we may avoid the various pit­
falls. The decision of the Wage Board 
was challenged before the Supreme 
Court on two.grounds: first,*that the 
Act itself was ultra vires in that It 
violated artieles‘ 19 (l) (a) and (g) and 
J4. But perhaps it will surprise the 
hon. Members to know that the in- 
fenuity of the newspaper proprietors 
In attacking the W^ge Board's deci­
sion was simply wonderful. T^iey at­

Why I am citing all these various 
arguments is because similar argu­
ments may be taken up—a dozen of 
them— even on the existing Bill, as it 
is, and if one of them proves fatal 
to the Bill, then the poor journalists 
will have to be sent by us on a wild 
goose chase. I want that to be avoid­
ed, and that is the main purpose of 
my speech.

The Supreme Court stated that the 
capacity to pay was not taken into 
consideration. First, the concept of 
the capacity to pay includes also the 
elasticity of the demand of the pro­
duct. Secondly, it also includes the 
extent to which the burden of higher 
salaries .could be passed on to the 
consumer. * Thirdly, whatever else 
you say, capacity means the producer, 
in this case, the newspaper proprietor, 
who must not be sent out of his busi­
ness. Bearing all these factor* in 
mind, let us see what should have been 
done by the Government. Let us get 
this thing very clearly: that foe caps- 
city to pay has come to stay.
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I might My that from the legal 
point of view, the Judgment at the 
Supreme Court is a monumental Judg­
m ent But it is going to give a lot 
of headache to the Government be­
cause every industry will now claim, 
apart from newspaper industry, that 
the capacity to pay must be taken into 
consideration. Therefore, it will throw 
open the floodgates of litigation But, 
since it is the decision or the pro­
nouncement of the highest tribunal of 
this land, we have to accept the fact 
that the capacity to pay must be one 
an which this House should legislate 
This House cannot merely say that 
the capacity to pay ought not to be 
taken into consideration, because, 
there again, we would go into legal 
trouble. Therefore, let us be very 
clear that capacity to pay must be 
thrown into bolder relief in the Bill 
that we have to cnact. If we do not 
do that, it is inconceivable that ulti­
mately this Bill might also be held 
invalid by the Supreme Court

A ll that I want to see is that let 
there be not even the slightest loop­
hole, because the ingenuity of the 
learned counsel for the newspaper 
proprietors is great, and therefore it 
is that we must be careful and see 
that a mere flaw this way or that way 
is not found. What I consider, in my 
opinion, to be and which may turn 
out to be flaws is what I am going to 
present just now. If we examme 
the scheme of the Bill, we will 
find that we are proceeding, 
not from the scratch, but we are pro­
ceeding by taking the Wage Board 
decision as the starting point The 
hon. Minister has said there is nothing 
wrong in that, because that is the only 
basis on which you can modify or 
otherwise alter the decisions of the 
Wage Board beyond recognition. The 
scheme of the Bill is that we have got 
a  committee which is required to give 
notice, and in the notice the Com­
mittee has to call up6n the newspaper 
proprietors and the working joum al- 
i*t« Quit they should make representa­
tion* in regard to certain matters only.

If we see clause (4), sub-clause (2) 
says:

“Every such representation shall 
be m writing and shall be made 
within such period not exceeding 
thirty days, as the Committee may 
specify m the notice, and shall 
state—

(a) the specific grounds of 
objection, if any, to the Wage 
Board decision,

(b) the rates of wages which, 
in the opinion of the person mak­
ing the representation, would be 
reasonable, having regard to the 
capacity of the employer to pay 
the same or to any other circum­
stance, whichever may seem rele- ‘ 
vant to the person making the 
representation m relation to his 
representation.”

Therefore, “the capacity to pay" is 
brought in by the backdoor, merely in 
connection with the rates of wages. 
What I am pointing out is this. Why 
should we restrict the terms for mak­
ing that representation? Because, 
ultimately, the Government will take 
a decision on the basis of the recom­
mendations that the Committee makes, 
and the newspaper proprietors might 
contend that by the terms of the Act, 
by the language of the Act, they were 
restricted freon making a full and free 
representation on the capacity to pay 
and. therefore, whatever recommenda­
tions the Committee may make are 
null and void. I have given my 
amendments only with the object of 
amplifying the scope of representation. 
Probably it may take more time, be­
cause more representations will be 
made.

Then, subt-clause (e) says:

'"the alterations or modifications, 
if  any. which, in the opinion of 
the person making the representa­
tion, should be made m the Wage 
Board decision and the reasons 
therefor.”
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Now, making modifications and 
alterations is not the same as out­
right rejecting the award, just like 
restricting a right does not mean 
abolishing or extinguishing such nght 
Similarly, if you say “altering and 
modifying”, that does not give the 
nght to say that the whole thing 
should go lock, stock and barrel If, 
therefore, the Supreme Court comes to 
the conclusion that from the very 
start the newspaper proprietors were 
handicapped by reason of the fact that 
the language of the Bill restricted 
unnecessarily their freedom to make 
a representation— a High Court or the 
Supreme Court can very easily say 
there was no unfettered freedom given 
for representation at the time when 
the section was enacted— if any such 
flaw occurs, then again th e . poor 
journalist will have to go into wilder­
ness.

Then you say in the Bill that “we 
shall decide ail matters which, in our 
opinion aie minor matters, without 
referring to the newspaper proprie­
tors ’* If they are major matters, then 
only shall refer them to parties How 
can you change the accepted principle 
that no order can be made to the pre­
judice of any party without that party 
being heard. Does that principle say 
that when it is a minor matter you 
can pass the order without hearing the 
other party’  Again, you will tumble 
there. It is conceivable that the 
Supreme Court may take a different 
view ; that is a different point But 
m dancer is there in taking this view. 
If we want to express our sympathy 
for the working journalists, the best 
w ay to do it is to make this Bill 
flawless It is no use merely repeat­
ing ad nauseam that their oond»tion 
is bait That(is air accepted fa ct But 
w hat are we going io  do about that? 
I f  X srere there in the place of the 
hon. Minister, I would have proceeded 
la  a  fcrwy different manner. First, I 
w ould have appointed a fact-finding 
body w  find out the capacity to pay, 
giving  the fullest * freedom to every

side to Ecpresaatatkati ia  ttoff
manner it wanted in connection With 
the subject matter of the dispute. S 
would not have restricted the scope to 
“altering or modifying the Wage Board 
decision” . That is bad. It may turn 
out to he bad. Who knows*

Secondly, having- done that, Govern­
ment should have come to their m m  
decision as to what should be the 
fair wage Thirdly, having come to- 
that decdsion, instead ofi ^asuitog <a 
notice, it should have been embodied 
as a legislative Act of this House In 
connection with the legislative charac­
ter of the functions of the Wage Board 
the Supreme Court has made certain 
very illuminating references. Refer­
ring to the character and functions o f  
the Board, they sa y

"There is considerable difference 
of opinion whether the functions 
performed by the Board are ad­
ministrative, judicial, quasi-judi­
cial or legislative in character. 
The question assumes importance- 
on two grounds— whether the 
decisions of the Wage Board are 
open to judicial review” (if they 
are judicial, they are open t»  
judicial review) “whether the 
principle of audi alteram partem—  
no man shall be condemned with­
out being heard— applies to the* 
proceedings before the W age 
Board. If the functions w ere  
administrative or legislative In 
character, they would not be sub­
ject to judicial review and not 
only would they not be amenable* 
to the writ of certiorari or pro­
hibition uijder article 82 or artkle- 
226, but they*would not be amen­
able to the exercise of special 
jurisdiction under article 1 1 6 .. . .  
The prihciple that no man shaft 
be condemned without b o ta f 
heard, that was not foQowad iff 
the course a t  the proceedings be­
fore them and the procedurr 
adopted by them was contrary to  
the principle o f  natural justlea*’
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The point I am making is this. What 
w ill he the character of the function 
of the Wage Board or any authority 
that you want to set op to make re­
commendations? That character of 
the function is again determined by 
the language of the Bill.

Here it is obvious that, according 
to the language of the Bill, the func­
tions are quasi-judicial. Also, on the 
recommendation made by them, the 
notification which the Government 
will pass, that itself will be open to 
challenge once again. The only way 
to prevent this being open to chal­
lenge, or at least to not a success! ul 
challenge, is to invest the final deci­
sion of the Government on the basis 
of the report of the fact-finding body 
with legislative character. Govern­
ment arrives at a certain rate in the 
light of their report. Then, instead of 
the notification, they can embody these 
rates in a legislative enactment. The 
difference is this. Then, even if the 
journalists get much higher rates, the 
courts cannot question the wisdom of 
this House to grant higher rates. If 
it is a quasi-judicial decision, that 
decision can be questioned. That is 
the main point in regard to this. I, 
therefore, submit that when we are 
anxious to see that the journalists get 
their dues, it is more necessary that 
our enactment should be free from 
flaws. I am afraid, I cannot say that 
this is a flawless Bill or it is not open 
{p some other objections. It may turn 
out to be good. But, in order to pre­
vent the Journalists from having an­
other wild goose chase, it is very 
necessary that the Government should 
consider the amendments that 1 have 
suggested. While weleoqiing the steps 
taken by the Government to end the 
protracted agony of (he journalists, it 
is very necessary that in view of the 
judgment of the Supreme Court we 
should be more cautious of our steps.

i  would like to make a 
lew observations item » point of view 
which, \ fael, Dag sot beta sufficiently 

tpthor not discussed at all, 
that 1% treat fee point at view of the
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small papers. I am not thinking of 
the barons of the fourth estate. 1 felt 
that most of the speakers, including 
the bon. Minister himself, emphasised 
more the- conditions of the working 
journalists of those big papers.

We have to consider the industry as 
a whole. If there are very good 
conditions in a few big papers like, 
probably The Times of India, which 
roy hon. friend, Shri Alva, mentioned, 
or The Hindu of Madras or The Hin­
dustan Times or a few other papers,
I would submit that they are excep­
tions. That is not the general rule.

What is the general condition ol this 
newspaper industry? What does the. 
Press Commission say? They say that 
an amount of Rs. 7 crores has been 
invested and the profits do not go 
beyond Rs. 6 lakhs, i.e., the return is 
1 per cent. We have to remember the 
condition of the industry as a whole 
and not of these magnates. If these 
bigger newspapers are not paying pro­
perly to the journalists, probably the 
Government can take steps to see that 
their conditions are properly reme­
died and their remuneration is proper­
ly paid.

I have also something to do with 
the journalists and 1 know that their 
conditions are very bad. They had 
been agitating from about 1950 or 1951 
and still they are in the same condi­
tion. AH my sympathy for them and 
I feel that their conditions must be 
improved. But, while doing so, let us 
not forget the smaller papers in the 
mo fossil. I would say that that part of 
the industry is more important. There 
are innumberable small newspapers in 

,the District Headquarters and even in 
Talukas. What is the condition o f 
thdSe papers? One after another, I 
find, they are closing dawn. They have 
innumerable difficulties, e.g., the diffi­
culty of getting newsprint. What a 
tortuous method to get the licence? 
th e y  have not even dreamt 0# paying 
income-tax jtt any time and yet they 
must take income-tax exemption cer­
tificates. There are innumerable-
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things.  I am not going into that as 
to how these small papers are labour­
ing and finding it very difficult. That 
is the condition.  These small papers 
hardly employ  some  two  or three 
journalists.  In some cases, the owner 
himself is the honorary editor and he 
employs some two or three persons, 
nothing more than that.

What is their capacity to pay? Very 
•often, it was  repeated here, I fird 
speaker after speaker saying that tins 
capacity to pay is a very small point. 
I was surprised  to hear from hon. 
Members that  capacity to pay l* a 
small point.  Is that so?  The  ve»y 
•existence  of that  newspaper  will 
depend on that point.

Shri S. M. Banerjee (Kanpur): The 
•existence of the journalists also.

Shri Nausbir Bharucha:  The exist­
ence of the journalists does not  mat­
ter.

Shri Achar: At the very outset I 
said that the conditions of the jour­
nalists are bad.  Journalists of  the 
bigger papers are altogether difteient 
from the journalists who are v/crKing 
in some of these small newspapers. Of 
course, the Press  Commission itself 
has divided them into several ciat>sts. 
It may be quite right where the in 
come runs in some  lakhs, but what 
about the large number of small ne\> s- 
papers?  For example, in m>  own 
district there are several weeklies. 
There may be probably one which is 
fairly prosperous, but look at  the 
condition of the other  paptrs  who 
hardly have a circulation of 2,000 or 
3,000 or 5,000.  Every one of them is 
losing.  I do not think I know *only 
the difficulties of newspapers, ol rr>y 
district.  I kntfw the  conditions  of 
newspapers in the neighbouring seven 
■or eight districts at least. I know that 
paper after paper  they are closing 
•down.

The Praja Socialist *Party had in oui 
•district a fairls good weekly, called

V'tchara Vadi.  The Vice-President of 
the Praja Socialist  Party wac con­
nected formerly  with the Concrens 
from 1918 or so. He was running tlial 
weekly—a good weekly—to  advocate 
the policy of the All-India Praja So­
cialist Party.  His paper hes  closed 
down.  What is the condition of  the 
paper of the Communist Pait/. The 
Arttno.  It is running at a loss.  1 dm 
connected also with  another paper. 
What is the condition of that paper? 
It is simply struggling for existence.
I do not know, when year after year 
it is losing thousands of rupees, whe­
ther it will close or not.  That is the 
condition of weeklies and dailies  in 
the mofussil.  As I have said. 1 have- 
not much experience of those bigger 
papers-.  I am making these observa­
tions from the point of view of  the 
small papers.

Shri S. M. Banerjee: What are you
suggesting from Government fur these 
papers—a subsidy?

Shri Achar: I do not know whether 
that will improve matters.  Anyhow 
I would like to go my own way  be­
cause hardly I have five minutes  or 
so.

My point is from the point of view 
of the small journals—whether the 
remedy now suggested will improve 
matters  or  whether  it  will  go 
to  the  root  of  the  condition 
of  this  industry  and  whether 
they will not suffer more? What is it 
that is suggested in this Bill? An offi­
cial committee is to be appou.tc-d and 
the conditions are to be decided.  I> 
want to ask this question—ir. fact I 
want to appeal to the hon. Mjnister— 
will it be possible for this committee— 
an official committee—-to know more 
about the conditions of the papers in 
the mofuisiK  Will it be possible for 
them to go into this queslion and And 
out what exactly is the position of 
these newspapers  and what Is their 
capacity to pay?  Will it be possible?
I find from the financial memorandum 
that about four months are provided. 
The hon. Minister was pleased to my 
that probably that may be extended a 
little w.ra. It may be flv* months or
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so. I ask this question whether this 
official committee will be able to go 
and fb d  out the condition? of these 
several small weeklies spread all over 
India from Cape Comorin to the 
Himalayas. Will it be possible for 
this committee to go into this question 
and find out what exactly is the cor>- 
dition of this industry? Of course, the 
Supreme Court has come to the con­
clusion that the capacity fo pav is an 
important factor. My hon. friend, 
Shri Bharucha, has already pomted 
out that there are technical difficulties 
which will also have to got over

Now, the capacity to pay i*- a point 
that has to be considered. Will it be 
possible for this committee to go into 
this aspect of the question and find 
out what exactly is the capacity to 
pay and whether this committee will 
be able to suggest a rate of wages?
I would submit that they will not l i ­
able to do so. At this point I would 
like to submit as to why m the case 
of the journalists the ordinary proce­
dure of law is not adopted. We have 
got the Industrial Disputes Act. So, 
if things are to be gone into there is 
a regular procedure provided for, i.e., 
the conciliation procedure and a regu­
lar adjudication. I can understand in 
•exceptional cases of very big Presses, 
where probably they will be able to 
.go and represent their conditions, a 
procedure like this will be possible. 
But conditions differ from place to 
place. What is in Mangalore may not 
be even in Mysore. What is in My­
sore may not be in Hyderabad or 
Jabalpur or Ludhiana. Conditions are 
so different. Workers are working in 
different conditions altogether. If 
that is so, is it possible to have a 
general rate of wages or is it neces­
sary to look into tWe conditions of 
each area? That ie why I would sub­
mit that the general provision of the 
law, the common law of the land, the 
law which provides the Industrial Dis­
putes Act and which provides the re­
medy whether that w ill not be the 
proper method so far as at least the 
smaller journals are concerned. I 
would Appeal to the hon. Minister to 
«e« that either these small journals

are exempted from the scope of this 
Act or I will say that it must be a 
committee which would go into this 
matter in detail

In fact, the Press Commission or the 
Wage Board also had to admit that 
they did not have sufficient material 
to fix any rate of wages. In fact, the 
Chairman himself in his remarks says:

“Such anomalies may also be
pointed out. But it must be re­
membered that we had no data of
all the newspapers before us and
where we had it was in many cases 
not satisfactory."

The Chairman himself had to admit 
that that was the position and the in­
formation that they had. When that 
is so, is it possible for an official com­
mittee, and I find that this committee 
is practically a committee from the 
Secretariat, within that space of time 
to enquire into all these conditions and 
advise the Government as to how this 
wage must be decided. I would sub­
mit that this committee will not be 
able to do it, if my submissions are cor­
rect. I would appeal to the hon. 
Minister to consider the consequences 
of any recommendation that could be 
made about these small newspapers. 
These newspapers have not merely 
their journalists to help them. As 
several of the critics have pointed out, 
this journalistic industry does not 
consist of only the working journal­
ists. In fact, they have several other 
departments, the circulation side, deve­
lopment side, printing side, composing 
side and several other sides. As a 
matter of fact, as the Owners' Con­
ference has pointed out, the expenses 
on the journalists is only one-fifth. If 
we look to this side only, what will 
be the consequence on the other de­
partments' of the newspaper industry? 
Will it not create dissatisfaction? It 

*may be, as pointed out earlier, the 
bigger magnates may be able to stand 
it. What is the position of the smaller 
papers? If one-fifth of these workers 
are given an Increase, what will be 
the condition of this industry? It is 
already jn a very great stress and 
strain. What will be the condition of
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the small papers and the four-filths 
of the other employees in their  con­
cerns. I would submit that the Minis­
ter may be  pleased to look to this 
side of the question specially in view 
of the fact that the investment  and 
4he number of persons employed may 
be more in these bigger concerns.  As 
a matter of fact from the point  of 
view of the independence of the press 
and from the point of view of building 
up a democracy,  I would say these 
small papers are of the greatest im­
portance. If this Bill is passed, I sub­
mit, it will be a great thing, a great 
injustice, I will say, s-o far as these 
small papers are concerned.  I would 
appeal to the hon. Minister once again 
•to consider this aspect and see that 
the small papers are not made  to 
suffer.
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*If ft WffT ?. ftp WWTl'rti % *T!fĤ 
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“With the  conditions  under which 
some of the journalists have to carry 
on their duty I am well acquainted I 
have no hesitation in saying that they 
have not received a fair deal”.
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“It has always been recognised even 
by the journalists themselves that the 
working journalists m English dailies 
cannot be put ‘on the same basis  es 
those in language <papers. The nature 
of the work and the qualifications for 
the work in English  and  language 
papers are totally of a different charac­
ter.”
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Shri Najida: When I made some-
observations at the commencement of 
this discussion, I spoke of my antici­
pation with regard to the course of 
this discussion I had a certain im­
pression about the temper and atti­
tude of this House towards the prob­
lem which has now come up before it 
m the shape of this Bill That has 
been fully realised I feel deeply 
grateful to all the Members of the 
House for confirming my expectation 
that if I had not done this, if this 
Government had not taken recourse to 
this promulgation of an ordinance in 
the quickest time possible, Govern­
ment would have come in for blame 
and exposed itself to criticism

As far as I can judge, taking »U the 
speeches together, there has been no 
objection whatever, no doubt expressed 
regarding the desirability of having 
an ordinance on the subject So far 
as the substance of this proposal is con­
cerned, here also I believe practically 
all the hon Member^ -are. in accord 
with the Government regarding the 
provisions and the intent of this legis­
lation One or two Members, however, 
have indicated a certain difference o f 
opinion regarding certain provisions 
of the Bill A e r e  is, however, thiir 
acknowledge fact. *
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One  hon.  Member , Shri  Achar, 
spoke in a different strain, and as far 
-as I could understand the object  of 
that speech,  it ran counter  to the 
’basic concept and approach of  this 
proposed legislation.

Hon. Member, Shri Prabhat  Kar, 
-who spoke immediately after I  had 
finished my  speech, also  has  some 
•other suggestion to offer. Although he 
fully agrees that there should have 
been an ordinance, his point of view 
is that instead of a Bill which provides 
for the appointment of a committee 
•which is going  to make an enquiry 
and make recommendations, it would 
"have been far better for the Govern­
ment itself to come forward with pro­
posals for a wage scale, to be embo- 
•died in the legislation itself.  This is 
an attractive idea, and was before our 
minds also, but how would the Gov- 
■emment have  arrived at a decision 
regarding  what should be a proper 
scale of wages?  There would  have 
had to be an enquiry, both because 
when you are looking at a thing again 
-you have to apply your mind and as­
sure yourself that a fair deal is being 
given to all concerned, and also be­
cause of the express directions of the 
■Supreme Court. They have to be com­
plied with.  There had to be an en­
quiry. Then, a certain amount of time 
should have elapsed in the course  of 
that enquiry.  What does this  Bill 
<do?  What was the provision made in 
the Ordinance?  The inquiry precedes 
the determination by Government  of 
what the wage rates should be.  Par­
liament has been asked or approached 
to sanction a certain procedure for the 
puipose of ascertaining what the facts 

what the situation of the indus­
try: it, what the specific factor, into 
which an iryjuiry is now called for in 
terms of the judgment of the Supreme 
Ceptrt is, and so on.  And what Gov­
ernment have agreed to do and what 
tfcey have  recommended to Parlia- 
mHHt i* that there should be a com­
mittee which will be jftroperly assisted 
In the matter of* this assignment of

theirs to have a close look into  the 
state of the industry, its capacity to 
pay, what scales or wages are going 
to be recommended for adoption etc. 
This would have had to be done.  It 
is better that it is done in an  open 
way, and Parliament knows what pro­
cedure is being adopted for the pur­
pose of carrying out this responsibi­
lity.  And what is being intended 
through this Bill, I feel  absolutely 
sure, is preferable to the course sug­
gested by the hon. Member.

Then, there was a suggestion  that 
instead  of adopting  this particular 
mechanism or this  particular proce­
dure, we should have gone ahead with 
a kind of Tie vovo inquiry and set up 
another wage board or something like 
that.  In my remarks at the outset, 
1 covered that ground I believe, ade­
quately,  and  explained  why  that 
course was not necessary at all and 
was open to certain objections.

The intention is that we should have 
enabled the newspaper establishments 
to state their case fully and furnish 
all the information that they can so 
that the matter may be looked at fully 
and afresh  Shri Achar  has  gone 
much farther, and I shall deal with 
his point, namely that the question of 
the capacity of the industry has to be 
gone into.  Whoever denied that this 
was important?  This question of the 
capacity of the industry is relevant in 
all proceedings for wage determina­
tion.  Except when it is a question 
of a subsistence wage, to what extent 
the capacity comes in may differ ac* 
cording to* circumstances.  But the 
capacity of the industry is there, and 
it is relevant, and it is being taken 
into consideration.  As attempted to
indicate, what was it that came In
the way,of a full assessment of the 
capacity of the industry  then,  and 
how would a de novo inquiry have 
made any difference from the poiAt ft 
view of any legitimate consideration?
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H i* question raised by Shri Achar 
was; Bow would it be possible tor 
this committee to judge the capacity 
at the industry or the capacity of a 
particular newspaper in a praticular 
corner of this country, by sitting 
here, and how is it at all considered 
feasible that a uniform scale of wages 
can be accepted and applied over the 
whole industry, in the whole country, 
considering the enormous variations 
in the capacity and the circumstances 
at each place? This consideration Is 
not restricted only to the newspaper 
industry. It is quite relevant in the 
case of all industries. An industry 
of a national character is spread all 
over the country. Which industry is 
not? Take the case of the textile 
industry, for example.

Shri Achar: I should like to ex­
plain one matter. With regard to all 
other industries, no such legislation 
for fixing wages for the whole country 
has been adopted. Usually, a dispute 
arises, and it goes before the indus­
trial tribunal; the tribunal goes into 
that particular question and decides 
the scale of pay or the rate of wages. 
It is only with regard to the news­
paper industry that this method has 
been adopted. That is my submission.

Shri Nanda: The hon. Member is
speaking to the Labour Minister as to 
what ways are being adopted for the 
purpose of wage determination in 
different industries. And with all 
humility, I may inform the hon. Mem­
ber that he has to study a little more 
of the history of wage determination 
in this country. There are a number 
of industries where wage boards have 
been appointed, or tribunals have been 
appointed, which have taken into their 
purview the whole stretch of the in­
dustry in this country, and* may be, it 
was open to them to take into account 
regional considerations also, just as 
it is open to this committee to take 
into account regional considerations. 
But there it is.

One answer is that it is quite possi­
ble, quite feasible, and quite proper, 
depending upon the cases which are 
being dealt wife, to have a scale or a

wage rate which will be operative or 
applied to the entire industry in the 
whole country, that is, a uniform scale. 
Take, for example, the coal industry. 
The tribunal settled certain wage 
scales, and they are very extensively 
applied. So, it is not that the news­
paper industry has been singled out 
and an invidious distinction is being 
made to the disadvantage of this in­
dustry. That is not so. T^is is the 
usual approach towards fixing the 
standard of wages, in order that there 
may not be bickerings and quarrels 
and disputes from day to day; for, in 
one place, the workers are having a 
certain scale, while at another place, 
they are having more for practically 
the same kind of work, and this al­
ways leads to tension and difficulties 
and trouble. Therefore, the trend of 
wage fixation has been in the direc­
tion of greater and greater uniformity 
in the interests of industrial peace and 
in the interests of justice.

In this case, it has been made very 
clear in the Ordinance and in the Bill 
that it is open to the committee to 
take into account regional variations. 
So, this answers my hon. friend's 
point. And who can give us the as­
surance—can the hon. Member do 
that— that even if we enable the mem­
bers—-the number of members is limit­
ed, but we have appointed more than 
a score of officers— or others to go 
into each and every unit including the 
smallest, there will be the guarantee 
that that unit will furnish the infor­
mation simply because somebody goes 
there? Why could not that informa­
tion have been furnished otherwise? 
Was it not asked for by the Press 
Commission? Did not the Wage Board 
itself make a serious endeavour or 
effort and try to persuade? Also, I 
believe, they tried to do something 
more vigorous also, but they did not 
succeed. What prevented the persons 
concerned, whose interests and whom 
handicaps and difficulties are in the 
mind of the hon. Member, from giving 
all the information that they had 
quickly in order to enable, in the first 
instance, the Press Commission aiyi 
afterwards the* Wage Board to have 
all the data and th i material before

138 LSD—7.
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them, so that it could not have b««n 
said by anybody that the wage capa­
city to pay had not been fully con­
sidered?

15 hr*.

It the material had been there— all 
of it— there would have been no diffi­
culty. As has been pointed out by 
several Members, some of the pro­
prietors refused to give the informa­
tion and m order to escape that lia­
bility to furnish the information, they 
in advance were prepared to commit 
themselves to pay whatever scale 
was applicable. This meant that their 
capacity to pay was unlimited I do 
not know what considerations made 
them to take up that attitude. I cannot 
go behind all that. Even as regards 
the newspaper of my hon. friend, Shri 
Mahanty, who spoke the other day, I 
have been given the information that 
in spite of reminders and two public 
notices, he did not submit any returns 
at all. I would not like to bring up 
any personal case; I do not think it 
is at all material very much as to 
whether the hon. Member himself 
gave the information or not. But the 
more important thing is that there 
were a number of such cases where 
they were reluctant and refused to 
give information. Why did they? 
One hon. Member who spoke a little 
while ago said that there was a kind 
of wage freeze. That is what has 
happened in the case of the working 
journalists. Let us see the perspective 
in which this attempt to hasten things 
has to be seen.

The Wage Board gave its decision 
on the 10th May, 1957. It said that 
this (decision was to- be made applica­
ble to a point of lime— 2nd May, 1956. 
H  this decision stdbd the test of the 
Supreme Court's scrutiny and if the 

Board had adopted a certain 
procedure which could have escaped 
AfgBttoe judgment, fjbat decision 
wouSfl have been applicable from a 
certain date and fetrospectively from

an earlier date. A t that time, the 
protests which arose in vary big 
volume and intensity were baaed on 
this contention that it was very bur­
densome and onerous for a newspaper 
to have to pay a scale of wages with 
increase which had to cover a whole 
period of twelve months before the 
date. Where is the money to come 
from? I wish there had been nothing 
retrospective about it, if they could 
have got the thing on the spot, because 
what was not retrospective at the 
time of the decision of the Wage 
Board has become now retrospective 
by so many more months. As the 
delay goes on, they are not getting 
anything retrospective.

I cannot say what the Committee 
will do, how far back it will go or not 
go. It is for the Committee to recom­
mend. But at any rate, as every day 
passes, a situation is arising whereby 
they arc losing for that day also. I 
have nothing to speak about getting 
it for 2 years or l i  years, from an 
earlier period. But the sense of 
urgency that arises in this case is 
because of this fact that the longer 
it takes the more will have to be paid 
It would have been something if 
whatever was due to them— may be it 
was a little less than what the Wage 
Board had decided upon— was paid; 
but even that something is in jeopardy 
because of the delay that is going on, 
and the Committee will consider how 
far they have to go in order to fasten 
this kind of liability on them. So 
there it is. We have to see this par­
ticular case in this special setting and 
consider any suggestion that w e may 
go and have the facts and figures about 
every unit «n«l then decide.

And what about the Industrial Dis­
putes Act, conciliation etc.? Has there 
not been abundant conciliation in 
this case? A t what levels? Concilia­
tion at the ‘ level of the Labour Mints- 
te n  and conciliation, as has bean 
pointed out here, at the level o f a 
Committee of the Cabinet. What mere 
conciliation was possible? That
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td. Then thare v u  a quasi-judicial 
procedure, the Wage Board, and it did 
not yield remits. So I do not think 
there has not been enough effort to 
see that things were done without 
creating any feeling that anybody 
was being hustled.

Some other objections were to the 
mechanism that has been adopted, to 
the composition of this Committee. 
Shri Mahanty said certain things about 
this Committee which I failed to 
appreciate very much— that this Com­
mittee was a Committee of junior 
officers. It is composed of Joint Sec­
retaries who may be Secretaries to­
morrow— all of them. They are en­
trusted with this task of inquiring 
into the condition of the industry, and 
to say that the decisions arrived at 
by a competent authority presided 
over by a High Court Judge will be 
subject to revision by a body consist­
ing of junior officers is a very wrong 
appreciation of the situation. Who is 
going to decide in this case’  These 
are recommendations to be made by 
the Committee and the ultimate res­
ponsibility for decision is with Gov­
ernment. It is Government’s deci­
sion. Government arc having a re­
view with the help of officers who 
have been appointed as a Committee. 
So I think the doubt that has been 
created about the appropriateness of 
this course is not well founded at all.

There is one serious issue raised 
by Shri Naushir Bharucha. It is 
very well intended and deserves very 
serious consideration. It is in line 
with the sentiments I have expressed 
that we should try to avoid any kind 
of further delays; we should make 
this, shall I say, lawyer-prbof

Sbrl Nausfair BJuurocha: Flaw-
proof. Nothing is lawyer-proof.

Shri Nanda: It should at least not 
become vulnerable to inroads by legal 
mgenuity. We share thaX feeling. 
We should try to make it as good and 
Perfect a* possible, in view of the 
fact—-** Has also been mentioned by 
some hon. Members— that the resolu­
tion of the conference refers to it as

‘unconstitutional’ apart from other ad­
jectives. I felt that one had to take 
notice of that.

How do we take notice of it? The 
only way is to have a very good look 
into it and see that we do not leave 
any loophole. I feel that aa far as 
our legal advisers and others are con­
cerned, they have applied their 
minds fully to this subject and they 
are of the opinion that what is being 
intended to be done is quite all 
right. A t the stage of amendments, 
we can consider the matter further as 
to whether anything needs to be done 
about it so that there may be no 
possibility of any difficulty arising 
later on. But on the face of it, it 
appears that there should not be any 
difficulty because the section in the 
Working Journalists Act refers speci­
fically to this. That is, the appoint­
ment of the Wage Board has been 
linked up with the question of fixa­
tion of rates of wages. That is exact­
ly the wording which is being used 
in this Bill also; that is, the functions 
of the Board are to fix the rates of 
wages. But we will have a littl* 
closer look into it.

A  few things which do not affect 
directly the provisions of the Bill 
were brought in by some hon. Mem­
bers. They gave an inkling of the 
working of the minds of the 
hon. Members about certain 
things which have to be done, 
not here by this Bill, but by the 
committee. The question of the status 
of the language papers, the working 
journalists in these newspapers are 
all things which have to be dealt with 
oif merits on a study of.lhe facts. Per­
sonalty I have all the sympathy with 
the viewpoint which was fxpressed by 
the hon. Member .who spoke last 
But it is not for me to say anything 
about it because there is a committee 
engaged in dealing with these matters 
and that committee will go into the 
merits. A ll tltese matters are rele­
vant to their enquiry and, certainly, 
I expect them to look into all the
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[Shri Nanda] sion were given. Up to that point at
aspects of the matter in all their time there is full information given 
bearings. tQ House.

I have to thank the hon. Members 
again for the unanimous support 
given to this proposed legislation and 
also for giving expression to their 
views on the subject of how the in­
dustry should arrange its affairs and 
how it should be possible to have 
better relations among the working 
journalists and the proprietors by en­
suring that there is a fair deal to 
those who work in the industry.

Having said that I hope that the 
rest of the stages may also be gone 
through promptly.

Shri Mahanty (Dhenkanal): May I 
solicit some information from the 
hen. Minister? In the course of his 
interruption the other day while I was 
speaking, the hon. Minister assured 
us that he would let us know what 
Government were thinking about the 
price-page schedule, the policy of 
newsprint distribution, and the re­
orientation of the advertisement 
policy. He has not made any mention 
of it.

Shri Nanda: If you permit me, Sir, 
I will say a few words about this. 
Because I thought that I should not 
exceed the time allotted to me by the 
Speaker I did not say anything about 
these. But since this has been speci­
fically asked, I will answer.

1 placed myself in touch with the 
hon. Minister in charge of the subject 
aatd he has given me information 
which I can convey to this House. I 
had asked him to intervene and give 
inlormation to the House. The in­
formation that I have been given—  
about which I had some knowledge 
before also—is that the Ministry have 
actually dealt with this matter. They 
placed a statement on the Table of 
tfafe House some time last year where­
in  the factual position, in regard to 
th£ implementation of the main re­
commendations o f  the Press Commie*

The matter specifically in the mind 
of the hon. Member is the price- 
page schedule. The Press Com­
mission when they dealt with this 
problem had some integrated view of 
the whole position. That is, some­
thing was to be done for the working 
journalists but something else had to 
be done by Government for the in­
dustry. Therefore the two things go 
together. With regard to the other 
matters which have a bearing like the 
capacity of the industry, certain 
doubts and difficulties might arise as 
to the other part which is being 
decided upon in relation to the work­
ing journalists, that is, creating certain 
burdens or liabilities on the news­
papers.

Regarding that, I am told that the 
only matter which has not yet been 
disposed of is the question of the 
price-page schedule.

Regarding advertisements I have got 
before me a set of papers in which 
the replies of the hon- Minister in 
charge of this subject have been fully 
given as to what the policy is. Re­
garding price-page schedule the 
decision is this. This is an answer 
given by the hon. Minister in this 
connection. I will just read two or 
three lines from that.

"We have passed an Act re­
garding price-page schedule. This 
question has been, exercising the 
mind of the Government very 
seriously. We are looking into 
the various, policies which will 
help in fulfilling the objects 
for which the Act was passed and 
when they can be promulgated.

I said in reply to a question 
on the floor of this House last 
month that in everybody’s in­
terests— it is not the interests at 
the proprietors only— the question 
concerning the future newspapers.
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their standard and also regarding 
the spirit of competition  about 
which the Press  Commission has * 
also referred, we  felt that  we 
would not be right in trying to 
hurry up this thing and  that is 
why we have been  considering 
this matter seriously.”

The last sentence is—

“I may, however, inform the 
House that very  soon we  are 
going to take a decision regarding 
this and we will place it before 
this House.”

Here is an assurance of the Minister 
in charge that the one matter which 
now needs to be . .  .

Shri Mahanty: What is the date of 
this reply?

Shri Nan da: It is this year; April 
1958.
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Mr. Depaty-Speaker:  I will now 
put the question.

The question is:

"That the Bill to proyide for the 
fixation of rate*  of  wages  In 
reaped at working journalists and 
for matter* connected therewith, 
be taken into consideration."

The motion toos adopted. 

Ctaaae **—■ Definitions 

Mr. Bspdy gpwhr  The question

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.— (Constitution of 
Committee).

Shri Mahanty: Sir, I move:

Page 2,—

for lines 7 to 22, substitute—

“3. (1) For the purpose of en­
abling the Central Government to 
fix rates of wages in respect of 
working  journalists,  having 
regard to the conditions of the 
working  journalists  and  the 
capacity of the various categories 
of newspapers as classified in the 
Wage Board decision and in the 
light of all other relevant circum­
stances, the Central Government 
shall, as soon as may be after the 
commencement of  this  Act, by 
notification  in  the  Official 
Gazette, constitute a  Committee 
consisting of an equal number ol 
persons nominated by the Central 
Government  to  represent em­
ployers in relation to newspapei 
establishments  and  working 
journalists, a chartered accountant 
nominated by the Central  Gov­
ernment and a judicial officei 
not below the  rank of a High 
Court Judge, who shall act as the 
Chairman thereof.”

My amendment seeks to reconstitute 
the committee as suggested  therein. 
I do not wish to cover the same ground 
once again. I would  try to plead 
with the hon. Minister that this com­
mittee staffed by junior * officers ot 
the Government of India and charged 
with duty of reviewing the decisions 
of a Board presided over by a High 
Court Judge is not only unfair to the 
Board itself bqt will also fail to in­
voke that confidence, and trust in the 
parties concerned.
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The hon. Minister has not answered 

the point which was raised as to 
what would happen if the same issue 
had been referred to the same Wage 
Board with only extended terras of 
reference, namely, the capacity of the 
various units to comply with the re­
commendations of the Board. Instead 
of that what the clause proposes is to 
refer the same question to another 
committee the composition of which 
w ill give rise to serious misgivings. I 
am not sure if this issue will not be 
taken up in other forms also. I 
hope the hon. Minister will see that 
this kind of reprehensible principle is 
not introduced in a legislation of this 
nature; and in future also the deci­
sions of a competent authority pre­
sided over by High Court Judges are 
not left to an official body presided 
over by an officer of the status of a 
Joint Secretary, to be reviewed.

Mr. Deputy-Speaker: Shri Mahanty’s 
amendment is before the House. 
There is one Government amendment 
also.

Shri Nanda: Sir, I beg to move: 

Page 2, lines 11 and 12,—

omit “as soon as may be after 
the commencement of this Act” .

Mr. Depnty-Speaker: This amend­
ment is also before the House.

Skri Nanda: This is consequential 
to the fact that the Bill has come in 
place of the Ordinance. It covers the 
period which has already passed.

In answer to the hon. Member, 
Shri Mahanty’s point, I do not think 
that I need say anything more because 
I ''have already attempted to clear the 
position. It i« not any question of 
raising a committee over the head of 
a Judicial body. In fact some mem- 
bdjra qf this committee were in the 

service and they would have 
long ago, some of them, members 

of tbe Supreme Court But that is

not the point It is not this committee 
which is taking a decision; it Is 
helping the Government to arrive at 
a certain appreciation of the capacity 
of the industry to pay. There is 
nothing wrong in it.

Shri Jadhav (Malegaon): Sir, on a 
point of order, there is no quorum in 
this House.

Mr. Deputy-Speaker: The bell is
rung. Now there is quorum. I shall 
now put amendment No. 2 to the 
vote of the House. The question is:

Page 2,—

for lines 7 to 22, substitute—

‘*3. (1) For the purpose of en­
abling the Central Government to 
fixe rates of wages in respect of 
working journalists, having
regard to the conditions of the 
working journalists and the 
capacity of the various categories 
of newspapers as classified in the 
Wage Board decision and in the 
light of all other relevant circum­
stances, the Central Government 
shall, as soon as may be after the 
commencement of this Act, by
notification in the Official
Gazette, constitute a Committee 
consisting of an equal number of 
persons nominated by the Central 
Government to represent em­
ployers in relation to newspaper 
establishments and working 
journalists, a chartered accountant 
nominated by the Central Gov­
ernment and a judicial officer 
not below the rank of a High 
Court Judge, who shall act as the 
Chairman thereof.”

The motion was negatived.

Mr. Depnty-Speaker: The question
is :

Page 2, lines 11 and 12,—

omit “as soon as may be after the 
commencement of this Act” .

The motion was adopted.
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Mr. Deputy-Speaker: The question
is:

“That Clause 3, as amended, 
stand part of the Bill."

The motion was adopted.

Clause 3, as amended, was added to 
the Bill.

Clause I— (Functions of - Committee)

Shri Nanshlr Bharueha: Sir, I beg 
to move my amendments Nos 9, 10 
and 11-

(1) Page 2, line 39,—  

after “wages" insert—

“or any other matter relevant 
to the subject matter of inquiry”

(2) Page 3, line 2,—

after “ thirty days” insert—

“or such further time as the 
Committee may grant.”

(3) Page 3, line 3,—

after “shall” insert “ inter alia".

Shri Bhakt Darshaa: Sir, I beg to 
move:

Page 3, line 21,—

for “whether prospectively or” 
substitute “even”.

Mr. Deputy -Speaker: Are there any 
other amendments? None. So, 
clause 4 along with amendments 
Nos. 9, 10, 11 and 32 is before the 
Rouse.

Shri Naaskir Bhararka: Sir, my
amendment seeks to enlarge the scope 
of the representation which the 
newspaper proprietors and working 
journalists are called upon to make.

scheme ct  the B ill is this. After 
this particular committee fe formed, a 
notice is issued to the parties and in 
the notice is prescribed the extent to 
which they can make representations. 
The newspaper proprietors have not

got the fullest freedom to make re­
presentations of the capacity to pay 
or any other subject matter. The 
words a r e :

“ The committee shall by notice 
published in such manner as it 
thinks fit call upon newspaper 
establishments and working jour, 
nalists and other persons in­
terested in the Wage Board deci­
sion to make such representations 
as they may think fit as respects 
the Wage Board decisions , . .”

The Supreme Court has already held 
that the Wage Board decision does not 
take into account the capacity to pay. 
So, on a strict interpretation of the 
Wage Board decision as it stands, what 
will happen? Two things have been 
mentioned: Wage Board decision and 
rates of wages.

Clause 4(1) should be taken along 
with clause 4(2) which further res­
tricts the nature. It says:

“Every such representation shall 
be in writing and shall be made 
within such period not exceed­
ing thirty days, as the Committee 
may specify in the notice and shall 
state . . .”

They have been enumerated under 
(a), (b) and (c). Clause 4(2) (c) 
sa ys:

“the alterations or modifications, 
if any, which, in the opinion 
of the person making the repre­
sentation, should be made in the 
Wage Board decision and the 
reasons therefor.”

This does not mean necessarily that 
it' is open to the newspaper proprietors 
to sny that the whole thing must be 
scrapped because the representation 
to alteration and modification does not 
include the representation about its 
rejection. Therefore, a plea may be 
raised later on that from the very 
start, they were handicapped because 
they did not’ have full freedom to 
make representation.
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[Shri Naushir Sharucha] 
th e  hon. Minister may point out to 

tiie fact that clause 4(2) (a) rays: 
“specific grounds of objection, if  any, 
to the Wage Board decision” and that 
it  covers that It is not so. When 
the general words are used in one 
sub-clause and they are followed by 
certain other restricted words, the 
clause as a whole has to be interpre­
ted and the general words are given 
a narrower meaning. Suppose, the 
Supreme Court holds that clause (a) 
has got a narrower meaning or clause 
4(1) has got a narrower meaning in 
the light of clause 4(2) (c), then the 
newspaper proprietors can very well 
contend that at the very start, they 
were handicapped because they were 
not permitted to make the fullest 
representation that they wanted. I 
submit that it may turn out to be a 
flaw. So, as a matter of extraordi­
nary caution, ex majore cautela I 
suggest that after the words “wages” , 
the words “or any other matter rele­
vant to the subject matter of inquiry” 
may be inserted. It would mean the 
fullest freedom given to anybody to 
make any representation.

Secondly, I have used the words 
•inter alia’. The parties must state 
these specific things; over and above 
that they may say anything else. If 
these words were included, it would 
enlarge the scope of the representa­
tions that they want to make.

Thirdly, I have said: “thirty days or 
such further time as the Committee 
may grant” . If you enlarge the scope 
erf representation, naturally you must 
also enlarge the time for making that 
representation. The idea is this. The 
Government w ill ultimately base its 
decision on these recommendation/ 12 
it  i* 9̂*de to Appear to the Supreme 
Court |hat the reconuhendations them­
selves were arrived at on restric ted 
repnwNPtatlons which onty the news, 
peperscould  make an account of this 
•ectfcx£ fe e  wfcole Act ^ ill collapse 
again. Hothing k  tost by accepting 
these gMMn&notits and ev erything is

likely to be endangered by not accept­
ing i t  Therefore, I appeal to the 
hon. Minister to accept this amend­
ment by way of abundant caution.

Sturt Sadhan G ayta (Calcutta—  
E ast): Sir, I want to draw the atten­
tion of the hon. Minister to a particu­
lar lacuna in clause 4(1). The re­
presentations. which may be made are 
confined to working journalists, news­
paper establishments and other 
persons interested in the Wage Board 
decisions. Now, the question would 
come up whether associations of 
journalists and trade unions of jour­
nalists would be entitled to make 
representations in regard to the Wage 
Board decision. I am quite aware of 
the fact that under the General 
Clauses Act, persons would include 
bodies corporate or even incorporate 
so that “persons’ may cover all of 
them. But the General Clauses A ct 
applies unless there is anything re­
pugnant in the context and lawyers’ 
ingenuity may be brought into play 
in trying to convince the court that 
there is something repugnant in the 
context which should make it confine 
it to natural persons only and not to 
artificial persons. If I were inclined 
to accept a brief on behalf of the 
employers which I will never, I could 
have easily built up a plausible argu­
ment an that basis but personally my 
view is, as the sub-clause is drafted, 
artificial persons in the shape of asso­
ciations would be entitled to make re­
presentations. But I am concerned 
about the possibility of the other point 
being raised and, even if  it does not 
ultimately succeed, it is quite con­
ceivable that a rule may be obtained 
from a High, Court to atop further 
proceedings of the committee at ott* 
cials investigating into the attain  <C 
a certain paper or a  group 
on the ground that it was considering 
representations made h r sn association 
which was net entitled to  make i t

Therefore, I would suggest that even 
at this stage the hon. Minister might 
make an amendment by wfafek «*M-. 
elation* or trade unions of iouxna-
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list* would be specifically mentioned 
M bodies which were enabled to n^ake 
representations. Obviously, they are 
tha moat interested in the Wage 
Board’s decision and I think, for the 
ptnpoae at avoiding future litigations 
or future delays on the score of liti-> 
gations, whatever its ultimate results 
may be, a specific inclusion should be 
made that associations or trade unions 
of journalists or federations of jour­
nalists should be entitled to make re­
presentations.

*f( v m  : w r t o
$ # * n r r * ( 3 ) v  W afr ^ fhn r 

fa s rr %  f*ro w  *  %•%
j  i wnrfhr vw *rtt 

tqftz?  $ t o  vrr^Ht. «cw«f n  

^ ftT R  fa m  «rr f a  qrct* sra  m  
h  *nnfrft «m Tr ^

i m  ^  ̂  i  f v  v  ^ n r - m

fa$  MTf?  ̂ 5TPJ; fa*T
i zr? yp hrif t  fa*ft *  fa*ft 

snnr «nr sw ft «nf $ • w  
fysr w -J4VRT ( \ )  % < R n h r v t  

»n{ v N v rc forc »rt  $ fa

any such recommenda­
tion may specify, whether pros- 
pectively or retrospectively, the 
date from which the rates of 
wages should take effect"

*mpiT j  1% S fa fa  ^  WfiffRT 
fa«rr *rcT w rff* f a  i f

i ^  *rf f^m^r

TOT *TfJT |j f a
f t  fa*Fft f i  m vfhr inft
^  wwfr |  f a  f t w  w w  jvr w ti 1  

« m r  f i r t *  f o r r  * r ,  a t  
'Ht g UN IM glR pff *  v H t  

$  m r *  m  ft*Hr to  * r  
f a r  m , % f a *  * f  n w i w f f
W iR u p lR p ji  #  fa^r t

^  i t  i i f t i f W  * w r  ifr  i m r  W f t m

*nrr $ i s r f w r
fa sr$ fâ riW VK 5f»% fa

fatft f w f r  m ftw  %—  
O ftw figgsft— «mj; fa *r  arm, ^rfa*
A  3 9  IT? »ffWR ^  % «m #

j  f a  *r? rfteifaf* ar&w 
fafcw  wx. i w  vr *r?r?w <Tt
t  f a  srfaftr 3r v ^  h «rrfr fa rti 

t  «to: m  f a  *>,
' n ^ q T ^ J n r t ^ j f T ^ ^ ^ T n j ; i  
*f 3TP̂ TT T̂fRTT % fa  v i  ^  
«lfW T &  *T *T?T5nr «PTT t  ? aw 
’BTVR ’tfk *ST*T *nft PHT *Tf
t  fa  W  Vt ar?̂ r % ar?d ?!T̂  f w  
arw, eft far *rnr ?rrfrtr faft'w

?ft trfsvR  &  m  *m  ^  t o  
^ ?fr ’*rmr i im  w  v tf -af^r 
*rc*r ’nrnrr art «%, f^Rr % *ranc <tt

W% v f W <  f W  5TT TfT t , tT¥ T̂t ^  

W  FffaTT T O  sp % I
% far f̂>- t o  y  y rrfc v  arar 

^  ^  i p  f t  I, ?Tt ?Tf qf^TOT 
^rr f a  w  *Ft siffT *cr —  
^>wO»e<wft— srnr fa m  arr ?w?n

t o
T O W  <FPfT ’̂ T T  g  I

Shri Nanda: Sir, the hon. Member 
Shri Bharucha’s point and also the 
other points raised must be considered 
very seriously, because we a ll want 
that there should be no loophole left, 
no possibility of anything coming in 
which would further prolong this 
agony and suspense. But there are 
certain standards of legal drafting, and 
just as there should be no deficiency, 
nothing omitted, so also, things which 
are superfluous, possibly, will be as 
distasteful from the point of view of 
proper drafting.

A t Z read the Working Journalist* 
Act, I And that the powers of the Wage 
Board were restricted to this question 
of fixation of rater of wages. That 
limits the scope and, therefore, what-
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(Shri Nanda] 
ever further has been said here, it 
brings the functions at this committee 
'within the same limits, it secures that 
position. Therefore, his amendment 
seeking to insert the words “or any 
other matter relevant to the subject 
matter of inquiry” possibly would not 
be needed, would be out of place.

Regarding the word ‘persons* the 
word are: “newspaper establishments,
working Journalists and other per­
sons”. It is very clear that this should 
normally include those federations 
also, and the words Mother persons'* 
would cover any extension that is 
necessary, and all those who are en­
titled to make representations can 
come in.

Then there was an argument that 
“modification and alteration” is not 
sufficient because it would be open to 
a committee, to a court, to a body en­
trusted with this task to scrap it alto­
gether. To scrap what? There is a 
certain scale of wages. The Wage 
Board gives something more here and 
there. It is open to the parties to say 
that whatever has been given more 
should be taken away or that it should 
be further increased. But, Sir, I have 
got profound respect for courts, and 
for the Supreme Court. Certainly it 
is inconceivable that anybody will say 
that there should be no wage scale at 
all. What is it that is going to be 
scrapped altogether? A  Wage Board 
decision being modified means, that 
anything that has been given over and 
above what was prevailing can be mo­
dified or altered. Well, a committee 
could say that no increase is justified. 
That would come within the phrase 
"alterations or modifications” . There­
fore, although we should exercise very 
great caution in regard to these things, 
there is certainly a limit to that also. 
And I believe, Sir, that the working 
journalists are not so fated that they 
should never come to an end of this 
trouble, and that we may have to 
think of things where in the exercise 
of natural circumspection and caution 
ire  should go on thinking of all kinds 
of fears and possibilities and introduoe 
phrases which on the face of it d<j not 
appear necessary. Although I do not 
Claim any special legal knowledge in 
fhest things, I am advised, and on a 
plain reading of the words and also 
tt*e ^explanation that I have given, I 
feel iB>it it is really not neaesaary to 
further reinforce and foatify the lan- 
giuupp of this clausf in order to make 
sure of the position that is intended.

There was one point raised about 
‘retrospective’ and ‘prospective’. 
About ‘retrospective’, of course, there 
is no objection. ‘Prospective’ means, 
it was said, that they could fix the 
scale three or lour years ahead of the 
date of decision. That is not certainly 
any common sense rendering of this 
word. It may be that the decision is 
given today and the application may 
be a day or two later. If it is not to 
be retrospective, it is just put in as 
a precautionary word and, at any rate, 
the discretion of the committee is 
there. I do not think it is capable of 
that kind of interpretation. I do net 
think there is any ground for that kind 
of apprehension that a committee w ill 
say that whereas the Wage Board suid 
that a scale should come into effect 
from May, 1956, it will come into effect 
from May, 1964.

I do not think there is any such pos­
sibility. I think the hon. Member 
need not have any such fears.

Mr. Depaty-Speaker: Then ulti­
mately the decision would be with the 
Government.

Shri Nanda: .That also answers the
point. The Government can rectify 
any auch omission.

Nr. Deputy-Speaker: Should I pttt 
any amendments separately to the
vote?

Shd Naaaklr Bfcaraeha: Amend­
ment# 9, 10 and 11 may be put firs*
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Mr. Dcvoftjr-Speaker: The question
is:

Page 2, line 89 after ' ‘wages’’ in­
ter!:—

"or any other matter relevant to 
the subject matter of enquiry”

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 8. line 2, after “ thirty days” 
insert—

“or such further time as the 
Committee may grant”

The motion was negatived.

Mr. Deputy - Speaker: The question
is:

Page 3, line 3, after “shall” insert 
“ inter alia”

The motion was negatived.

Mr. Depoty-Speaker: The question
Is:

Page 3, line 21, for “whether pros- 
pectively or" substitute “even”

JTft 3ft *
3ft fiWT $, *
TTT̂ rr w h t  ^i^rr g i

The amendment was, by leave, with­
drawn.

Mr. Deputy-Speaker: The question
is:

That clause 4 stand part of the 
Bill”

The motion was adovted.

Clause 4 was added to the Bill.

C law s 5 —  (Power* of Committee)

Shri flarthaa Gapta: Mr. Deputy - 
Speaker Sir, in connectioh with clause 
5, I want to draw the attention of the 
hon. Minister to a very serious 
lacuna, it is undoubtedly a very good 
Clause; und«r sqb-clav»e 01) of clause

(Fixation of Rates of 2762 
Wages) Bill 

5 an authorised official is empowered 
to examine the accounts of the news­
paper x  establishments. That is very 
necessary because the balance-sheet 
of the profit and loss account cannot 
be taken at its face-value for obvious 
reasons. There are many ways of 
manipulating the balance-sheet and 
there are many items which go to re­
duce the profits and which, though 
they go to reduce the profits really 
ensure to the profits of the proprietors 
For instance, the example has been 
given of high salaries paid to near 
relations of proprietors which really 
is a profit to the proprietors’ family 
although it goes to reduce the profits. 
Similarly, there may be other and 
more shady manipulations Therefore, 
to unravel the mystery of the balance- 
sheet it may be necessary and it will 
often be necessary, if the Press Com­
mission’s views are correct, to examine 
the accounts very thoroughly.

What would happen if the news­
paper proprietors start secreting their 
account-books? What would happen 
if they start manufacturing new 
accounts even pending the examina­
tion of their account-books? Nor­
mally, the precautions that are provi­
ded in these cases are that the account- 
books in improper cases may be ordered 
to be seised or impounded in the office 
of the authority which is »Taminm| 
them. Or, it may be necessary to 
mark the pages of the account-books 
to keep their identity so that the 
figures cannot be changed. These pro­
visions are not there in the Bill. If 
we started examination of the account- 
books of the establishments and leave 
them in the hands of the proprietors 
to deal with them as they liked, many 
things might happen.

It happened in the case of a leading 
Calcutta newspaper. This case 
had come up before the 
industrial tribunal. The work­
ers had challenged l^e plea of 
incapacity to pay, and the account- 
books were called. The next day a big 
fire broke out and the account-books 
were destroyed. All these things must 
be avoided, and for this purpose, some 
powers should be, given to the autho­
rised official either to impound the
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[Shri Sadhan Gupta] 
account-books or to mark the account- 
book* for the purpose of preserving 
their identity or to seize the account - 
boobs in certain cases when they are 
being deliberately secreted. Without 
these powers, the power given under 
sub-clause (3) of clause 5, which is 
undoubtedly very desirable and neces­
sary, will be absolutely useless, and 
the newspaper proprietors w ill find 
a way to escape liability.

H ie House should remember that 
unless we get at their accounts we 
cannot ever ascertain their capacity to 
pay. In fact, before the Wage Board, 
they persistently refused to divulge 
their accounts. They did so before the 
Press Commission, and there is no rea­
son to suppose that they w ill readily 
comply, in the case of the authorised 
official.

Therefore, I would earnestly request 
the hon. Minister to keep this aspect 
in view and introduce some amend­
ment even at this stage or in the third 
reading stage, or, if he does not want 
to proceed in a hurry, let him do it 
before the Rajya Sabha and bring the 
Bill back here. But this particular 
provision must be there. Otherwise, 
perhaps the whole object of this B ill 
w ill be defeated through this lacuna.

Shri Nan da: Sir, I beg to move:

Page 4, after line 9, insert—

M(4A) Nothing in sub-section 
(1) o f section 54 of the Indian 
Income-tax Act, 1922, or in any 
corresponding provision in any 
other law for the time being in 
force relating to the levy of any 
tax shall apply, to the disclosure 
at any of the particulars referreg 
to therein in any report made to 
the v Committee by an authorised

« B ) Any information obtained 
by «n authorised officer in the 
aaaytoe a t m y  of his powers and 
anyreport made, by him shall 
notwithstanding anything oon-

taiaed in this Act, be treated as 
confidential, but nothing in this 
sub-section shall apply to the dis­
closure of any such information 
or report to the Central Govern­
ment or to a court in relation to 
any matter concerning the execu­
tion of this Act."

/
Mi*. Deputy-Speaker: This amend­

ment is before the House.

Shri Nan da: The hon. Member, Shri 
Sadhan Gupta, has pointed out the 
need for taking care that this Com­
mittee and the Government are plac­
ing themselves in a position to get 
at the facts. He has made certain 
suggestions I am sure that the hon. 
Member knows the provisions that are 
being made.

“The authorised officer may, 
subject to the directions of the 
Committee, if any, exercise all or 
any of the powers which an in­
dustrial tribunal may exercise 
under sub-section (2) or sub-sec­
tion (8) of section 11 of the In­
dustrial Disputes Act, 1947”.

That is, whatever purposes are avail­
able to tribunals in all other cases, 
they are all available to this
Committee. We are going much fu r­
ther than that through this amend­
m ent Possibly, it has not been 
brought to the notice of the hon. Mem­
ber, Shri Sadhan Gupta. The amend­
ment says:

“Nothing in sub-section (1) of 
section 54 of the Indian Income- 
tax Act, 1922, or in any corres­
ponding prbvision in any other 
law for th£ time being in force 
relating to the levy of any tax 
shall apply to the disclosure of 
any of the particulars referred  to  
ther&n in any report made to the 
Committee by an authorised offi­
ces1” .

This is a very special departure 
being made Hie information wfrfefe 
was otherwise not available—the fat-



4755  Wdricto? Journalists 25 AUGUST 1958 (Fixation of Rate* of 2766
Wages) Bill 

Clause ft— (Power of Central Gov­
ernment to enforce recommendations 

of Committee).

formation revealed in the course of 
these income-tax enquiries,— will be 
available to this Committee. This goes 
further than anything done so far at 
any time on such matters. So, this 
Committee is going to be placed in a 
position to secure the information that 
is needed much better than any other 
tribunal ever was.

The provisions which exist in the 
Industrial Dispute Act to which re­
ference has been made here, enable 
the tribunal to compel the production 
of documents and material objects, 
etc., and there are various other pro­
visions which have the same effect. 
So, it is not necessary to do anything 
more.

Mr. Deputy-Speaker: The question
is:

Page 4, after line 9, insert—

“ (4A) Nothing in sub-section
(1) of section 54 of the Indian In­
come-tax Act, 1922, or in any cor­
responding provision in any other 
law for the time being in force 
relating to the levy of any tax 
shall apply to the disclosure of 
any of the particulars referred to 
therein in any report made to the 
Committee by an authorised offi­
cer.

(4B) Any information obtained 
by an authorised officer in the 
exercise of any of his powers and 
any report made by him shall, 
notwithstanding anything contain­
ed In this Act, be treated as con­
fidential, but nothing in this sub­
section shall apply to the dis­
closure of any such information 
or report to the Central Govern­
ment or to a court In relation to 
any matter concerning the execu­
tion of this Act.”  • *

The motion toot adopted.

Mr. Depnty-Speaker; The question
is:

"That clause 5, as .amended, 
stand pert o f the B ill ."

The motion too* adopted. 
Clause S, as amended, too* added to

the B in .

Shri Nanda: Sir, I beg to move:

Page 4, line 32, add at the end
“as it thinks fit”

Shri Naoshir Bhantcha: I beg to
move:

Page 4, for lines 12 to 17, substi­
tute—

“6. (1) As soon as may be after 
the receipt of the recommenda­
tions of the Committee the Cen­
tral Government shall make an 
order as it thinks fit.

Provided that before making 
any such order the Central Gov­
ernment shall cause notice to be 
given to all persons likely to be 
affected thereby in such manner as 
may be prescribed and shall take 
into account any representations 
which they make in this behalf 
in writing or otherwise” .

(2) Page 4, omii lines 18 to 32.

(3) Page 4, after line 37, add—

Provided that in no circum­
stances whatsoever a working 
journalist shall be required to 
make a refund of any part of his 
emoluments to the employer as 
a result of retrospective 
application, if any, of such order.”

Shri Bhakt Darshan: Sir, I want to 
move my amendment No. 33.

Mr. Depsty-Speaker: It is the same 
as 14 and 5. Amendment No. 5 is not 
being moved. Amendment No. 33 
candot be moved because it is the same 
as 14. The hon. Member may speak 
on it but his amendment cannot be 
moved. A ll these amendments are 
before the House.

Shri Nansltfr Bfcarueha: Clause 6
of the SOI Is really the operative 
clause. What happens under the
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scheme of this Bill is, after the re- The* idea is whether the modiflea-
commendations are made by the Com- tions are of a minor character or a
mittee, the Government has to do major character, so long as an order
certain things. The Government will affecting one side or the other is made,
make an order in terms of the recom- then the Government is bound to hear
mendation, accept it or they may the party. Otherwise, the High Court
make such modifications as they fit, might again declare it bad.
and they may make any other order
that they think fit. My amendment No. 14 is only con­

sequential.
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Then the procedure is provided, that 
is, if the modifications in the recom­
mendations of the Committee are of a 
substantial character, then only the 
Government will invite the other par­
ties to say what they have got to say 
before making an order to their pre­
judice.

But, as the language of the Bill 
stands, if the modifications, in the 
opinion of the Government, are of a 
minor character, then in that case, 
the Government under the Bill say: 
we are not bound to hear any par­
ties. My submission is that when the 
normal rule of law is that before any 
order is made, minor or major, a party 
has got to be heard, if that order is 
to be made against that particular 
party. Government cannot get away 
with it by changing the course of na­
tural justice; once it has accepted the 
responsibility as a judicial body, it 
cannot alter by the Bill the course of 
natural justice. Therefore, my amend­
ment says that, in the first place:

"As soon as may be after the 
receipt of the recommendations of 
the Committee the Central Gov­
ernment shall make an order as it 
thinks fit."

The proviso says:

‘provided, that before making 
any such order the Central Gov­
ernment shall cause notice to be 
given to all persons likely to be 
affected thereby in such manner 
a» may be prescribed and shall 

into account any*representa- 
arhich they m ake in this be­

half Jft writing or otherwise."

In my amendment No. 15 I have said 
that when the Government make* 
such an order, the Government may 
make that order with retrospective 
effect. The retrospective effect might 
favour certain journalists. But the 
retrospective effect may result in com­
pelling a few of the journalists to re­
fund to the proprietors a part of what 
they have already secured. A  situa­
tion like that may arise Therefore, J 
have provided:

“Provided that in no circums­
tances whatsoever a working jour­
nalist shall be required to make 
a refund of any part of his emolu­
ments to the employer as a result 
of retrospective effect, if any, of 
such order.”

Let it not be understood that re­
trospective effect is made always to 
the benefit ot the journalists. In some 
cases, where the journalists are better 
paid, they may have to refund the 
difference. Therefore, whatever may 
be the retrospective character of that 
order, that should not be to the dis­
advantage of the journalist. These are 
my three amendments.

m't v m  -. o t t o w

faff ^PTT f (  t ,
irw 5 ^  % rnw qfsrr

* *  *T ** t  fc  f t
M  *r?f, wyr £  tott %

&  ^  t w  ip r
fa *  w tf, wrfcr f o r  fp rf r e  w m  

snrnr to u t iftw  forr
fa  w IKFfr
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% WJ* #  m  STPJ,

v w  *  q fiw TT *rar t ,  t  F fh m
<FTm ^ f v  Tm 4ft ^  ^  v fv F R  5NT 

^rrhR f a  * ?  Hfafa ^t ftreafreff h
«35T * t  **%  fa w faff fTPT

*>T «% I

$ fa sT  WPT f>T # £  ^ *T ^ t  

U r tW ^ ft  *lf $ #  §
*TR?TT jf, ^WT

»rasw «r? ?t*n fa ftr* % aft »rf jtr 
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j f t t  5? m f r  a r R - q m m  « r %  <&f=tt 

f«PjT, fsravt 5̂ft*T # w OTIT TT 
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^ t * ® ^  #  W P T T  I ? * %  WR 
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W  * n w  v t  s t  *r^t# %  far? t f t r  wzr 

f o r r  »RT t  I 5*T S T *  % m  ^ € t  * r  
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Shri Nanda: On the one side, the 
hon. Member, Shri Bharucha feels 
that sufficient opportunity is not being 
given to the parties to know before­
hand as to what is in store for them, 
so that they may be able to make 
representations and make known the 
merits of their own stand. On the 
other side, the hon. Member says that 
the procedure, as laid down here, is 
dilatory and too lengthy and involves 
deJays, which should be avoided. I 
think the position, as it is in the Bill, 
creates a proper balance between the 
interests on the one side and on the 
other

So far as the need for making known 
to the parties the proposals which are 
being considered are concerned, there 
can be no two opmions; there can' be 
no question. In fact the judgement of 
the Supreme Court was on the essen­
tial point whether the demands of the 
natural justice have been satisfied. 
Therefore, the Supreme Court point­
ed out that if the Wage Board had 
made known and declared what was 
m their mind, what kind of proposals 
they were going to consider, if they 
had applied their mind to any 
representation that had been made, 
then,the Wage Board's decisions could 
not have been challenge*}. Now, that 
is exactly what has been done. The 
Wage Board decision has been taken 
as the basis. There is something 
which we are going to consider. What 
have the parties to say? These pro­
posals have been made known to Che 
parties as a basis. If changes are 
made, then again we put them for
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further examination, consideration, 
representation, petition etc. Then we 
mak£ certain changes. Then they 
should be made known. In that case, 
there is no end to it. A t some stage, 
the proposals which have been sug­
gested are going to be changed. If 
those changes are also to be made 
known, there will be no end to these 
series. A t one time or the other, the 
parties are apprised of the position, 
that is, what is the specific proposal 
under consideration.

Shri Nauahlr Bharncha: After the
Supreme Court judgement, the Wage 
Board decision has gone overboard. 
Therefore, that cannot constitute the 
proposal. Hence my amendment.

Shri Nanda: That is true Their
decision (the Wage Board’s decision) 
has been struck off. Otherwise, there 
would have been no need for a Bill 
Though it is not part of the Bill, it 
cannot be destroyed. T^iat is used 
as the basis, the starting point. What­
ever they have stated, that is offered 
to the parties as a matter which is 
being considered. We will say: these 
scales, these rates we are going to 
consider and, maybe, these will be 
the rates in future. But we will take 
into consideration everything that has 
been stated by every party.

Hien representations are made on 
that basis. The Committee, having 
applied its mind to the material that 
is furnished, through representations 
ear otherwise, reaches certain conclu­
sions. Those conclusions, if they are 
adopted as such by the Government 
With any very minor modifications 
then, under the scheme of the Bill, 
there is no further need again to 
tnvite the parties to give another 
series of representations, petitions' and 
89 on. If  th& Government chooses to 
jnake some modifications, then again 
these modified proposals should again 
b e  placed before the parties, they 
should be able to have their say, then 
XSovemnent takes into, consideration 
a ll those materials, objections and 
whatever has been urged on behalf

3771 Working JmmaU$tt

at the party, and then takes a  deci­
sion. 1 think it is quite lair, and U- 
conforms to the requirements of nata- 
ral justice.

16 hrs.

Mr. Deputy-Speaker: May I  put
amendments No. 13, 14 and IS?

The question is:
Page 4,—

for lines 12 to 17, substitute—

“6. (1) As soon as may be after 
the receipt of the recommenda­
tions of the Committee the Cen­
tral Government shall make an 
order as it thmks fit:

Proyided that before making 
any such order the Central Gov­
ernment shall cause notice to be 
given to all persons likely to be. 
affected thereby in such manner 
as may be prescribed and shall 
take into account any represen­
tations which they make in this 
behalf in writing or otherwise”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4,—

Omit lines 18 to 32.

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

Page 4,—

after line 37, add—

"Provided that in no circum­
stances whatsoever a working 
journalist shall be required to 
make a refund of any part at his 
emoluments to the employer as 
a result of retrospective applica­
tion  if  any, of such order."

27m motion woe nepattv*£
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He. Pqwty-gpwtor: The question 
la:

Pag* 4, line SX—  

add at the end “as it  thinks fit” 

The motion too* adopted. 
Mr. Deputy-Speaker: The question 

1*:

That clause 6, as amended, 
stand part of the BilL

The motion was adopted.
Clouse 6, as amended, was added to 

the Bill.
CUlM  7.— (Working journalists entitl­

ed to wages at rates not less than 
those specified in the order)

Mr. Depnty-Speaker: Are ' there
any amendments to be moved?

Shri Mahanty: Sir, I beg to move: 
Page 5, after line 2, add—

“Provided that this shall not 
apply to newspapers not owned 
either by Companies or Chains, 
who have not completed the fifth 
year of their publication on the 
date the Act is published in the 
Official Gazette and who have 
consistently declared loss during 
the period:

Provided further that if any 
such newspaper represents to the 
Central Government in writing 
that as a result of implementing 
the provisions contained in Sec­
tion 7, the establishment is threat­
ened with closure, the Govern­
ment should after proper enquiry 
come to the aid of such papers 
by issuing advertisements."

8hri Aasar Harvaol (Fatehpur): 
Sir, I beg to move:

That on page 5, after line 2, add—

“ (2) Any employer who fails 
to comply with the provisions of 
this section shall be guilty' of an 
offence punishable with a fine of 
one thousand rupees at the first 
instance and for any subsequent 
offe&ce with a  fine not exceeding 

138 LSD—>8

one thousand rupees for every 
day of the commission of such 
offence:

Provided that any proceeding 
under this section shall lie only 
court of a magistrate of the 
first class having jurisdoctkm 
over the area and no court 
shall take cognisance of an offence 
under this section except on a 
complaint in writing by the Com­
missioner of labour."

Mr. Deputy -Speaker: These amend­
ments are now before the House.

Shri Ansar Harvani: Mr. Deputy-
Speaker, Sir, my amendment is a very 
innocent one. Clause 7 is a protective 
clause which calls upon the employ* 
ers to pay the specified salary to the 
journalists. But we have appealed 
only to their good sense and we must 
remember the class which we are 
going to deal with. We have seen the 
way in which they have evaded 
income-tax. We have seen the way 
in which they evade the sales-tax. 
We have seen the way in which they 
have cheated even in their 
particularly in paying the duty. 
Therefore, unless the penalty clause is 
inserted, we are afraid that the work­
ing journalists will not get a fair deal 
from them. I would, therefore, appeal 
to the Government to accept my 
amendment which lays down that U 
a proper deal is not given to the 
journalists, the employers will be 
penalised. We have not given the 
power to the Government to do i t  
We have provided for the magistracy 
and judicial proceedings. Therefore 
Government should have no difficulty 
in accepting this amendment.

Shri taahaaty: Sir, 1 have two 
objectives in moving this amendment. 
In the first place, I would like to en­
sure that, the working journalists 
working in small and medium news­
papers are assured of their minimum 
wage which w ill, be recommended by 
this committee and which will be ap­
proved by the Central Government
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In the second place, I would also like 
to see that the small and medium 
newspapers are not closed down on 
account of the implementation of 
these recommendations. With these 
objectives, I propose this proviso 
that—

"Provided that this shall not 
apply to newspapers not owned 
either by Companies or Chains, 
who have not completed the fifth 
year of their publication on the 
date the Act is published in the 
Official Gazette and who have 
consistently declared loss during 
the period:

Provided further that if  any 
such newspaper represents to the 
Central Government in writing 
that as a result of implementing 
the provisions contained in Sec­
tion 7, the establishment is 
threatened with closure, the Gov­
ernment should after proper en­
quiry come to the aid of such 
papers bjr issuing advertisements "

It will be remembered that the 
Press Commission had made three 
important recommendations. In the 
first place, the prace-page schedule 
about which the Government have 
been very slow to move. The hon. 
Minister stated that the Government 
have been contemplating speedy 
steps to implement the price-page 
schedule. This House has been hear­
ing off and on about the Government's 
intentions but nothing is moving. We 
are aware that very powerful inter­
ests are working who do not want 
that this recommendation of the Press 
Commission should be implemented. 
Unless the price-page schedule is 
implemented, how the snudl and 
medium newspapers are going to sur­
vive?

In the second place, the telescopic 
rate of Government advertisements 
and their distribution was a principle 
which was accepted'by the Govern­
ment. I would 4ike to know from the 
hon. Minister whether it is being

implemented both at the Centre and 
in the States. I have not the intan* 
tion to cite individual cases, otherwise 
I could have cited any number of 
cases before the Bouse. This is not 
being implemented. The Government 
might assure us that it is being imple­
mented, but that is not so in fa ct

Thirdly, the Press Commission had 
also recommended the fixation of 
news agency tariff. None of these 
three important recommendations of 
the Press Commission have been 
implemented which would have 
injected some more paying capacity 
to the small and medium newspapers 
for whom I am glad to note that the 
hon Minister has no less concern. 
Therefore, I would urge that since it 
is not going to stand m the way of the 
working journalists, and since it is 
not going to save the big newspaper 
“Barons” in any way, I do not think 
any harm will be done if this is 
implemented

Then, I consider it my painful duty 
to point out here a concrete case as 
to how, unless this amendment is 
accepted, the small newspapers will 
be affected A  newspaper of Orissa 
had been receiving Government ad­
vertisements for the last one year 
It is a paper which is not owned by 
any of the Ministers. The Ministers 
in Orissa are connected with some 
papers. The Chief Minister is con­
nected with two newspapers. 
Another Minister is connected with 
another paper and they get full 
pages q!  advertisements at the 
rate whiph is much higher than the 
of other newpapers. Now, this 
particular newspaper had to challenge 
many of the acts of omission and com­
mission of the State Government 
That paper has implemented the Wag* 
Board's •decisions to the beat of Its 
capacity and ability; even though 
there were murmurs and discontent 
in newspaper establishments owned 
by Ministers, in this establishment 
there was nothing at the kind. Now
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the Government has (topped adver­
tisement simply on account 0i  the par­
tisan principle. We are asked* to 
implement the Wage Board’s deci­
sions, we have done it, and it is Gov­
ernment's moral duty to see that such 
newspaper establishments are not 
closed down unless their intention is 
to throttle the freedom of publication 
and the freedom to express one’s 
views. I do not wish to make any 
broadsides against anyone, but with 
all humility I plead once again, in 
view of the fact that the hon. Minister 
has stated that his concern for the 
small and medium newspapers is no 
less, that it is made a bo th-way traffic 
and that some paying capacity is 
injected into these newspapers, who 
for implementing the Wage Board 
decisions are threatened with closure. 
My amendment is an innocuous am­
endment and I feel that it does not 
stand in the way of the basic objec­
tive that the Government has at heart.

Shri Sadhan Gupta: Mr. Deputy-
Spcaker, Sir, I of course welcome 
clause 7 as far as it goes, but here 
again, I find another difficulty which 
I would bring to the attention of the 
hon. Minister. I would request him 
to give serious attention to it.

It is all very well to say that work- 
ing journalists would be entitled to 
wages as fixed by the notification of 
the Government. Then, the question 
w ill arise: who are the journalists 
who would be entitled to those wages? 
There are certain working journalists 
in certain papers. It may be that
everyone of them will not make a
representation befbre the Wage 
Board, that is to say, everyone of
them individually w ill not make a
representation although they have the 
power to do so under sub-section 1 of 
section 4. Now, will those who do not 
make a representation be entitled to 
the wages? That is the first question 
that arises.

Secondly, many would be employed 
after the notification is issued fixing 
the wage scales. W ill those who come 
afterwards be entitled to those wages?

These questions are important 
because, normally, the rule is that 
when you provide for deciding a 
certain matter after hearing different 
parties, that is to say, in any litigation, 
the normal binding force of the deci­
sion is on the parties themselves. If 
that rule were to prevail, it will bind 
those who had made representations 
before the Wage Board, who are 
working journalists or newspaper 
establishments and it would not bind 
any one else who did not make a re­
presentation. It is inconceivable that 
the entire body of staff of every paper 
would submit representation, or would 
even join m a representation submit­
ted. A  serious question arises whe­
ther, in these circumstances, those 
who did not make representation 
would be entitled to derive the benefit 
of the award. In the Civil Procedure 
Code, the normal rule of litigation is 
that only the parties are bound by the 
judgment. When a departure is made, 
it is expressly made. The Civil Pro­
cedure Code, in Order Rule 8, pro­
vides for representative suits in which 
certain persons and also others are 
bound by the decision and it becomes 
a sort of a judgment in rem. Simi­
larly, in the Industrial Disputes Act, 
there is a provision that the award 
will bind not only the parties to the 
proceedings, but all employees and 
employers who may come after these 
proceedings, future employers or 
future employees. There is no such 
provision in this particular Act. I 
take it, the normal construction of 
this Act would be that the award 
would bind only those who were par­
ties before the Committee of offi­
cials who had made representations 
and counter-representations before the 
Committee of officials. If that were 
so, it would totally defeat the purpose 
of this A c t We need wane provision 
either in this particular clause or an 
independent clause, preferably as an 
independent clause to provide that 
the decisions and recommendations of 
the Committee of officials which are 
enforced by the Central Government 
would bind not only the parties to the 
proceedings Before the Committee of 
officials, but also all other parties who
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g w r he deemed to be successors of the 
«avtoyers and the employee*. If the 
company changes hands, if the new*, 
paper establishment is brought by 
aome one else, it should bind the new 
company. It would impose an obli­
gation on it to pay wages according 
to  the notification which the Central 
Government has issued. Similarly, if 
new working journalists are appoint­
ed to that establishment, then also 
provision should be made that the 
new employees would be entitled to 
the same wage rates. This should be 
specifically provided for as in the In­
dustrial Dispute Act and as in the case 
of representative suits in the Civil 
Procedure Code. I hope the hon. 
Minister w ill take this into serious 
consideration and make the neces­
sary amendments. It is not very diffi­
cult to make, I think. A  clause may 
be thought of modelled on the sec­
tion of the Industrial Disputes Act—  
I think it is clause 18, if I am not 
mistaken— on that particular section 
of the Industrial Disputes Act and 
proviso may be made to supply the 
lacuna.

Shri Nanda: I will first deal with
the amendment moved by the hon. 
Member Shn Mahanty. I appreciate 
his anxiety on behalf of the small 
newspapers and we have all concern 
on behalf of these papers. But, the 
position is that this thing cannot be 
dealt with through this legislation. It 
has been brought in for a specific pur­
pose. This goes beyond that purpose 
very much. For example, so far as 
that part of his amendment is con­
cerned which seeks to give some spe­
cial protection or provide for some 
special safeguards in respect of a cer­
tain class of newspapers, it Is a matter 
which lies w th in  the province of the 
Committee, in the .first instance. It 
is not bound to make recommenda­
tions which axe uniform for all classes 
at papers. In fact, the existing deci­
sion, or what was the decision of the 
W age Board, that also fioes not apply 
uniformly to all classes of papers; in 
those cases, it can certainly take into

consideration special claims of diffe­
rent classes of newspaper eetabttih- 
ments.

Regarding the question at aid, this, 
as I said, really is not relevant to the 
purpose of this legislation. It lies in 
another sphere and certainly w ill 
properly be dealt with there. He ha* 
mentioned the question of advertise­
ments. He has made certain remaria 
which I do not think it necessary to 
deal with. All I can say is, as I 
pointed out earlier, the Minister tor 
Information and Broadcasting had at 
some time— it is on 7th May, 1958; I 
have got the record of the proceed­
ings— specially dealt with this ques­
tion of advertisements. I find in the 
course of these proceedings, he has 
remarked,

“I would like to put it before 
the House, we have a very care­
fully evolved policy as to on what 
basis we should give advertise­
ments ”

I need not take the time of the House 
to read what the policy is. But, I may 
say that that is a policy which takes 
into account all the factors which 
must be considered in regard to this 
matter of advertisements.

With regard to the other amend­
ment, I can well appreciate the 
anxiety of the hon. Member that there 
should be certain sanction behind the 
provisions of the legislation. There 
was this experience that we were 
handicapped In the absence of this 
sanction in’ enforcing some ot the 
provisions of the Working Journalists 
Act. This deficiency can only be mat 
by an amendment ot that A c t  Zt 
cannot be brought in here indirectly 
or in a legislation which has a parti­
cular purpose before it. This matter 
of powers and penalties will be taken 
up as soon as possible while we bring 
in an amendment to the Woddftg 
Journalists A c t
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As regards the other question raised 
by Shri Sadhan Gupta, there is a 
whole history now of wage determi­
nation and awards by tribunals. Mo 
such difficulty has been experienced 
although the language has been really 
the same. In this particular case, I 
n a y  add . . .

Shri Sadhan Gupta: May I point
out . . .

Shri Nanda: I am finishing; then
be may say.

In this case, it has been said:

“words and expressions used 
but not defined in this Act, and 
defined in the Working Journal­
ists Act, shall have the meanings 
respectively assigned to them in 
that Act.”

When we mention the word ‘working 
journalist’ here, it is not the working 
journalist who has made the repre­
sentation only, but the working jour­
nalist as defined in this Act, that is 
the whole class.

Shri Sadhan Gupta: I may point
out that so far, there has been no 
difficulty because section 18 of the 
Industrial Disputes Act had specifical­
ly  provided that the award should 
bind not only the parties, but also 
others who might come after them. 
This kind of provision is not there. 
The definition of working journalists 
there does not improve matters 
because working journalists are defin­
ed as certain sections. It does not say 
here in this particular $ill whether 
future working journalists would be 
governed. As I said, the'normal rule 
is that only the parties are bound: not 
those who were not parties. Therefore, 
I would request you not to dismiss it 
so lightly, but have it considered and 
see i f  something can be «done either 
here or later.

Shri Mahanty: I wish to withdraw 
Rty,amendment in the hon. Minister's 
assurance.

Shri Naada: Though my view is
as I have expressed it, there is no 
harm in giving further thought to the 
matter. If that safeguards the posi­
tion better, we shall look into i t

Mr. Depaty-Speaker: There is no
specific amendment The hon. Minis* 
ter can consider i t

w m  TSPT : 3  inp  *T?r 

fT^TT g t HWftn 3ft % JRT-
*tptt %  s * *  a f w i i  w  P m s v  

% ^  sit aft

trram ’p w t m 3
TW I 3TT̂ rr ?ft t  STFRT ^ T T  f  fa  
^  *T  W m  1ST m v r  VT^TT ?

Shri Nanda: The first thing is, it is 
within the purview of the Labour 
Ministry and it is being administered 
by Labour Ministry. Therefore, this 
Ministry will bring it. As I said, I 
cannot specify a date. B ut our effort 
will be to bring it as soon as possible.

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw his amendment?

Hon. Members: Yes.

The amendment was, by leave, toith- 
drawn.

Mr. Depaty-Speaker; What about 
28 ?

Shri Ansar Harvaai: In view of
the assurance given by the hon. Min­
ister, I would like to withdrawn my
amendment.

Mr. Depaty-Speaker: Has the hon. 
Member the leave of the House to 
withdraw his amendment?

Hon. Members: Yes.

The amendment vfax, by leave, with- 
draum.
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Mr. Depvty-Speaker: The question
is:

‘That clause 7 stand part of the
Bill” .

The motion was adopted.

Clause 7 was added to the BtlL

Mr. Depoty-Speaker: Amendment
proposing new clause 7A. Ia it going 
to be moved ? No.

Clause 8-—  (Review of order of Cen­
tral Government)

Mr. Deputy-Speaker: Any amend­
ments?

Shri Ansar Harvanl: 29.

Mr. Deputy-Speaker: 16 is not
moved.

Shri Ansar Harvani: I beg to
move:

Page 5, after line 9, add—

“Provided, however, that even 
within the penod of three years on 
an application made by either 
party, if the Central Government 
be of opinion that circumstances 
require a modification of the rates 
of wages fixed under section 0 it 
may pass an order modifying the 
rates of wages fixed under section 
9.

“Provided further that before 
making any such modification, «the 
Central Government shall cause 
notice to be given to all persons 
likely to be affected thereby, in 
such manner as may be prescrib­
ed, and shall take into account 
any representations which they 
may make in this behalf in w rit­
ing."

The Government has tied its hands 
to . three years. We should realise 
that the newspaper industry is sttch 
that its complexion changes from 
month to month and even week to 
week. A  paper may improve within 
the course of a year its financial posi­
tion, but according to this clause for 
three years the Government cannot 
revise its orders. It is quite possible 
that today a paper may be quite 
prosperous and within a year its 
financial position may go down. 
Therefore, the Government should not 
tie itself and the hands of the news­
paper proprietors and journalists, but 
keep the thing open so that any party 
may make a representation. That is 
all that I want to be made by this 
amendment

Shri Nanda: Whatever is settled
after a long period, many years of en­
quiry and discussion and legislation 
and references to the courts, should 
have a certain, amount of dependabi­
lity, some steadiness about it. There­
fore, it will not be really very proper 
to disturb an arrangement which has 
been made after such scrutiny and 
enquiry repeatedly and frequently. 
The period of three years is not at 
all too long considering all the back­
ground and history of a case like this.

Mr. Deputy-Speaker: Need I put it 
to the vote of the House?

Shri Ansar Harvani: No, Sir. I
withdraw.

Mr. Depoty-Speaker: Has the hob. 
Member permission of the House to 
withdraw his amendment?

Hon. Members: Yes.

The amendment was, by leave, with­
drawn.

Mr. Depoty-Speaker: The question
is:

“That clause 8 stand part of (he
Bill".

The motion was adopted.
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Clause 8 was added to the Bill.
ClMwe %r—  (Recovery of money due to

working journalist*).

Shrl NwHhlr Bharacha: I beg to
m ove:

Page 5, line 21,

after “made to it” insert “shall".

Shri Bhakt Darshan: I beg to move:

Page 5, for lines 20 and 21, sub- 
atitute—

“a working journalist from an
employer, the State Government
may on its own and shall invaria­
bly upon application made to it,

. refer the question to.”

Mr. Depaty-8peaker: These amend­
ments are before the House.

Shrl Nanshir Bharacha: This clause 
9 has a separate history. In fact, it 
has got nothing to do with the main 
scheme of the Bill, and this amend­
ment is also now coming in this Bill 
as the result of another Supreme 
Court judgment which was delivered 
about the same day when the work­
ing journalists judgment was deliver­
ed.

This was a case in which The Hindu 
ot Madras appealed against a decision 
of Mr. Mehr where a working journa­
lists sought to recover what he said 
was due to him and sought the parti­
cular and special mode of recovery 
provided in the Act, namely that as 
soon it is determined that a particu­
lar amount is due to a working jour­
nalist, then the State Government can 
forward a certificate to the* Collector 
and ask the Collector to recover the 
same as If it were arrears of land 
revenue. A  special procedure is being 
provided tor recovery  of working 
journalists’ dues.

Then the question arose as to what 
would happen is  a case where the 
•nount itself was disputed, and there 
the Supreme Court held that the

existing law as it stood did not en­
title the working journalist to the 
issue of a certificate. Therefore, the 
Government have came and amended 
this section.

The scheme of the amendment to 
all right except for one thing. Sub­
clause (2) reads:

“If any question arises as to 
the amount due under this Act 
to a working journalist from an 
employer, the State Government 
may, on its own motion or upon 
application made to it; refer the 
question to any Labour Court..."

Therefore, the discretion is left to the 
Government to refer or not to refer. 
If it is the intention of the Govern­
ment to give a special mode of re­
covery to the working journalist, 
then at least on the application of the 
working journalist a duty must be 
cast that the Government shall refer 
such dispute to Labour Court. Other­
wise, what is the special remedy that 
is being provided? Therefore, I 
have stated that the thing should read 
this way:

“If any question arises as to the 
amount due under this Act to a 
working journalist from an 
employer, the State Government 
may, on its motion or upon appli­
cation made to it, shall refer__ "

The intention is this, that if we want 
to provide a special mode of recovery 
fbr the working journalist, then it 
should not beleft to the discretion of 
the Government whether to let him 
have that mode or not If the work­
ing journalist says this is what he 
claims from a newspaper .proprietors, 
then the Government shall refer it to 
a Labour Court. Otherwise, the re­
sult of it will be that in some cases 
the Government may favour journa­
lists of a particular trade union etc, 
in which case they will give the bene, 
fit ot special recovery, in other cases
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they will say: "No, you go the ordi­
nary law** which means pay tbs stamp 
fees and go through the whole pro­
cedure which may be result in a delay 
of two to three years.

Hierefore, I submit that all working 
journalists shall be treated on the 
same level, and therefore this change 
is suggested by the amendment.

aft « w n 'w l*r: TTT«rar

vr  «ft # aft
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iM Lftagaiaaal (Madurai): I rise to 
sslikW t;:;** amendment of Shri 
llwppiî -'|H>ia'Wha as also my amend* 
MMf̂ 9CK; 94 which it the same as his 
MMlHlMfeient.

Mr. Ptp ty -g g M te : 24 was net
moved.

Shri Tangawsanl: Not moved, but
they are the same.

Mr. Depnty-Bpeaker: That is all
right. Then he may speak on that.

Shri T u fin m il! So far as clause 7
is concerned, it ig good so far as it 
goes, viz., that the working journalist 
is entitled to be paid the wages at the 
rates prescribed by the wage board or 
the new committee. The lacuna that 
I would like to point out is that there 
is no penalty clause where the 
employer has failed to pay the wages. 
Where the employer has failed to pay 
the wages, there is a provision under 
the Industrial Disputes Act. Under 
the Industrial Disputes Act originally 
there was the appointment of an 
industrial tribunal, and industrial 
tribunals being more in the nature of 
settling industrial disputes, now 
industrial courts or labour courts 
have been set up by the recent 
amendments. Even where the issue 
Ka« got to be referred to the labour 
court, it was left to the discretion of 
the appropriate Government to refer 
or not to refer. Now, where the 
question of the total emoluments to 
be paid to the working journalist is to 
be left to the discretion of the Gov­
ernment, it may look as though a new 
dispute has arisen.

Here, to resolve certain disputes, we 
had a wage board, and after the wage 
board’s decision was overrun by the 
Supreme Court, we are coining 
forward with a new legislation which 
gives a committee; the committee 
fixes the wages and we know what the 
wages of working journalists am. 
After the wages have been fixed, i f  
the employer refuses to pay, there is 
no penalty clause which says lie w ill 
be prosecuted. There must be a 
guarantee at least that the etnptayee 
w ill get his wiges. Clause 9 seeks to 
provide for that, but in seeking tp 
provide for that, it is again leaving »  
to the discretion of tbs Government-
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been «et up so far as the Industrial 
Disputes A ct is concerned for refer* 
ring it to the labour court Here the 
Government must provide ft manda­
tory provision for the matter to be 
referred to the labour court.

I  w ill give a concrete instance. An 
employee says that he is entitled to 
Rs. 200 per mensem, that the employer 
was paying kim only Rs. 150. So, in the 
course of 12 months he says he is 
entitled to Rs. 600 more. He says that 
Rs. 600 is the amount that is payable 
to him. And he refers it to Govern­
ment. Government may not be in a 
position to straightway say that he is 
entitled to Rs. 600. This clause say that 
Government may refer it to the labour 
court. But the amendment seeks to 
provide that as soon as the matter is 
referred to Government. Government 
should refer it immediately to the 
labour court, and the labour court 
will decide the amount which is in 
dispute and say that it is Rs. 600 or 
Rs. 600 anly as soon as that amount is 
fixed by the labour court, in the light 
of the other clauses put together, the 
man becomes entitled to the amount 
Otherwise, the matter is again left to 
(he discretion of Government, and 
Government may or may not exercise 
discretion. So, the effect ot this clause 
will go, if the word *tnay’ is allowed 
to be retained. Hence I suggest that 
the word ‘may’ should be replaced by 
’shall’.

Slut Nanda: what it more important 
from the point of view of the working 
Journalist is what is provided for in 
the earlier sub-clause, namely sub- 
clause (2) of clause 9. . There, there 
is a sure method provided for recovery 
of an amount due to a working journ­
alist, and that will be by virtue of a 
certificate which w ill be granted; and 
then, the collector shall proceed to 
reeover that amount in the same 
manner as arrears o f Isbd revenue. 
That is the real new right which is 
being conferred on the working 
journalist. In this clause, it would 
be found that this sort of thing arises

only after the State Government is 
satisfied that the money is so due. 
So, if the discretion of the Govern­
ment were to be questioned, it is. 
really in the earlier part That is how 
it begins. Whether any amount is due 
to the working journalist or not is to 
be decided by Government after sach 
inquiry as it chooses to make, and if 
it is satisfied that any money is so 
due, then these other procedures 
follow.

Now, what we need to know is 
what the amount is. In some cases 
the amount may be obvious, and it is 
well known and it is easily under­
stood, and it can be easily ascertained. 
Then, there is no need for any 
inquiry, and no necessity to go to a 
labour court; for, why should there be 
further delays regarding the steps 
that we have taken to secure payment 
for the working journalists? If, 
however, Government finds that it is 
necessary to decide the amount that is 
to be paid, then it may refer the 
matter to the labour court? Why 
fetter the discretion of Government 
in deciding these matters straightway > 
if it is in a position to do so? If it is 
not in a position to do so, then it 
refers the matter to the labour court; 
otherwise, it does it itself. Ther* 
could be also other procedures avail­
able to i t  Therefore, it could easJy 
be realised that Government, when it 
itself is satisfied that the amount is 
due, would certainly like to be 
enlightened or be assured of what 
precisely the amount is. If it has not 
the means of ascertaining it itself, 
then it will certainly send it on to the 
labour court. Therefore, there is no 
necessity to bind and fetter the dis­
cretion of Government in this matter.

m m  : A
*Ktf!TT g  I 9 W  f%JJT «JT ^WT

ipft 3ft fr w th  »f ^
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arpipTT ?

Where •  dispute is as to how much 
•mount is to be paid, machinery has
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Shri A m r Harvanl: I beg to move;Shri Naada: Actually, at that time, 
the position was a little obscure Even 
then, some ot the States would refer 
matters which were brought to their 
notice to adjudication And as I have 
said, some of the lacunae in the Act 
itself have to be removed, and it was 
at that time that these clauses were 
brought forward

Mr. Depaty-Speaker: Need I put
the amendments to vote*

Shri Bhakt Darshan: I want to
withdraw my amendment No 34

Mr. Depaty-Speaker: Has the hon
Member leave of the House to with­
draw his amendment’

Hon. Members: Yes

The amendment to as, by leave, toith- 
drawn

Mr. Depaty-Speaker: I shall now
put amendment No 17 to vote

The question is

Page 5, line 21,—

after "made to it*’ insert "shall” 

The motion was negatived 

Mr. Depaty-Speaker: The question

“That clause 9 stand part of the 
Bill ”

The motoxn was adopted.

Clause 9 tons added to the Bill

Clauses 10 to 12 were added to the 
BiU

C h w t  U j— (Power to make rule!)

Shri Tanyamani: I ‘beg to move

Pace 6, after line 31, add

“ (e) appointment of inspectors, 
mode of keeping * registers 
• t c ”

Is

Page 6, after line 81, add:

"(e)  the manner in which re­
cords of payment of wages be 
kept by employers, the powers 
and duties of inspectors appointed 
under the Working Journalists 
Act to inspect the records main­
tained b y any newspaper estab­
lishment ”

Mr. Depaty-Speaker: These amend­
ments are now before the House

Shri Tang-amani: I should like that 
in the rule-making power, th* 
appointment of inspectors, the mod* 
of keeping registers etc may also be 
included My purpose in adding 
these is this This Bill is a very 
short one, and it is not comprehensive, 
and certain th ngs are left more or 
less to the imagination of the people 
who will administer this

For instance, under the Shops and 
Establishments Act, whenever any 
question arises, there is an inspector 
to go into the matter Even under th* 
Industrial Disputes Act, there is an 
inspector who has to see that the ac­
counts are maintained properly, and 
where any particular provision of the 
Act has not been carried out, he has 
to launch a prosecution, and he K«« to 
advise Government as to what should 
be done But I find no similar provi­
sion here for the appointment of an 
inspector or for fixing the mode at 
keeping the accounts and other th in y  
So, by way of abundant caution, to 
give powers to the Central Govern­
ment to provide for appointment of 
inspectors, mode of keeping registers 
etc m the rules, I have moved 
amendment

Shri Ansar' Harvani: In this rlauaa. 
Government has not assumed atxy 
powers in regard to the manner in 
which the records should be kept by 
the employers, about the payment at
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wages, and about the dutlea of inspe­
ctor!. we have nothing to verify the 
manner in which the record* are 
manipulated by this class of people 
with whom we are going to deal. We 
know the story very well that once 
a person was employed as a book­
keeper, and that poor fellow said that 
he knew double entry, and the 
employer immediately said, “We want 
•  person who knows three entries.- one 
for me, one for my partner and one 
for the Income-tax Department”. So, 
Government should have drastic 
powers to decide the manner in which 
the records should be kept. Other­
wise, we are afraid that at every 
step, this class of people w ill cheat 
their employees as they have been 
doing in the past. To .safeguard 
against that, it is very necessary that 
Government should have full powers 
to give authority to the inspectorate 
to look into the matter.

So, I hope and trust that the Minis­
ter will accept my amendment

Shri Nanda: What is sought to be 
done by these amendments regarding 
the appointment of inspectors, re­
garding registers etc. is something 
which I do not resist; it is perfectly 
all right, and it will be necessary to 
do that I accept the principle. But 
this is not the proper place in the 
rules here. These have to be. in the 
first place, put into the body of the 
Act before rules can be trained 
thereunder. As I said earlier regard­
ing other similar suggestions made 
before, for penalties etc. this is not 
the proper place for this suggestion 
also. This, along with the other sug­
gestions in regard to which I have 
given my reply, belong to the main 
A c t and It is there that they will be 
given a place.

Mr. Depaty-Speaker: 1 shall now
put amendments Nos. 25 and 31 to 
vote.

Amhmr Hamud: 1 do not press 
amendment No. 31.

The amendment toot, by leave, with­
drawn.

Mr. Depaty-Speaker: The question
is:

Page

after line 31, add—

“ (e) appointment of inspectors, 
mode of keeping registers etc.”

The motion was negatived.

Mr. Depaty-Speaker: The question
is

"That clause 13 stand part of 
the Bill".

The motion was adopted.

Clause 13 was added to the Bill. 

Clause 14 was added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the B ill

Shri Abid Ali: I beg to move:

“That the Bill, as amended, be 
passed:” .

Mr. Depaty-Speaker: Motion
moved:

‘That the Bill, as amended, be 
passed."

Shri Vasadevan Nalr (Thiruvella): 
I consider this occasion to be a very 
happy one, because this House is 
almost unanimously offering support 
to this piece of legislation. Govern­
ment are adopting a measure which is 
intended to do justice to a certain 
section of our working people. But I 
wish to submit that certain remarks 
made by the Minister in hu opening 
speech have given room for mis­
understanding.

We all know that the newspaper 
magnates are carrying on a regular 
cold war. According to me, their 
tactics is ont  ̂ of intimidation. The 
speeches made in their conference, the 
resolutions passed 'thereon all go to
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indicate that they are not going to 
accept this lying down. We should 
take into consideration their criticism 
of the statement made by the hon. 
Labour Minister some months back 
at a Press conference. They have 
criticised the Minister for giving out 
a statement that this Committee of 
officials may finish their work within 
three months. They have taken 
serious objection to this statement of 
th^ Minister’s. Perhaps the Minister 
wanted to discount the fears express­
ed by the newspaper proprietors. 
That may be the reason why in this 
House in his opening remarks he said 
that he does not stick to that; the 
Committee can take its own time, as 
much time as it liked.

Of course, we all agree that we do 
not want to hustle the Committee into 
some hasty decisions. But the re­
mark of the hon. Minister that it can 
take its own time, it can take as much 
time as it liked, should not be made 
use of. That should not create the 
impression that this can go on. As the 
Minister himself has stated before us, 
there is a history of six years for this 
dispute. I need not go back into the 
entire story of these 8 years. The 
working journalists have waited and 
waited with patience and again this 
Committee is also going to sit for 
months and months and is not going 
to come to some conclusions within a 
reasonable period, I think it is not 
going to do good to the future of 
this industry. I would like the 
Minister to clarify the position. I 
hope the entire House is anxious to 
see that the Committee of officials 
comes to some definite decisions 
within a reasonable period, within as 
short a period as possible.

1«.M hrs.

[Mb. Speaker in the Chaxr]

So 2 would like the Minister to clarify 
his position and to clear the mis­
understanding which mf.y arise as a 
result of his statement in his open­
ing remarks.

I would like to stress another point 
If there is not going to be some deci­
sion very soon, things are going to ftA 
worse because we know that victim i­
sation has taken place. I have before 
me a list of 24 cases of victim isation 
in almost all States—-Rajasthan, 
Madras, Mysore, Orissa, Bihar and 
so on. I hope this may have come to 
the notice of the hon. Minister al­
ready. The amounts which have 
already been paid to working journal­
ists are being recovered. A ll these 
things are taking place. There is un­
rest prevalent among the working 
journalists.

So taking into consideration this 
situation, the Minister should clarify 
his position and clear up the mis­
understanding that may arise because
of his statement.

I would like to bring to his notice 
another issue which was raised by 
many Members in their speeches, to 
which the Minister has failed to give 
any explanation in bis concluding 
speech. That is the question of the 
Supreme Court interfering on ques­
tions of labour legislation. I would 
like to point out that in February 
1950, the then Supreme Court gave •  
judgment in a case that was before 
them, the Bharat Bank Ltd. vs. its 
employees. In that judgment eminent 
judges like Shri Patanjali Sastri and 
Shri Mukherji came to the conclusion 
and gave a verdict that labour legis­
lation should, as far as possible, be 
precluded from the purview of the 
Supreme Court. The then Chief Jus­
tice and Justice Fazl A li commented 
that if at all the Supreme Court is 
going into such cases of labour legis­
lation, then, they should only consider 
substantial points of tew. But, we ail 
know that of late there is a departure 
as far as the Supreme Court is con­
cerned. They are going into facts and 
figures and they are talcing Into con­
sideration other factors. So it is Mgh 
time, according to me, for the Central 
Government to consider whether there
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abould not be an amendment to arti­
cle 188 of the Constitution. And, 
there is already a Bill introduced by 
tome hon. Member before this House 
that this article 186 should be amend­
ed. I think this is an occasion for 
Government to consider this question 
and bring forward some suitable 
amendment so that labour legislation 
is taken away from the purview of 
the Supreme Court. On . these two 
issues I would like the Labour Minis­
ter to clarify his position.

Mr. Speaker: Shri Sadhan Gupta.

Shri Mahanty: rose— '

Mr. Speaker: Shri Mahanty nas
spoken at length for about half an 
hour.

Shri Sadhan Gupta: In very pleas­
ant contrast to the furore raised by 
the newspaper magnates there is a 
mere unanimity in this in mpporting 
this Bill. I say mere unanimity 
because some objections have been 
raised on the score of small news­
papers and I shall try to deal with 
those objections. But, even in spite 
of those objections, even those who 
have objected to this Bill on the 
ground of protection to smaller news­
papers do not agree with the storm 
that is being raised by the newspaper 
magnates.

The furore that is being raised is 
amazing; it i« incomprehensible to a 
normal man with normal common 
sense. What is wrong with this Bill? 
There is a committee of officials 
appointed to go into the capacity of 
the establishments to pay their re­
porters. It is not an irresponsible 
committee. It consists of government 
officials who are normally conserva­
tive and are not too meddlesome as 
far a* individual business is concern­
ed. It is they who go into the whole 
thing and arrive at an opinion about 
the capacity of the concerns to pay 
tbair employees.

This is very necessary in view of 
the fact that repeated attempts at con­
ciliation have failed and something 
must be done, something cries to be 
done for bettering the lot of the 
journalists. This is nothing which a 
normal, honest man should be afraid 
of. Yet a furore has been raised on 
that ground. Why this furore? 
Apparently, Sir, they are afraid of the 
probe into their capacity. They have 
good reasons to be. I shall come to 
that. But they are afraid of that 
probe.

Obviously, their capacity is a weak 
point. Why? Because most of the 
concerns either show losses Or very 
small profits. They have manipula­
tions of accounts. They have all sorts 
of other devices which have been 
pointed out repeatedly on the floor of 
this House like setting up their own 
relations in highly paid posts, creating 
high paid posts for them and In other 
ways by showing loss where no loss 
really occurs. It is this aspect which 
they want to preserve inviolate and 
which they cannot bear a probe into.

In this context, I would again 
remind the hon. Minister about the 
necessity to give further powers to 
the authorised official of the commit­
tee. It is true they have the powers 
of the industrial tribunal but that only 
relates to discovery. You can only 
ask the concerns to produce their 
account books; you cannot compel the 
production of these. If they do not 
produce them, you can proceed on 
certain basis. But if they produce the 
balance sheet which reveals certain 
things and if the workers are unabie 
to produce enough evidence to refute 
the balance sheet which can only be 
offered from the books themselves, 
then there is no way of refuting the 
balance sheet and the board will have 
to pronounce in favour of the 
employers. This may be all rgh t in 
a civil suit as between private liti­
gants. That is why it was enacted in 
the Civil Procedure Code but here we 
are dealing with th$ question of para­
mount public importance where the
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decision of the committee should not 
be left to the whims of private indi­
viduals. The committee should have 
compulsory access to certain docu­
ments and books which are necessary 
for the purpose of arriving at that 
position. That compulsory power 
vests neither in our civil courts nor 
in our industrial tribunals; it vests 
only in the criminal courts and it nas 
recently been given to the Income- 
tax Investigation Commission There­
fore, some similar power which 
would enable the committee or the 
authorised official to direct the se zure 
of the account books in extreme ccats 
where it is clear that they are trying 
to secrete all the books is necesoaiy 
In such cases, public interest demands 
that these compulsory powers on the 
model of the powers conferred on tht 
authorities of the Income-tax Investi­
gation Commission should be avail­
able to th’s committee and the autho­
rised officials

I do not want to deal with other 
matters at great length but I should 
request the Minister to keep in view 
this particular lacuna with a view to 
remedying it. I would also briefly 
refer once more to the question 'f 
representation which I had raised and 
as I had myself said th^re was 
nothing in the interpretation of the 
section; it would probably be '••hat 
associations of journalists woul<l be 
entitled to make representations. But 
then the other argument is pU.'Sible 
and if a rule is issued by the High 
Court the whole proceedings would 
be held up. There is no harm m men­
tioning journalists' associations.

The hon Minister has said 4 that 
legislation dpes not include super­
fluities. He is mistaken there. If he 
will consult his la w  officers they will 
tell him that ex abunda cautela, out 
of abundant caution, even supcrfluits 
occur. What has already been stated 
by implication is expressly stated and 
I want precisely that thing should be 
done.

Lastly. I should like to advert to 
the challenge that has been thrown 
by the newspaper industry and the 
newspaper magnates. Of course, I 
am not speaking of the smaller news­
papers. Some objection has been 
raised on their score but I submit 
they have nothing to fear. What is 
being sought to be taken into account 
is the capacity of the concerns to pay. 
It has been held by th* Supreme 
Court and by many industrial tribu­
nals that the capacity to pay is a very 
relevant factor except in 'he case of 
those concerns which are not abJj to 
pay minimum subsistence wages. 
Those concerns have no nght to live, 
those concerns have no 'ght to exist 
Whatever thej are doing, if they 
can’t pay tho minimum subsistence 
level they have no right to exist. 
Therefore, 1 am omi i>ng out of 
account those small papf*r- which can­
not pay the bare subsistence level 
Instances of a Praja S-vialist paper 
or a Communist paptr have Leen 
given If they want to survive and 
are not able to pay the minimum sub­
sistence wages, they will havr to sur­
vive on the work of party volunteers 
That is the only way in which they 
can survive, and I think v c  have 
altruists enough among our parly 
workers to serve the party ond the 
public by way of journalism even on 
a very small pittance. That is a 
voluntary affair But you cannot com­
pel others to serve on anything below 
subsistence level. Therefore, small 
newspapers need not have any iear.

Mr. Speaker: What is the difference 
between voluntary and compulsory 
work here?. Nobody forces a man to 
go and senje t It is open to him to go 
and work if Ae wants.

Shri Sadhan Gupta: For instance,
in our Party the Newspaper Editor 
agrees to serve for a paltry wage at 
Rs 35 or Rs. 40.

Mr. Speaker: That i> doe to loyalty.

Shri Sadhan Gopta: H ut is on
account of loyalty.
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Mr. Speaker: And the other n an  
foes to work on •  (mail wage on 
account of bread. That is also 
voluntary.

Shrl Sadhan Gupta: That is com­
pulsion and not voluntary.

Mr. Speaker: As a matter of fact 
his mind compels him to work.

Shri 8adhan Gupta: That is
because he cannot earn elsewhere.

Mr. Speaker: What can be done? 
The alternative is starvation.

Shri Sadhan Gupta: Under those 
circumstances, he cannot be compel­
led. Sir, the big newspaper magnates 
have been dared to throw a chaiicnge 
at us that if we do i t . . .

Mr. Speaker: What I am driving at 
is, even party papers should not 
depend purely on loyalty. . . .

Shri Sadhan Gupta: That is true
If they do not depend on loyaity, if 
they want to employ someone, thev 
have no right to pay them below 
subsistence level.

Ssirdar Hukam Singh (Bhatinda): 
Loyalty should not be exploited.

Shrl Sadhan Gupta: Loyalty is
never exploited.

Sir, the real threat comes hum the 
bigger newspapers, that if we pro­
ceed with this kind of thing the 
newspaper industry will go out of 
existence. Now, Sir, we can tell them 
that although we do not believe their 
word, we wish it was so as ( u  u  
they are concerned, because the big 
magnates have done nothing, done no 
glorious work for the newspaper 
industry. They have brought journa­
lism from the heights of idealism with 
which it started in India «nd brought 
it to the gutters. They, have com­
pletely destroyed the objectivity 
They have indulged in the most 
hideous exploitation, in the most 
unconscionable exploitation of their 
employees. And, therefore, if they

disappear, 1 do not think the country 
will lack newspapers to fill their 
place. We can, on the other band, as 
spokesmen of the people, fling bock 
the counter challenge that if they did 
really go out of existence— which is, 
unfortunately, very unlikely or, I 
should say, which is highly improb­
able— we can assure them that other 
journalists would supply the void 
v'ith much healthier journalism than 
they are providing today.

Shri Nanda: Sir, it remains for me 
only to express the deep sense cf 
gratification that we are concluding 
now a stage towards the Bill becom­
ing a statute of this country. I have 
been asked to clarify one or two 
points which I will try to do briefly. 
In a press conference, I was asked 
about the time that will be taken for 
completion of inquiry by this com­
mittee. I said it was my own case 
and that it was likely to take about 
three months or so. Then, in the
course of my speech here, I tucd to
clarify my position. That is, it was
rever intended that it was m my
mind that they must complete their 
viork within a certain period, even if 
they find that they have not brcn able 
to secure all the information tnat 
they require or have not been able to 
take such steps as they found neces­
sary for them. So, I made it clear here 
that this was not a kind of obligation 
I had created for the Committee. I 
was in no position to do, and I fur­
ther amplified those remarks by 
pointing out to the fact that actually 
this Committee had asked and secur­
ed a further period of two months or 
so for completing its work. That was 
a clarification which was necessary 
from a certain point of view.

1? (hoon.

I do not want to give a further 
clarification which will destroy the 
purpose of my earlier clarification, 
that is, to be called upon now to say 
that “No, they must do their work 
within a certain time*’. I do not want 
to say that, but I wanted to make it 
clear. They may take the time they
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may like. They would not like to take 
a  single day more. I am sure of that 
fact. It is a very highly responsible 
body of officers who have been entrust­
ed with the task. They will be keen, 
very earnest, and they will be anxious 
to complete it in the quickest time 
possible. I am absolutely sure of that 
fact and, therefore, I do not think I 
need say anything more on that sub­
ject. I myself am keener than any­
body else that not a day more should 
be taken over it than can be helped.

Some other suggestions were made 
about the scope of certain words and 
the need to clarify certain provisions 
in order to make the legal validity 
absolutely sure and clear. I do not 
choose to pit myself against the hon 
Member who knows very much more 
of law than I do. I had already indi­
cated earlier also that although on a 
plain reading of these provisions, I do 
not think it will be necessary to do 
anything more, I have already offered 
— I repeat that offer— that for safe­
guarding what we are intending to 
provide through this legislation, we 
w ill certainly examine all those risks 
which have been pointed out by the 
hon. Member, and we will see that we 
will do our best to avoid any loop­
holes remaining in the context of this 
legislation.

Just one more point about my being 
very  moderate and restrained in deal­
ing with the employers. That is, I 
have not attacked them, and I have 
not said nasty things about them, 
whatever the feelings may be. The 
question is that I have to be helpful 
to  the employers and the working 
journalists at various stages, and I 
have a straight business before me to 
see that they secure justice as quickly 
as possible. Ultimately, they have 
again to live together, work together, 
and at least on my part, I do not want 
to make any contribution which will 
lead to a greater estrangement and 
bad feelings among the parties. I feel 
that I have tried to do ijiy part in a 
manner which will not only be calcu­
lated to promote justice but also to

secure better relations between the 
various sections of the industry later 
on.

Sir, I have done.

Shri C. K. Bhattacharyya (West
Dinajpur): I hope no loophole will be 
left for party volunteers to come in 
and *ust the working journalists.

Shri 8adhan Gupta: Would it be
possible to make a provision so that 
the Committee can pronounce ita 
recommendation in individual cases, 
without waiting for the decision on 
the class or group? Otherwise, if 
every account has to be gone through 
before the opinion is pronounced, it 
may take a long time, because there 
are a large number of newspapers. 
Everyone need not wait till everyone 
else’s account has been looked into.

Mr. Speaker: I find that the Minis­
ter has no comments to make. Now 
the question is:

"That the Bill, as amended, be
passed”

The motion to as adopted.

17.06 hrs.

BUSINESS OF THE HOUSE

Mr. Speaker: The Minister of Par­
liamentary Affairs has informed me 
that the hon. Fmance Minister is leav­
ing for England. As such, he wants 
the Estate Duty (Amendment) Bill, 
1958, which stands in his name and 
which is the first Bill to be taken up 
next to be put off till the end of the 
week, when others will take it up. So, 
the next Bill ‘in the Order Paper will 
be taken up.* I' suppose the House 
agrees with this.

Some Hon. Members: Yes 

17.87 hn.

The Lok Sabha then adjourned (ill 
Eleven of the Clock on Tuesday, the 
28th Avffutt, 1998.
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ORAL ANSWERS TO QUESTIONS 2549-86

S.Q Subject Columns
Na

WRITTEN  ANSWERS 
QUESTIONS—conld.

TO

439 Hostels for Children of
Railway Employee* 2549—53

440 Rajasthan Canal 2552—54

441 Change in Air Routes 2554—56

442 Food Production Target ■ 2556—59
443 Purchase of American

Liberty Ships 2559—61

444 Training of Civil Pilots  . 2561—63

445 Sugarcane Dues 25*3—65
448 Water supply  for  Irri­

gation to Delhi Villages. 2566-67

45» Development  of Gauhati
Port . . . . 2567-68

453 Howrah-bound  Punjab
Mail Accident 2568—71

454 Sugarcane Research • 2571—73
455 Silting  in the  Lower

Hoogly 2574—76

456 Prevention of cruelty to
animals 257*—■'8

457 Construction  of  Bridge
near Kolaghat 2578—8 0

458 Rural credit survey . 2580—82

459 T.B. Patients . 2582—84

S.N.Q.
No
4 Fair price Shops in Delhi. 2584—86

WRITTEN  ANSWERS  TO 
QUESTIONS 2587—2660

S.Q.
No.

437

438

446

447

449

450 

45*

4«o

4*1

4&I

4*3

Survey  of Railway Line 
on N. E. Railway 

Scooter Service 
Damage to I-A.C.  Air­
craft by storm
Poultry and Pith Farming 
to N.E.S. Block* .
Survey  of Devali Bund 
Mahrauli,, Delhi 

Development

We*t

Shipping 
Fund 

Food Situation in 
Baogal

Railway  Line between 
Hatia and Muri 

Oanoeliatiae  of licence* 
of merchant* ofKhang- 
pur

Bridge* on Nation*] High­
way* (Mysore State) 

Janki Sugar Mills

2587

*587

*587-8*

2588-89

2589

2589-90 

*590-91

259J

2591

259*
2593-93

S.Q.
No. Subject Columkc

464 Food  scarcity in Eastern
U.P. 2593-94

465 Air Accident ■ 2594
466 Tour of  Foreign Coun­

tries . . . . 2595

467 Unloading of Food Stuffs. 2595
468 Scarcity Areas in U.P. 2596
469 Railway  overbridge  at

Manmad  . 2596-97

470 Tourists  Traffic to Kuhi
and Kangra Valleys 2597

471 Santa cruz  Airport 2597-98

472 Retrenchment  of D.V.C
Personnel . 2598-99

473 Assam  line of N.E.F.
Railway 2599

474 Overbridge in Jangpura 2599 2600

475 Porterage Rates 2600

476 Seed Multiplication Farms 2601

477 Erosion of Southern shore
of Dhanushkodi • 260T—02

478 Scarcity of drinking water
in Delhi 2602

479 Survey of T.B. in  the
2602-03Country

480 Late arrival of G.T. Ex­
press . . . . 2603

481 Bunds in Mehrauii Area.
Delhi 2603-04

482 Fire in Bombay Docks 2604

483 Cancellation  of  Night
Train on Dronachallam 
Secunderabad  Metre
gauge section 2604-05

484 Summary power* for 
general Managers. *6oj

485Delhi School Buses 2605-06

486 Working and  Retiring
Ream for  Journalist*

2606at Airports .

4*7 Procurement of Rice *607

488 Btport of Rice  from
2607.(Orissa to Bihar

489 Loss of Wagon Fittings.
3607-08in Coffleriea  ,

49° Strike by Auto  Rickshaw
2608drivers in Delhi ■

49* MUk supply  Scheme for 2608-09Delhi

49» Waiting Rocrra for Third 260̂-10Class Women Passengers

493 Increase in Air Fares 2610

494 Agronomic Experiment* <
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WRITTEN ANSWERS TO QUES­
TIONS—cowtd.

S.Q.
No.

Subject Columns
493 Indian Airline* Corpora­

tion . . . .  2611

496 Reservation  of  Third
Clau Sleeping Berths  .  2612

U.S.Q.
No.

790 Overcrowding in Passen­
ger Trains . 261a

791  Goods  Train Derailment
ment near Bhatinda

792  Strike by Porters at Htawah
Station

793  Sugar Mills io Bombay State

794 Central  Forest Research
Institute, Dehra-Dun ■

795  Rural water supply Sche­
mes in Bombay State

796 Scheduled  Csstcs  and
Scheduled  Tribes  in 
Posts and  Telegraphs 
Department

797 Post Office Bhubaneswar .

798 West Coast Road

799 Gaon Sabha for Backward
Areas

800 Vegetable Oils

801  Construction of  Goods
Shed at Charkhi-Dadri 
Station

802 Opening of  Station bet­
ween  Charkhi- Dadri 
and Manhcru .

803  Gaushalas in Punjab

804 Bridge at level crossing in
Ambala

805  Punjab Road  Develop­
ment Scheme .

806  Khandwa Hingoli Rail Link

807  State  Warehousing Cor­
poration lo Punjab

808 Cotton Cultivation •
809 Vegetables
810 Forest  Development  in

Punjab . . . .

8x1 Secondary Schools in Kishen- 
Area#  Railway

iy  . . .

812 Bquiproeot  for  Indian
Railways

813 ffeeWbes  at Post Offices
for Small Savings #  .

814 Soil Eraaioo
815 Unauthorised  Caaetruc-

tkns in Delhi 2637

WRITTEN ANSWERS TO QUES­
TIONS—contd.

U.S.Q.
No.

Subject

816

*17

818

819

820

2613
821

2*13-14 822

823

2̂15 824

825
2615 -16

826

827
2616

26x6-17 828

2*17
829

2̂17-jS

2618-19 830

«3t
832

2619

833

2*19-20 834
2620

835

2620 836

«37
2̂21
2621 838

262
839

2622-23 840
2623 841

2*23-24
842

843
2624 844

845
2624-25

846
2625-36
2626 847

848

Canal  Water Supply 
Delhi  .

Thefts  and  Dacoitks in 
Trains . . . .

Maize . . . .

Price level ofFoodgrafats .

Report of the River Valley 
Projects Technical Per­
sonnel Committee .

Development of Cotitm .

SoH Conservation Seminar

I.L.O..................................

Groundnut Cultivation

Survey  of  New Unes 
in U.P.
Cultivation in Mysore

Azamgarh-Goshaiganj Rail 
link . . . .

Working  Plan m Jubbal 
Forest Division 

Forest Department, Hima­
chal Pradesh 

Railway level crossing 

Derailment of Goods Train 

Railway  Accident  on 
Sealdah 

Foreign  Exchange  for 
purchase of New Shjps . 

Hubli-Karwar Railway 

Ricc and Wheat 

Deodar and Kail Plantation 

Passenger  Amenities  on 
Trains

Joint wator supply Scheme 
at Manmad .

Drainage water at Manmad 
Railway Quarters 

Sugar -Mills

Special Inspector for Fake 
Ticket Squad 

Postal Division 

Ferozepore Railway Station 

Reclamation of Land 

Airpo$ Consultative Com­
mittee . . . .  

Regional Horticultural Re­
search Stations 

State farm at Surat nagar .

Indian Post* and Tele­
graphs Museum •

COLVMMS

2*27-28

2**«
sft»8-*f
2699

2*30
2̂30-31

2$3I-3a

2̂3»-33
a*33~34

2«34

2*35

2635-36

2636-37

a*>37
2637-38

2638-39

2639

2639-40

2640-41 

2641.4a

*64*

2642 43

*643-44

*<*44
*644

»«45
a*4S
3646

*646

2647

*<47-48

2648

>648
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WRITTEN ANSWER T O  QUES­
TIONS— cont4.

U. S. Q.
No.

Subject Colum ns

849 Community Development 
and N.ILS. Schemes in 
Punjab . . . . 2S49

8jo Payments of Cane price to 
Cultivators in U.P. 2649-50

«5i Cooperative Farming 2 50
852 Ginger . . . . 2650-51
853 Supply of Rice to Kerala 

State (j 2' 5«-52
854 Parlakimedi-Light-Railway 2652
855 Seamen Employment Offices 2652-53

856 Civil Hospital. Imphal 2653
857 Loan for Shipping Com-. 

panic* . 2 5̂3-54
858

859

Procurement of Paddy in 
Tripura

Import of Food grain*
2654

2654-55
860 Import of Timber • 2 >55-56
861 Visual Omni-directional 

Range System at San a 
Cruz . . . . 2 6 56 .57

862 Rains in Delhi 2657
863 Goods Brake Van 2657
864 Office of the Railway 

Minister 2658
863 Cement Factory aL Charkhi 

Dadri . . . 2<-5«-59
866 Traflic congestion in Delhi 2659-60
*67 Sub-Post Offices. 2660

MOTIONS FOR ADJOURN­
MENT 2660— 70

The Speaker withheld his con­
tent to the moving of three 
adjournment motions given 
noticc of by Sarvashri S.M.
Banerjee, langamani, Atal 
Bihari Vajpayee and Braj 
Raj Singh regarding the out­
break of gastro-enteritU in 
an epidemic form in Delhi.

CONVICTION OF TWO 
MEMBERS 267071

The Speaker informed Lok 
Sabha that he had received a 
communication from the 
Judicial Magistrate, First 
Qua, Ahmedabad, intimat­
ing the conviction of Shri 
Yajnik and Shri Paxraar on 
charges under sections 143 
and 188, I. P. C , 0020th 
August, 1958.

PAPERS LAID ON THE TABLE 2672

The following papers were laid 
on the Table :—

(1) A copy of the All India 
Services (Dcath-cum-Re- 
tirement Benefits) Rules,
1958, Published in the 
Notification No. GSR. 728, 
dated the 20th August,
1958, under sub-section (2) 
of Section 3 of the All India 
Services Act, 1951.

(2) A copy of each of the 
following Notifications un­
der sub-section (6) of Sec­
tion 3 of the Essential Com­
modities Act, 1955;

(i) G.S.R. No. 685, dated 
the 9th August, 1958;

(ii) G.S.R. No. 695, dated 
the 16th August, 1958.

(3) Notification making ap­
plicable certain provisions 
of the Insurance Act to the 
Life Insurance Corporation.

S u b je ct C o l u m n s

(4; Copy of a pamphlet con­
taining the Resolutions 
passed and certain speeches 
made at the rccent All- 
India Conference of News­
paper Publishers.

MESSAGES FROM RAJYA SABHA 2672
Secretary reported w o  messages 73

from Rajya Sabha that Rajya 
Sabha had no recommenda­
tions to make to Lok Sabha 
in regard to the following 
Bills :—

(.1; The Mineral Oils (Addi­
tional Duties of Excise and 
Customs) Bill, 1958, passed 
by Lok Sabha on the 13th 
August, 1958.

(2) The Appropriation (Rail­
ways) No. 3 Bill. 1958, 
passed by Lok Sabha on 
the 16 th August, 1958.

CALLIN G ATTENTION TO 
M ATTER OF URGENT 
PUBLIC IMPORTANCE 2673-74

Shri S.M. Banerjee called the 
attention of the Minister of 
Railways to the derailment 
of a Passenger train at 
Revelganj Station on the 
19th August,*1958.

The Minister of Railways (Shri 
Jagjivan Run) made a state­
ment in regard thereto.



28i i TDaxlt  D ic is t ] a8i*

STATEMENT BY MINISTER *674— 78

The Minister of Finance (Shri 
Morarji Desai) made a state­
ment regardng the invest­
ment Policy of the Life 
Insurance Corporation of 
India

ELECTION TO COMMITTEE 1678
Shri B.G. Mehta moved for the 

election of one member from 
among the Members of Lok 
Sabha to be member of the 
Estimates Committee. The 
motion was adopted

BILLS INTRODUCED *679
(1) The Sea Customs (Amend­

ment) Bill, 1958.
(2) The Indian Medical 

Council (Amendment) Bill,
1958.

Subject C o lu m n s

BILL PASSED . 2679— 2804

Further discussion on the motion 
to oonsider the Working 
Journalists (Fixation of Rates 
of Wages) Bill was coocludcd.
Aft-r ihe clause-by-clause 
consideration, the Bill was 
passed as amended

Subject Column*

AGENDA FOR TUESDAY, 2f>TH 
AUGUST, 1958—

Further discussion on the Sta­
tutory Resolution ri. dis­
approval of the Sugar Export 
Promotion Ordinance and the 
motion to consider the Sugar 
Export Promotion Bill.




